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Agrahayana 14, 1896 (Saka)

The Lak Sabha met at Eleven of the
Clock

——

[MR. SPEAKER th the Chair]

WELCOME TO THE POLISH PAR-
LIAMENTARY DELEGATION

MR, SPEAKER: Hon. Members,
at the outset, I have to make an
announcement,

On my own behalf and on betalf
of the hon. Members of the House,
1 have great pleasure in welcoming
His Excellency Mr. Stanislow Gucwa,
MP, Speaker of the Polish Parlia-
ment and the hon. Members of the
Polish Parhamentary Delegation who
are on a visit to India as our hono-
ured guests. The other members of
the delegation are.—

1. Mr. Andrze; Benesz, MP
Deputy Speaker, of the Polish
Parliament.

2. Mr. Mieczyslaw Hebda, M.P.
3. Mr, Zdzislaw Soluch, MP.
4. Mrs. Zanina Makowska, M.P.

5. Mr, Jan Babinski 1\
% Officials
8. Mr, Bernard Janiak ]

The delegation arrived this morn-
ing and will be in India till the 13th

2087 L§-1.

December, They are now seated in
the Special Box. We wish them a
happy and fruitful stay in our coun-
try Through them we convey our
greetingd and best wishhes to the
Parliament, Government and the
people of Poland

ORAL ANSWERS TO QUESTIONS

Retrenchment of Coniract Workers of
Durgapur Steel Plant

*328 SHRI KRISHNA CHANDRA
HALDER: Will the Minister ot
STEEL AND MINES be pleased to
state.

(a) whether his Ministry has receiv-
ed any representation regarding the
retrenchment of 500 contract workers
of Durgapur Steel Plant; and

(b) if so, the steps taken by Gov-
ernment to remnstate these retrenched
workers?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA~
DAV): (a) Representations have
been receive@ regaramy the alleged
retrenchment of contract workers
the Durgapur Stee]l Plant.

(b) The question of Government
taking any steps does not arise 3
this 1s a matter of day to day adm-
nistration of the plant and relates to
the employment of workers by con-
tractors.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, please allow me some
time to explain the background in
view of the gravity of the situation.
The answer to part (b) of my ques-
tion, I think, does not look like the
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answer of the Minister,™ Tt dooks
more like the answer of the Genersl
Manager of the Durgapur Stee] Plant.
1 am not only surprised but dishear-
tened to hear the reply. It is not
only a matter of day to day adminis-
tration of the plant; it relates to the
production of steel by the Durgapur
Steel Plant. On the 21st and 23rd
August about 700 workers employed
in the cooperative societies of DSP
were retrenched, Most of these
workers who were reirenched come
from the Scheduled Castes and Sche-
duled Tribes. They are the weaker
section of the workers of the Steel
Plant.

1 want to know whether a number of
deputations and demonstrations were
held by the United Contractors
Workers’ Union HSEU (CITU),
DSSW (AITUS), DSWCC (UTUC)
and the Progressive Labour Union,
whether the management refused to
meet the leaders of the messive de-~
monstration organised by the above
five Uniong in support of those wor-
kers and compelled the workers to
observe one-day strike on 3rd Octo-
ber and whether the D.S P. manage-
ment and the United Contractors
Workers’ Union in a conference on
7th September, 1974 discussed the
issue with the Joint Labour Commis-
sioner, in his chamber, in Durgapur
and recommended to the contractors
and the management to take Back all
the workers who were on the pay-roll
upto 28th July, 1974 without signing
any bond, -

SHRI CHANDRAJIT YADAV This
case has a background. In 1972, {fie
management observed that the con-
tractors who "'employed the workers
were escalating their demands, that
they were asking for higher payments,
without sharifig the profits with the

workers and that the workers losing _

while the contractors were trying to
exploit the situation, Therefore, the
meanagement proposed, to Help the
workers. that a better course will be
that the Government ffould have a
pool of workers so that from that
poo] the workers could be employed
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for the work and the workers get a
proper wage. On this issue, the
management tried to reach a settle-
ment with all the major unions in the
plant. Unfortunately, the unipn lea~
ders did not agreed with this propo-
sal. Therefore, the dispute arose
there,

Later on, some unemployed youth,
some other people of that aréa,
formed certain unions and they said
that the cooperative unions should
be given a preference in employment.
The management thought that this
was a better proposal so that the
workers will come through their own
cooperatives and they will not be
exploited by the contractors.

Again, unfortunately, there are
some inter-union rivalries in the
Plant. The cooperatives are managed
by some people who are affiliated to
a particulay union, The workcrs who
have joimed the cooperatives belong
to differcnt unions. The managerrent
made it very clear fhat all those
workerg who have been retrenched
from the jobs by the contractors
should be given preferencg by the
union when they employ the wor-
kers. The union agreed for fhe em-
ployment of those workers. But,
later on, = section} of the Workers,
when they joined the duty, sfarted
creating difficulties there, They
started going slow on work; they
created certain obstruttions m the
oven section of the factory and in
the blast furnace section. The coal
was not allowed to be faken to the
oven. Other functions of the factory
were ulso obstructed. In this sttua-
tion, when the entire work was com-
ing to a stand-still, the cooperatives
themselves took certain actions and
cancelled the entry passes of certaift
workers, But they made it .very
clear and made & decent offer that €ll
the workers who have been retrench-
ed will be taken back and they will
be allowed to work except twenty of
them against whom thers sre Police
cases. This ig the present situs-
tion,
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. -SHR] XKRISHNA CHANDRA HAL-
DER: What the Minister has stated
in his. reply is not true. He stated
- -fhat some of the unemployed youth
have formed a cooperative, The
Chairman of that Co-operative 1s
Shri Lmbayana Ghatak, one of the

- Union leaders of the unrecognized
unions, viz,, the INTUC union. That
union came out of the three-tire Com-
mittee which was formed at the ini-
tiative of the State Labour Minister,
Shri Gopal Das Nag, It is they who
are creating all the trouble in the
steel plant.

Now, I want to know whether on
16th October /1974 at the chamber
of the West Bengal Labour Minister,
a conference ‘was held where all the
representatives of the DSP manage-
ment, the contractors and all the five
anions were present and Mr. Gopal
Dag Nag recommended that al} the
contractors’ labourers’ numbering
about 700 should be taken back by
'18th October, 1974. Sir, to-day is
5th of December. I want to know
why that recommendation of the
State Labour Minister, Shri Gopal
Das Nag was not honoured and im-
plemented.

I am also interested in the welfare
of the labour and the workers. I am
also equally interested in stee] pro-
duction. ] want to waxn the Govern-
ment that if these workers are not
reinstated at the earliest time, 1 may
have to resort to a hunger strike, I
want to know whether you will com-
pel me to go on a hunger strike and
refuse to take back all the workers
at the earliest time. I know the
Durgapur Steel ' ‘management is in
connivance with the contractors....

MR. CHAIRMAN?Y ™ Please conclude
now,

SHR! XRISHNA CHANDRA HAL-
DER:....are looting public money,
1 ‘want to know whether any inqui-
ries will be made. ....

MR. SPEAKER: May I tell the
hon. ‘Member that he can only ask
a question and not make-a speech

XN (IR

MR. CHANDRAJIT YADAV: It
is true that a meeting wag held by
the Labour Minister of West Bengal
where representatives of all. the
unions and the management were
present and the West Bengal Minister
expressed his desire that an amicable
settlement should be reached. In the
light of that discussion which took
place there, the wunions, as I said
earlier, were made an offer that ail
those workers who were willing to
8o back to work will be taken back,
but on one condition that they should
not enter into the plant only +to
create obstruction “ang- prevent other
workers who are willing to work..
(Interruptions), Please just wait.
The earlier situation was that these
workers after entering the plant,
instead of doing work, started pre-
venting those “workers who were
willing to work and so the plant’s
work came to a stand-still. There
was an open offér and I also went to
assure the employees and 1 will
request that they should also be
willing “f0 co-operate and the hon,
Member should ask his friends who
are affiliated to CITU that they should
co-operate. - We are willing to give
employment to all workers, There
is no idea fo victimise any worker
and they are welcome to join and
work, only with the conilitlon that
they will not impede the production
of the factory. '

SHRI PRIYA RANJAN DAS MUN-
SHI: May I know whether it is not
a fact that during 1968, 1969 and 1970
deliberate” pressuré “was mounvéd om
the Durgapur Steel Plant manage-
ment to recruit either for contract
labour or non-technical posts in Class
III a substantial number of employees
without any criteria and also
whether it is not a fact that
the Durgapur Steel Plant manage-
ment is still. following -the policy to
recruit young people either in non-
technical or Class IV posts at the

‘mercy of the trade unions, whether
. it is CITU, AITUC, INTUC etc,, a8 8
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result of which the genuine unem-
ployed youth do not find any scope
to show {Heir talent and get em-
ployment on their merit?

SHRI CHANDRAJIT YADAV: It
is a very well-known fact that there
has been constant labour trouble un-
fortunately in Durgapur Plant. Our
efforts have been to secure the co-
operation of all unions and see that
the workers get their proper due and
the work does not get obstructed, It
is a fact that the unions have been
putting pressure but we have always
iried to persuade the union leaders to
come to some understanding so that
the people who deserve employment
should not be denied the opportunity.
The workers should not also be forc-
ed to go on strike and the work of
the factory should also not be obs-
tructed. We have made persistent
efforts towards this end. 1 am glad
to inform the House that for the last
six months, there has been no mejor
labour trouble in the plant and we
hope that all the union leaders will
cooperate. From our side we will
make every possible effort to seek the
the cooperation of the unions.

SHRI PRIYA RANJAN DAS MUN-
SHI: 1 asked whether it is not a
fact that during 1968, 1969 ‘and 1870
u substantial number of young people
were employed in non-technical posts
by politltal pressure, )

MR. SPEAKER: | Thal does not
come within the scope of the main
question,

SHRI P. R. SHENOY: May 1
know whv.;‘ther the total number of
workers in Durgapur plant includ-
ing contract workers is in excess of
the actual requirements and if s0,
what is the excess?

SHRI CHANDRAJIT YADAV:
‘This does mnot arise out of this
question,
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ot eowremTe melt < Wt A,
I TOAT 3% ¥ oyt #Y sray wy
ok # arw wght o § A ag
xqT w4 &Y @Y oy gd & W7 wegwd
s adTA gra g AT R wr )
@t & ag s wrgar g {w.qw war
®Y I3 FI TAN GLHTQ wre@™A F
fawrita sogdt & qra s wOA ¥
T wfemd & @ 87 T W
<@ #1 fawr gaw & &1 57 & 3Gy
Sqr ®1 I F faare @ ad we
wr & wa {5 gaay Aife & fe g1 waqn
&1 I37 1 =fgy ?

ot TN qEY :  OME JEAE
qgEw 7 RGO arg w 9@y Ag gAT
# Tag 7€ w7 % o7 agi & 3¥WT
gl T AN Aw Agr T W@ A A
STrgHT 7 HT € ara H TE @
i S%erd 797 FY IATE 7 F fawrig
HWEl T OUF §F AT AG AT IR
et ferar sg | 1972 § Tg wEars T
T 1 g" 9% 3T g X s B oaw
faarey FT | A ¥ AN TS @A
Ar-Fremave {war | {sT e & 19 94,
1973 ®Y dywwee § ot gl &
AT & wal (% 3#ard 9YT qurq §I&F
wgi fawria g a5 d arfw 7 1
gfwa daq faw % 7\« fat & a9
aTEAY 7 g1 @ | Alwa =gl Y gfaad
¥ (FY ggwa AgY g G

sfi TrATEATT ey : w1 ET
gfaga ?

ot aowreiter arew ¢ g gfead )
1§ gfras ggwm 7@ g6 9EF A
WY gET TgAT alHT ) gFAT a7 A
ag qr fr gogdl ¥ gu o AN agerdt
afafaat o g€ & s wroas & w0
fear Wit faar g
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T gegw ddw & wfewfodt o
i wo

»320. oft siwe Taw fag : WO
weqa st W waT I q@Ty ®Y FO
w4 fs NeTdr wenw qagw ¥ AT
agt ¥ WET WEITATT O HIATHA-
grrer & grodr 7 feay afewd
Aufas &y @ ao fean) & forsg
s Ay 1 7

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): During the last three years,
one Officer of Bokaro Steel Ltd, was
suspended, services of two Officers
were terminated and action againsil

4 others was taken on charges of
corruption and indiscipline,

ot sl g fag @ # AT &
AregR 4 Al APRT { SVAAT AvRAT
g A FT F7 ¥ FEr ofenrw
d¥eT Fre@mT §—wad N o7 ¥ wA
BT § FUT IEE AIHT TETT FTCTY
%1 falreqor frar & * s oz e Y &
fr o frdreror & awg A7 wguTRA-
gar Y gTag A9 grad w2t 71X
gfe gRargad=T F g I TN
et e & feeadT garfargr<r a1 fpat
goftfaae & gra &1 7 @) Iud faare
1 o srda) a1 ?

ot warelte arw @ AW, WA
FaeT ¥ ag ot 5@ ¢ fF A gEne
AW FT AZF TET TENT FTLEEAT § WY
Ry o § 9g R 3w w1 & A
gfrar & 7€ geard W@ ¥ ¥ OF
gl

RFAHTT GUET H) T ATIHT THHAT
Er— e wTw od) et fs o
FATR AT A gera Hrean g, § g7
7Y Bwrd & oy s, wgi W A A

THZT Famdl § AT arw o & S
W war ) Arey weew o wzar w6
qXH AT WTHITa $T W@ §—Ig I
T ¢ w §5 v qgi wareadar
dar w7 # Biferwr w7 @ ¥ 1 o
da1 #Y § 7% faers sfaa srdad
#r g &)

st sivT wow fag ;T wrdA
# 7 g—ww ¥ 78 Af wwwar ?
faedy mrfereTdr & wro & ey gegwTea-

€Tar &Y, 37 9T W9 ¥ w@r sréarg
Y ?

= wrofie avw : e, T@ &Y
Tate 7€ @ fw faalt & 3% @i aq-
mEArar ¥, 58 fo¥ gia swk
faars sdadt &Y Sy ) gW aE W
arar & 9reT aga Aigovar /1T IATAT B
FTH FT 9¥AT @ | Afipw o sy
&t 7f §, I TF THTC 0 ufew ¥
Fo qeay w1 fourar, swasr ¥ orA-
F A 7 7 femr e o7 ag oy
qat =@t i 38 To s ¥ fgem
{orar v, SR facgarc oY g¢ & aur
fraardt & awr %) fovmr, ga fad gaw
faars sEa « af,

=t siee Tave fog : O &7 et o
ge a1 foa fasrs srdamgr 1
T &, 9w foad Q& wiwwrd &, s
fasrs dodtomfe &) erwara?y w
@re?

AU IW——AT &7 W7 F agr
wedog gU AT A W v ¥ gy fa¥
TF—aq WA & faerw w9 )l ¥
arew 47

ot Tl oTaw : UF ) &0 UHo
ey ¥, gfaeds X gwae, A,

faa®r 20 wwew # geyvr fwar mar
qr. ...

Ay
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st TReTe qrent ¢ fiew g
qT ?

st warefey ey : wiwanr 9g €@
s 971 FregweT ¥ faw s awa feew
& fasr gara Sy FYTowr AY | @rodTomrdo
¥ 3% feras & ot foreex fmar @

HY qFe WiTo Wiwx uREEE
FREY gorfaat $T = gFo A0 §Ji-,
oraw gofrfray (fafaw) -7 @AY
Y <Y 28 faamae 7Y 3 AREAT HY
HHW: GHTCT $1 7§ | 97 W) TEW qTEE
YA 72 FATT TIAT TS T
Friae #) faar & fad &off sy
T WY Fifww FY | HT I AKA AT
f& T €9 a7y &1 FT FF A7 SfAw
¢ ¥ ¥ AT g9 wfaw Afodve s &
€| Tk fagare droFtomrio ¥ 7
foee< fpar 31

g% warar T et Wi d—
=t fto Mo 77, tfgede faamifae
(wAdfae ferdaez), =t Fo #o
wrefae, @ifaaz foatfaee, =T 4o
oHo ¥acar, ufgedz fuaraifees,
g fawre o sdadr &7 0§ &)
% fasrs dlodtomtde & il
ez firar § 1 T o & Sfcey S
Y ATEd R\ IAT T 1T FH W
1 #faw &7

% §—uHo fro AAATH, TTF TIW
iRt ¥ fuw w1 A7 @ W@
4T T 3T § @t foar w1 R
fawrs drofonro & v =w
oy &) ¥ gr e W AW o g,
afeet drofourio Traaralt &1 W
oI 8 ¥Y F WA W BEAHT
wT g

SHR1 BHAGWAT JHA AZAD:
May 1 know whether these examples
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of indiscipline in our major indus-
tries in public secfor like Bokaro and
also much more in Durgapyr are just
isolated instanceg or are they due to
the fact that Governmenfs adopted
policy of giving workers participa-
tion in managément go often repeated
on the floor of the House is not Heing
worked out in such public #ector
undertakings and therefore there is
no dialogue between the workers and
the management; if so, how is the
present Minister proposing to remove
this indiscipline?

SHRI CHANDRAJIT YADAV: 1
don't think there is general indisci~
pline in all public secfors and this
general statement will not be correct.
But of course I agree with the hon.
Member that dialogue should be there
and we have always been trying to
find out formula end as per the for-
mula in every public sector industry
there 13 to be participation of workers
at various levels, As I told you, we
propose to have workéfs® participa-
tion in management Board. But the
unions failed to give any suggestions
and no agreement is reached but we
propose to further negotiate with the
union leaders so that this is done.
The workers' representatives feel only
appointmeTit on the board Is not suffi-
cent but that involvement of them
should be at various levels of the
plant. We have found certain solu-
tion for that and the workers wure
given oppoftunity to participate at
various committees,

Ferro-Manganese Plant in Madhya
Pradesh

*330. SHRI R. V. BADE: Will the
Minister of STEEL AND MINES be
pleased to state whether Govern-
ment have any scheme to establish
a Ferro-mafhganese plant-in Madhya
Pradesh in view of large potentiality
of Manganese Ore deposits in that
State?
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THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): No, Sir.

oft wreo e W ; 75T AW FHTC
& wsg W # KOBIAAY Wi WA
& fodr qedldwe Wit Y, S@ w7 w1
s gt foer war ?

ot whr oy : =, "=
Ry * sdwdre & o &y g,
I ¥ oy wear § {F Ay w3y §F 5%
gt g §, Y fward, qaw, wifean,
HET B ANAIT ®T T & 1 AR
g7 SN FT W W A “Fwa’ w5y
a¥or qr WY 37 A FG wAv A7 5 F
wN HT & SHA-REIATRAE Rrigfat
fad &1 v P & ot e
fear fr qF oIz 60 gITe 24 RIfaE)
w1 fqer & amar w1 fET 9T
wgr T f WA ¥¥ § FPr oA W
FEATZT AT G T[ HIE FATAT ATFEY |
IFM feT wodY fogR 1 "\ 20
EATC 27 T W JMA ¥ fad 4v
ST gATL AATAT X TF qeaww ¥ oTIfr
ot & g fawr fagr av onfan
FAIAT § AUEAT ®Y FAY WA §Y A
g1 {5 SA-TA1T 1 T wrAATA
FRWAE, @ n g T
faw w@r & , afew g9 €@ &1 g Wt
QEgE ¥ &, ¥ G150 FAUL EA
TET WAT )

IR &7 f® grafast &1 WA
BT Tk w® qfF 17 ady § gafed
oY w9 F9adfa Arwar §F gw g
e ®Y AEY A gEA |

st Wy Tw wigeere : wsae A,
wwt gt wgrew ¥ wamay i sy qa
wrar & Ty W g faw o € o
&1 geaT WY vy § e qew waw ¥
o w * Tt i WY WA § awt
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9T AT ST R §FLT I8 g &,
Wit o womar 7Y or wgr 1 fwa w
A ¥ 25,000 § WTAT HHAMLET w
P femr ar wr €

W WP : WYY At ogear ¥
R} QAL

‘ Persons Suffering from T.B,

*332. SHRI SAROJ MUKHERJEE-
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
that more than 10 million people are
gsuffering from Tuberculosfs; and

(b) if so, the steps taken by the
Government to eradicate that disease”

THE DEPUTY MINISTER N THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M
ISHAQUE): (a) It is estimated
that between 8 and 9 million persons
arg suffering from active Tuberculo-
gis i1n the country,

(b) The Nutivnal T. B. Control
Programme for the prevention, detec~
tion and treatment of tuberculosis is
being intensified during the Fifth
Plan period.

SHR] SAROJ MUEHERJEE: The
hon. Minister has said there has been
a national T. B. Control Programme,
May I know what are the main fea-
turcg of that programme. Secondly,
as mal-nutrition and undé&r-nutrition
are main causes of T.B. I would like
to know how much money on an ave-
rage hag been spent gn feeding the
children of the poor sections of the
society.

SHRI A. K. M. ISHAQUE: At tne
moment there are 40,000 T.B, beds
for treatment and those who are ad-
mitted in these hospitals are given
all the facilities. We have not made
amy provigion for others.
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SHRI SAROJ MUKHERIEE: 1
would like to know in the last five
years how many T.B. pafients have
been covered in fhe programme for
providing treatment from houge to
house?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH): May I clarify one point?
The hon. Member has asked what
was the strategy of the Government
of India. There are three aspects of
the sirategy One 1s setting up of
T.B. clinics. At present 600 T.B. clinics
are functioing. Out of these 284
have been upgraded as district T.B.
centres. In these clinics The people
from the areas come and take treat-
ment and go back Ag regards the
domiciliary treatment this has not
really developed very well because it
is a more expensive and sophisticat-
ed method. Second 13 TB. beds,
There are 40,000 TB beds Third is
the BGC campaign So6 far 80 crore
people have been covered under this
campaign, Our strategy is on the
one hand to provide facilities for
treatment and on the other hand
intensify BCG.

DR HENRY AUSTIN- 8ir, it is
seen that those who Work in «ng and
Petroleum industries are more sus-
ceptible to this lung disease, parti-
cularly T.B. 1 was wondering whe-
ther the Government 1s proposing
any steps to help the workers em-
ployed 1n these industries to have
some kind of sanatoria.

Because I was connected with the
industries I bave noticed that the
incidence of T.B among those who
are working in those industries is
very high,

DR. KARAN SINGH: As the hon
House knows, the Labour Ministry
has special hospitals in various areas
to deal with the problems of indus-
trial labour suspected with the
chest diseases. They arc very com-
mon among fhe workers particularly
working in the -oslfilfiing industries.
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For treating this dreadful disease,
the Labour Minisgtry has its hospifals
and in these hospitals care is being
given to tAls aspect bf the problemi.

SHRI S. M. BANERJEE: 8ir, I
would like to know from-the hon,
Minister whether he is aware that
the Government emplofees becoms
the victim of TB. an8 they are
allowed to continue in their jobs for
two years but, their period of Teave
is leave wTthout pay and they are
also asked to fake nutritious fr~-°

So, I would like to know whether
this has been brought to the notice
of the Minister and if so, whether
Government proposes to treat this
entire period of absence as leave at
lenst with half pay so fHat they are
able to survive,

DR KARAN SINGH: Sir, this is 3
guggestion for action whicH we shall
study,

it wfwet warx ¢ wweaer S, AW
& oY Swad gfwar ¥ 37 F TOLY sarEr
& Tl 79 § o Mo & 7w TP AY
Swgl ®Y qaar ¥ wfgw § A e
T q5q€ qfear & TRo o R
gk 59 gfaar & 2o dYo wEvard
T § WY gW WOy qF ¥ awi w1 aE
w4t woar gy & ar wdlt ad @
ar ar & 959% f @I A w9 qEwars
T, YT agY aY sy Yo Avo ¥ wewwal
¥ awas ofw &7 wer feem w3
arfie 37 gTHT & @Mt w1 vER R
¥ ?

5

" o wet ey :  weuw wgwa, ¥
vt qfar w1 @Y S
T & 37 garwt § o whsAreat €
I7 & Ay ¥ gt ag ¥ Whew g
arelt weer X e Y wgy £ dw-
a% gferT # gan e #e wEEE
T 2R, sl dow A= X &
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ugt 97 Tarwl & @t o« fafieear
N ¢ 1 amwdT e s ogE
& N fix o vl ¥ 2o Mo weyars
g =7 % dwnd ofanw wr v @
wmy | x® ¥ wfsmE ag § fw dvad
qfcar & & fadar 214 § w7 ol 3w,
a3 wgd ¥ qgaw ofer g g,
WY AEE WY FT @A a1 Wi FET g
g Aferen ag v E fr afe
€ro #Yo wearT T FTHTL ¥ wrA
€ & gafad gw 37 1 g 2 a0
o s dras Esagan
Y 7g srafasar & |

SHR] DINESH JOARDER: I want
to know from the hon. Minister
whether the Ministry has made a
suryey about the different income
groups of people suffering from T.B.
and the percentage of them, particu-
larly, among the triba] people of the
whole country. What percentage of
them are suffering from T.B. and
whether it is a fact that most of the
‘T B. clinics have no proper equip-
‘ments for treatment and also for exa-
mining the patients? The medicines
.are also pot available and once the
equipment is out of order, mo parts
are supplied to these T.B. clinies.
The clinies are really running into
deficiency because of want of funds.
Also I want to know whether it is a
fact or not that new T.B, clinics are
going 1o be set up in those parts of
the counity where the T.B. patients
-are very large in number,

DR. KARAN SINGH: As I said—
I was trying to reply to the main
question—it is estimated that 1.8 per
cent of the entire country suffers
from the T.B, That means the total
figure is extremely high. It is in the
neighbourhood of 8 to 9 millions.
There have been a number of surveys
made. I have ‘visited the - National
Institute of T.B. in Bangalore twice
and a number of surveys have also
_been made with regard to the various

population disiribution. I do mnot
know immediately az fo how meny
of tribale suffer from this disease,
They are fairly widespread through-
out the country,

The question with regard to equip-
ment is very important. We did
receive some very valuable eq@ip-
ment from the UNICEF in the course
of Third and Fourth Five Year Plans.
The main equipment for the T.B. is
X-ray mmchine and X-ray plates.
That equipment is functioning reaso-
nably well. BBut the UNICEF aid is
finished with the Fourth Five Year
Plan, We are now faced with the
problem of getting equipments for
the remaining centres in the Fifth
Plan period as also the question of
drugs. But, I do not think that there
is any major difficulty with regard to
the B.C.G. so far, that ig prophylattic
drug. As you know, apart from the
T.B. drugs, they also require nutri-
tional diet and so on. That is really
where we are weak because the gene-
ral standard being very low, it i8
very difficult to give them. I think,
the hospitals themselves are reaso-
nably well equipped. But, our real
weakness, I must admit, is the gene-
ral low standard of nutritional inputs.

sitwelt agteer ard T ;. Fgrt
# afgarat w1 2o dto sarar Y § 1
Fa7 QT STAEqT AGY HY 97 IHATE f®
Fva¢ qfara #, Fgat & oo 2o o
#1 7 QW wfgerst & faq g2 giur &
g ?

wo wof oy ¢ grgas o #
Tl gew Fex 0w whw foad
s § OF OF s o @ feay Ty
£ | O zreaw i wew waw ¥
Eogi ol g § 1 v N a
AT ww g T HY wArd ¥ 1S o U
g A% § 1 99 g det § wmw
¥ gy ww § % wrehe SEi & W
ey St Y 7y Pafrcer og= qiniy

l .
g $uy




19 Oral Answers

SHRY D. BASUMATARI: 8ir, i3 it
not a fact—I would like to know
from the hon, Minister—that the
Assam Government has requested the
Government of India to make avail-
able X-ray eqilipment for the Gauhati
T.B. Hospital? I think the hon
Minister, Dr, Karan Singh, hes visited
that hospital recently. I would like
to know, whether a request has been
placed before him and if so, what is
the reaction of the Minister in regard
to making available X-ray equipment
for the CGauhati hospital?

DR. KARAN SINGH: I visited
Gauhati very recently and 1 alsc
visited the T.B. hospital there. The
demand really was for cancer eguip-
ment for the Cobalt unit. But, if
sucH a request is received, we will
look into it.

SHRI P. G. MAVALANKAR: Mr.
Speaker, Sir, the Minister hag out-
lined the Government’s strategy for
eradicating this terrible disease,
tuberculosis, and he has mentioned
three aspects. Buit, may I know
whether the strategy does or does
not include helping the voluntary
organisations in various parts of the
country which are also engaged in
this task of eradicating tuberculosis
and helping tuberculosls patients by
having clinics hospitals etc,? May I
also know, whether it is a fact that
in Ahmedabad, patticufarly, because
of the textile industry being concen-
trated there, a large number of
textile workers are denied even nor-
mal hospital and other clinic facili-
ties. which leads to further deterio-
ration in their health condftion?

DR. KARAN SINGH: Sir, volun-
tary organisstions are certainly being
encouraged. I have some figures with
me. Dlring the lust three-four years,
we have given about Rs, 30 lakhs by
way of special grant to the voluntary
ingtitutions. We fee] that they are
doing a very noble work. In regard
to the question about Ahmedsbad, I
do not have th@ information with me
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just now. But, if the hon, Member
writes to me, I will certainly, take
itup. .

SHRI MOHANRAJ KALINGARA-
YAR: Sir, the hon. Minister hag suid'
that about 8- million people are
suffering from tuberculosis in our
country. I would like to know, how
many people have died, waiting for
beds, I mean, the chronic cases, in
the T.B. hospitals. The cure for this
disease is a long process, I would
like to know-—the Ministry must be
huving a record—how many people
have died, waiting forgeds, in the
T.B. hospitals.

DR. KARAN SINGH: I do not
know how many persons died wait-
ing but when the disease is so pre-
valent very obviously Tt iz taking a
heavy toll. Very often people die
but those who survive are so shatter-
ed that life becomes a torture for
them. So it iz a blg problem and
we shall have to look intgp it very
carefully.

sit wox ol © TR wr dar
wa g 6 o Yo & Qg & O ¥
forerr & forg 7oy & warar wedt g
®Y wET gt § 1 adwrw A o Ao
weraret ¥ g7 Ofmal w9 gow
%t weft § @ aga afenr feew &
gt d oW\ qw aw S wwrd
Wt ot Y € Wi § A 5w wwAw
ag T ST ar gErT e wr W@
g7

o wek fig : o AT Wl ¥
X Ay samar § fe gaw I
gy ofemw &t et § 1 wg
3w g fe ow & gare & fomew
wwft § 1+ AT wfsmE Y qwd 5
oY A werErwt ¥ aff §, u9d wo ¥
& mwr aedt gaw Wt afY fre ol
€ i 3w ¥ ot wfomd §
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Use of IAF Plane to take Dead Body
of late Begum Akhtar to Lucknow

*338. SHRI 8, M. BANERJEE: Will
the Minister of DEFENCE be pleased
to Btate:

(a) whether it is a fact that Defence
Ministry was approached by some
Members of Parliament and public
men to allow an LA.F. plane to take
the dead body of famous Musician,
late Begum Akhtar, to Lucknow;

(b) if so, the reason for not giving
a Plane:

(c) whether a sum of Rs. 10,000 was
demanded for it; and

(d) whether late Begum Akhtar
sang for jawans during 1965 Pakistani
attack on India at many forward places
risking her life; and 1if so, the reason
for not allowing her dead body to be
flown to Lucknow in an IAF Plane
without any cost?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
{b). Yes Sir, a verbal request was
received but there is no provision in
the Rules for carrying the dead bodies
of non-official civilians in IAF air-
craft

(c) No Sir.

(d) Besides her contribution to the
entertainment of the Jawans even
otherwise we are full of admiration
and respect for this talented lady but
unfortunately the rules did not permit
the use of an I.A.F. plane in this case.

st gao o wwelf : AT WA

A #x gy B wEgweraTy ¥ faeeht AT
wGT | AWOAR AT TW A9 AT AGT
gt | Iwd arw 8 o sk @ W
ol ¥ ot W s fafiee wrgw oyl
BifrmpmurRamg @
ag wrx & faar w e § afew @
ardt w1 ¥ oy & fag @ A frw oY
st wifglr @ Y I W 76 W
Ry i gl o, g e CrEE

22

42 9T ¥, g v o wer g @Y
%, gug T & &) 7gr WAz A, T
wi ¥ AT & f g Zere s9Y
T & fas; wran o AWy TET I
atg wY ¢ fa 82 qrefr ) & owrgy AW
afari 18 subi Y faar war } w@T
ag w9 58 & v 1965 ¥ ww WX
AT 492 ¥ w9 Q% a6 awaArd
@ AA d aw T weEe
ST At fgrwa @@ & feg o ar
W 97 ? 5 arey O Wid 9T g FEAT
fa wgd av gome Ty = wuT I v
o #ur qg Wi 2 § v qfe @
g 7% <@ faw wg A gy wan
war fo Tw TwAHE aw ¥ A A
Hfadnr, & wfr  fagr sigr ?

it v fog . A & aT w0 qar
e draaigiar ) am?
& garfea 8% wwr § fa azfeod
@ % 04 § Fow & og wdr fawar o
|HaT 41 |

off QHo QWo wANT . T FOAT
dyr § fa o wAdw By feEe
¥ & foig €T fyadifEdt w19 &
A W T fRar w1Y, SHeT gEAmTH
facar ang 73 a¥ swewi & gai o=
& forg garf Ao a1 gEAWT  fwar
% W FT TAET § Arar g war @
qAE TG F. . . . ($Teegn)

Begam Akhtar was not an indi-
vidual; she wag an 1nstitution.
Ministers may come and Mimsters
may go; they may live or they may
die. But Begum Akhtar is born only
once. They should realise this.

My question wag whether Rs. 10,000
was the only problem and if he could
pay Rs, 10,000 the dead body would
have been flown,
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SHRI SWARAN SINGH: I have
already wsaid that I do not think
‘Rs, 10,000 was the main problem.

ot QR0 QWo WANAT : HEAe WA,
a1 WAt wErew A AaA ¢ fr o
aTg ¥ o% grey g1 4% § *v gfema
o i 7 gard Jgrw Ty g 7 w4
=g ardy &g w%, A is-gfear ¥ear
H uA3n aw wdr fwar |

May I know whether the hon. Minis-
ter can assure this House that in
future for the cminent artistes, emi-
nent scientists and philosophers and
men of letters this restriction will not
be there and that their dead bodies
will be allowed to be flown? Now if 1
die, my dead body can be flown but
not the dead body of the late Begum
Akhtar 1 want a specific reply,

SHRI SWARAN SINGH:- 1 hope
such contingencies will not airse when
eminent people die and their dead
bodies have to be flown.

MR SPEAKER: Ii is a suggestion
for action,

wraet siven ®e - gAY S wfen
FHE ofward ¥ w1 77 g FY vET-
N FE g, I ¥ fmy gury faet §
qve AT grn migw ar 58, @
g =g, @ g7 wed Ty gTw
wET E ur =gy 7

st ewef fag @ wifewew & fag
facgmr wivz aTaT T =rfgm, TR
A ST & Q TEE ¥, I ®
faq it Wt SarT gmi wfgo 1 mae
vy #Y g g1, @ e 92T 97 ot
fa=av fagr o1 wear g
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off owwe fg : Wt Qe ¥
orare ¥ warar Agr § fie #vq wEaT
& wrow & oy & fry geeAT gk
ogTE ¥ AIFAAT T TH AT &Y A
A &Y | w1 K A w6 § P qeew
& foaq gard wgT gz F FH §
AT g ¥y § By g@wrw  fea
q E, AR T wIW wAY ¥ qAT F
g1 & faq gf, #ar 39 & fag &9 gt
way fafr wig & 7 (emwam) T AT
T AT T A @ET Tgd § )
T goel WAT T A FAT A4 F6d §
HY qF9T HITE T WML 0F Faq
gfeTr g1, AT UeEH F £9 F A0
gq F gard Fg w0 gEawE faqr
H, aY F41 TR AT T FT 7T AT
SR

SHRI SWARAN SINGH: The use of
Indian Air Force aircraft for the Prime
Minister is also covered by the rules.
This question has been replied to on
several occasions on the floor of this
house.

SHRI B. V. NAIK: May I know
from the hon Defence NMNimster, who
are the distinguished Indians whose
funeral or last journey is taken care
of by the Government? We know that
Ministers get the last journey at the
expense of the Government, Who are
the other distinguished Indians of this
country, artists, technicians and
others, who can get that?

SHRI SWARAN SINGH: The Home
Ministry has issued certain instruc-
tions and, according to those instruc-
tions, non-officials do not come in that
list. But there are several other cate-
gories. Not only Ministers, as Mr.
Banerjee said, even Members of
Parliament are also included in that
list. There are several other cate-
gories also.
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Lack of Berthing Space for Ships in
Bombay Docks

+
*337, SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether ship carrying foodgrains
and fertilizers purchased by India are
waiting in the stream for a long time
for want of berthing space in the
Bombay Docks;

(b) if so, the reaction of Govern-
ment thereto; and

(c¢) the steps taken to provide ade-
guate berthing space in the Bombay
Docks?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI)' (a) Five deep
draughted berths in Indira Dock at
Bombay are reserved inr handling
foodgrain and fertilizer vessels More
berths are also made availuble when-
ever possible However, as on the
morning of 3rd December 1974, the
tollowing chartered foodgrain and
fertilizer ships were waiting for berths
{ Bombav Port from the dateg indi-
cated against each—

Foodgramms 4 (25th October 1974,
4th November 1974, 28th
November 1574 and 29th
November 1974).

Fertilizers: 2 (27th November 1974
and 28th November, 1974)

(b) The detention to those ships is
mainly due to the following reasons:-—

(1) Heavy import of foodgrams
which were not anticipated
earlier and which caused a
gap between requirement and
availability of berthing capa-
city at Bombay.

(2) Heavy bunching of ships,

(3) Lack of mechanical unloading
facilities for fertilizers and in-

adequate rates of discharge
from foodgrain and fertilizer
vessels.

(c) It is proposed to develop new
port facilities at Nhava Sheva on the
eastern side of the Bombay Harbour to
handle bulk commodities. This pro-
posal is at present under examination
in the Planning Commission,

Ministry of Agriculture have also
been requested to install mechanical
handhing equipment for unloading
fertilizers as an interim measure till
a fullfledged mechanical complex for
unloading and handling of fertilizers
is pul up at Nhava Sheva

SHRI DHAMANKAR- It is clear
from the Minister’s answer that actu-
ally the ships have to wait for nearly
a month or so for getting a berth, for
loading and unloading operations. In
foreign countries, 1t takes hardly a
week This is because the loading and
unloading operations are not fully
mechanised but haif-mechanised. I
would like to know from the hon
Minister whether any efforts were
made to introduce full mechanisation
in loading and unloading operations
and, if so, whether those efforts had
to be stopped because there was resis-
tence from the organisrd labour there
in the Bombay docks

Y waeTafe frorst e F F A
Hiliaw ufediz & waT & 1 w2
@ ¥ fea Ay e dt A A
weud #1 gefen & fog ¥Ffewer
gy &% w17 & 1 T ST Ay
Ffaw g1 vEr & f& aTeen Wi gscleur
7 wEfam AW % MO sy
ufaguiie et famr s o7 e
SiE | wuE SHA §e wgliaa @
;Y |
SHRI DHAMANKAR: The Nhava
Sheva projeet has been pending with
the Planning Commission for a long

time. I would like to know whether
the Government will press for an early
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and expeditious sanction of the project
g0 that the congestion in Bombay port
can be reduced.

SHR1 KAMLAPATI TRIPATHI: As
regards Nhava Sheva project, the dis-
cussion is going on in the Planning
Commission and, we hope, the decislon
will be taken very soon.

Y a7 WS : T FAT @R
#y ag waw & f& FEEA ATw
# ) wrew & 99 7 7 ag faar &,
er ¥ fa=re amd T2 g & o
q syetz faar, e 5t ol wrodr-
w3 97 2 IegiA WY wEeE faar
ferd ggam = W& 1 g7 F A
AT G3T &7 VET @ A L F7H &
o AEr WETRE %41 FAARET FT W
g7

=it wwenata faat @ 2 3T wdY
g far Trogd avs T &I
wnal § WI¥ ag 19 4T 41 & ¥ va 7
fortaer Fredrioe Y a<® @, fwag
Ft | § o WiT JIT KAT A7 AT
agy fay ot st gr & 1 & 9y ang
a1 ar uE &1 e 989 Wi 7§ AR
BHIY GIW9 [T 91 | ¥ g9 Faa
FY @ § ATCHIEH FFES § AT
A & gy IFIT T Q@O FIET
yrifva =g ¢, s Frag AT 7 )

SHORT NOTICE QUESTION
Proposal to Increase Prices of Drugs

S.N.Q. 1. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment g increase the prices of drugs
in the country;

(b) if so, brief particulsrs of the
applications received from the manu-
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facturers in this regard and the hike
in prices demanded by them; and

(c) the steps proposed to Le taken
by Government to meet the gituation
and to check the manufuactuurers
from increasing the prices of drugs
by creating artificial scarcity thereof¥

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (c). Revision of prices of drugs
is regulated under the Drugs (Prices
Control) Order, 1870 which provides
a mechanism for the same. Conse-
quent ypon the petroleum crisis during
the second half of 1073-74, prices of
chemicals including bulk drugs have
increased. As a result, a large num-
ber of applications seeking upward
revision in the priceg of their products
h#ve been received from the drug
manufacturers.

In the case of bulk drugs, the
manufacturers have asked for price
increase on account of wvarious ele-
ments of cost of production e.g. raw
materials, fuel, power, wages, working
capital. capital investment, etc. In the
case of formulations, applicants have
asked for price increases on account
of increase in the price of bulk drugs,
raw materials and packing materials.

With effect from 1st January 1974,
the work of screening applications for
fixation/revision of prices of drugs has
been entrusted to the Bureau of Indus-
trial Costs and Prices. When Drugs
(Prices Conirol) Order, 1970 was
implemented with effect from 16th
May 1970, prices of 17 essential bulk
drugs were fixed on the basis of cost
investigation by the Tariff Commis-
glon and of others were frozen. Prices
of another 23 bulk drugs and Gelatine
Capsules were fixed on the basis of a
cost investigation by a Working Group
under the Chairman of the BICP. A
statement in this regard was laid on
the Table of the House on 19th April
1874, The prices of bulk drugs are
fixed after cost investigation by BICP
or the Cost Accounts Branch of the
Ministry of Finance.
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Interim prices revisions for bulk
drugs are being allowed to the extent
of increases in the costs of major raw
materials only. In case of prices of
formulations, the increases are allow-
ed to neutralise the increased cost on
bulk drugs, raw materials and pak-
ing materials,

There i no general shortage of
drugs in the country, As regards bulk
drugs and drug intermediaies whose
import s canalised through the State
Trading Corporation, full supplies
according to the entitlements of the
varioug drug manufacturing unitg nave
been made for the year 1973-74 except
in case of twg drugs For 1974-75,
STC have made arrangements for most
of the drugs and except in a few
cases supplies have been received and
made available to the drug manu-
facturing umits Both STC and IDPL
have with them very large stocks of
bulk drugs at present
-

Government have appointed a Com-
mittee on Drugs and Pharmaceuticals
Industry headed by Shri Jaisukhlal
Hathi to cxamine various aspects of
the industry and its terms of reference,
mter aha. include: —

(1) To make recommendations for
promoting the rapid growth
of the drugs industry and,
particularly, of the Indian and
smzll scale industries’ sectors.
In making 1ts recommenda-
tions, the Committee will keep
in view the need for =a
balanced regional dispersal of
the industry. !

(1i) To examine the measures
taken so far to reduce the !
prices of drugs for the con-
sumer, and to recommend
such further measures as may
be necessary tot rationalise the
prices of basic drugs and
formulations. . {

(iii) To recommend measures for
providing essential drugs and
common house-hold remedies !
to the general public.‘
especially in the rural areas.

=t 7aw fiese ot : 7 wERT
q 9 SeRT AT §3w ¥ qTw 4T T@&T
& 9w Wawe § WX yw ¥ (9) AT
(&) wrr a7 goT gula ¥ ag) sar
g SwudTazEErd:

“particulars of the applications
received from the manufacturers in
this regard and the hike in prices
demanded by them; and

the steps proposed to be taken by
the Government....”

wifeam gg ©edHe TmEaETIT &)
f& o & yrg wY wrAr 7 o= q@RE B
a% oY AP 1| WY ¥ EziT #y
Ty @ aam AT € fo wmo ¥ 40 ¥
Y Hrag qor §1 @ WV IR F T w9
wIRAWE B A 32 Ay e A
FgTE TH & AANE A A H
TATEAT FUSed WEAT & WIT Zqr347 AT
wATafen & w9 &9 FAG W7 A@ A
&1 AR §7 TAGFAE T AL TR
AT 1 A qEA & gHT A]w q
WG § AW § HiT F SeqdeAy
Faga whex wewfwewrf g o oz
;wﬁq%ﬁtéirgwhchqazﬂ'
faelt amafwar ot & oy wrey @O
TEAT 5 3T § ATgT HATE ¥ AT 9K
wad g1 QT feafa W & 9w @ w7
STAp g #&fr @) o o
T § I FI 47 ug AreETER &1 {7 3w
F ¥Wa Ag gy & @At s f
I AT TR TR N A fammT s
g % Safow wm7 9T o 97 d= AT
TATEAT aWrE I g, 9N F T W
W ¥ a¥t gz Todt 1 W AT FT AT
FET TG & 1 WO GAfw A
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=g § far war ool A v Arwal
F1 FFA F SSTTT FATLa: 7O T TAIGLT
fasaT &7 YAy aT WIC A€ JIq BY
e faugy a7 adw !

SHRI K. R. GANESH: As far as the
question of increase of prices of drugs
is concerned the Bureau of Industrial
Costs and Prices which is a technical
body is looking into the matter and
certain guidelines are given by the
Ministry of Petroleum and Chemicals.
I agree with the Member that in a
country like ours vast population is
there and many of them will not be 1n
a position to purchase some of these
drugs. We have evolved a policy in
which while retaining production of
drues, availability of cheap drugs have
also to be kept in the forefront. This
matter is being looked into and gone
into by Hathi Committee which report
is oxpecteq to be placed before the
Ministry sometime in February 1975.
About generic names and brand
names, Hathi Committce set up a
pane] which has gone into this ques-
tion and the entire committee will also
take decision on the report of the
panel which cunsists of eminent
doctors.

oY 7ae ek Tt :  wd wEy
T agr & fr gredy w7dt ¥ Gl & ar
# ooy 9% aidEgr far & 0 &
vraar =g far AT o dEs x s
frqrz & &0 & site 307 fediE & #0739 Y
oI ag @ o 1% 3 o gegmTer
faur sma wtv ¥z T g7 Rt w1 P
wig @ A wg ot s wmgar foode
q Fma wfas g1 F v ey
¥ AT AgA IUTAT TEARTS Fr VAT 8,
Iy AW w1 OUEA s el
I8 &7 AT | V1A F o w1 vE
awdr w1y § f Aay 9zd wd @)
Al F1 gL * wrg wrg wglrey
T &T o 205 fao ot s ? oy A
o w qams 361 fawre ar car

g 2
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SHRI K. R. GANESH: It is a fael
that the committee said about the
abolition of brand names, to be re-
placed by generic names. Sp far as
spurious drugs are concerned the
Committee submitted its first report on
quality control which iz now being
examined by Government.

SHRI NAWAL KISHORE SHARMA:
I seek your protection; my questior
has not been answered,

MR. SPEAKER: My protection it
not awvailable where you make &
speech. You made a regular speech
angd not a question.

SHRI NAWAL KISHORE SHARMA.:
I am sorry for that but I also put a
question.

MR, SPEAKER: Where was the
question in your speeche

SHRI NAWAL KISHORE SHARMA.:
I put a question Ife also replied..
But this pomnt he has not replied
whether he would assure the House
thal no price increase would be allow-
ed to drug manufacturer~

MR SPEAKER: Nn speech; only
for que<tion you are welcome to put

SHRI K. R GANESH: There ule
various intermediates used by the
drug industry and the Burcau of
Industrial costs and priee., is a techni-
cal body which looks into this ques-
tion 1 penerally agree with the
general proposition that a high profit
industry like drug industry should
show some awareness and supply
cheap drugs to the masses.

SHR! JYOTIRMOY BOSU: Sir, I
may be allowed. You had laid empha-
sis on economic issues and this is a
burning economic issue,

MR, SPEAKER: All the questions
from your side are burning. There 15
no cold guestion from your side. This
is a short notice question. Why do
you call] it an economic question? Mr.
Bosu by the way I forgot to mention
I have got the tape-recording of my
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Bhillong speech. You are welcome to
see it, I will certainly show it to the
mermbers of the Press gallery and the
leaders and get their verdict know
distorted and corrected it is!

SHRI K. 8. CHAVDA: The hon
Minjster has rightly said in the state-
ment that the Hathi Committee for
pharmaceuticals is examining the
various aspects of the drug industry
in the country. May I know whether
it is a fact that the Petroleum and
Chemicals Ministry hag issued the
guidelines for increase in the price of
drugs and also internal guidelines of
Rs. 2 crores turnover of Indian sector
to create shortages of foreign brand
drugs in the country with a view to
regularise all the illegal activities of
foreign firms? If so, may I know
whether Government intends to stop
these two guidelines which are
mentioned and not to allow regu-
larisation of all the illegal activities
of the foreign drug manufacturing
firms in our country?

SHRI K, R. GANESH: The hon.
Member is very well-versed in the
subject. T have ju.t taken the charge.
So, 1 cannot really...

MR. SPEAKER' You are in no way
leas.

SHRI K. R, GANESH: He has put
me a specific question. One is about
the regularisation of certain alleged
activities done by certain firms. T
think, it is in relation to excess capa-
city. This matter is engaging the
attention of the Ministry ag well as
the Hathi Commiltee also is exprcs-
sing views on that. As far as the
question of particular guidelines which
helped the foreign countries is con-
cerned, T will look into that,

SHRI K. 8. CHAVDA: He should
rive the assurance op that that until
and unlesy the Hathi Committee sub-
mits the report Government should
not take any action to regularise the
illegal activities of the foreign drug
manufacturing firms in our eountry.

2087 1L8-2.
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SHRI K. R. GANESH: There may
be many reasons for the shortages as
a large number of petitions and appli-
catlons of the drug firms are pending
with the BIC.P. As a result of oil
crisis, the pricc of many intermediatea
has been increased. In our country
there is always a tendency of short-
ages taking place. We are aware of
this and are taking action on it.

SHRI SAMAR GUHA: In the course
of his written reply the hon. Minister
has made two statements. T want to
quote-

“Consequent upop the petroleum
crisis during the second half of
1973-74, the price of chemicals in-
cluding bulk drugs has been
incraeased”

This is the stalement made. He also
said that there is ng general shortage
of drugs in the country. I want to
know from him what are the bi-pro-
ducts of peiroleum that are used for
the manufacture of drugs for which
he has given the reasons which neces-
sitated the increase in tho price of
drugs.

My second question is whether the
attention of Government hag been
drawn that a number of times in Cal-
cutta hospitals there are complaints
about the shortage of drugs and these
shortages were there in different
hospitals in Calcutta. What has the
Government done in this regard?

SHRI K. R, GANESH: Ag a result
of the hike in petroleum price, the
price of many intermediates that go
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/Afothemakin.g of the drugs was 2ls0

increased. This is common know-
Jedge. Ag far as the general guestion
uf shortyge is concerned, as I have
said already, there is no general
shortage. By that we imply Ehst there
are drugs available but certain brands
may not be available. But other
appropriate drugs are avai.iab}e, There
were some difficulties in getting drugs
from the international market for two
to three months. By this timf: much
of the drugs have come in the
market. Even the IDPL, and the
S.TC., which is a canalising agency,
have got about 11 crores worth of
drugs inventories with them.

SHRI SAMAR SUHA: I want to
draw your attention to one thing. I
have asked a categorica] question a8
40 what are the bi-products of the
petroleum He  mentioned only
naphtha, Coal and tar are the wmain
processes of organic materials. A
truthful statement has been made that
consequent upon the increage of the
petroleum price, the price of drugs
also has been increased. My gquestion
is what are the biproducts that go into
the manufaciure of drugs excepting
the naphtha. Let him mention them.

S8HRI K, R. GANESH: Don't get
excited. Acetone, phenol and aceto-
nelide are some of the names that 1
have already given.

DR. MAHIPATRAY MEHTA: Al-
most all foreign companies have ex-
ceeded their licensed capacity of
drugs. What are the names of such
companjes? And what gteps have
been taken”

SHRI K, R. GANESH: As far as
these companies are concerned, those
questions have been replied to in
Parliament from time to time. In
reply tp Shri Chavda’s quettion, 1
have indicated the position about the
exvess capacity with certain com-
panies, both Indian and foreign. This
= engaging the attention of the Gov-
emment.

SHRI JYOTIRMOY BOSU- Sir, in
the context of the fact that the total
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turnover of the drug industry in the
country is to the &xtent of Rs 308
crores and the share of the publie
sector in the formulations is not more
than 6 per cert, will the hon, Minister
kindly tell u=: {a) Is it a fact that the
US Congressional repopt
has said “Some American firms have
been over-charging for their producie
in India"? (b) Iy it a fact that the
firm CIBA parned a profit of Rs. 68
lakhs in 18970 and in 1973, its profit
rose to Rs. 110 lakhs?; Similarly, is it
not also a fact that the profit of
Pfizers was Ra 155 lakhs in 1970 and
now it is Rs. 189 lakhs? Will the hon,
Minister kindly tell us is it or is it not
a fact that a Court case has been filed
against Pfizers and severa] other
American drug manufacturers for
over-charging over a whole spectrum
of anti-biotic drugs imported into
India—they belong to the Tetracyclene
group—in specific guantities between
1854 ang 1966, and if o, at what stage
the case is and what the Government
proposes to de in this regard?

SHRI K. R GANESH: It is a fact
that a case has been filed by the Gov-
ernment of India against Pfizers and
four others for violation of the anti-
trust Taws. I am notl aware as to at
what stage the case stands,

SHRI JYOTIRMOY BOSU: He had
not replied whether the Government
is aware of the fact that the US Con-
gressional Committee has published a
report that some American firme have
been over-charging for their products
in India. If this is 50, what specific
steps Government have taken based
on the report that I have quoted just
now? 1 woulg also like to know
whether it iz a fact or pot that the
profits of these companies have almost
doubled during the course of the last
three years. (Interruptions)

Sir, T am walting for the reply from
Mr. Ganesh,

SHRI K R. GANESH: Sir, Govern-
ment is awarc of the report of the US
Congressional Committes wbout the
violation of the anti-trust laws b¥
various US drug munufacturers.
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Consequent fo this, a case has heen
filed in the US Court against Pfizers
etc. As far as the profits made by
the foreign drug companies is con-
cerned, we have given facts and
figures from time tp time to Parlia-
ment. Governtent is also aware of
the profitls being made by the drug
industry.

SHRI PRIYA RANJAN DAS
MUNSI: Sir, I would like to know
from the hon, Minister, firstly, whe-
ther the Minister can assure the House
that as far as the public sector drug
umts like IDPL are concerned, in no
case, they will join with the multi-
national corporations in regard to ox-
pansion of their units? Secondly, is it
also a fact that before 1871, raw
materials were purchased by these
companies ¢{ low prices and they are
now being accumulated with the
result that prices have risen sgharply,
in comparison to the prices before
19717 Further, as a result of this,
some of the life saving drugs have be-
come scarce mn the market. I would
like to know whether the Minister
would make an enquiry in this regard.

SHRI K R. GANESH- Sir, as far as
the IDPL ig concerned, it is a public
sector underiaking and it hes played a
very important role in providing drugs
to the people. I can assure the hon.
Member that the concept for which
IDPL, has been formed, will be pre-
served by the Government. Ag far as
the other question about the raw
materials being stocked by the com-
panies is concerned, from time to time,
these reports come and Government
investigates into them.
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Setting up Public Sector Type Corpo-
ration for Ex-Servicemen

*334 SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is any proposal
under consideration to set up a public
sector type corporation to develop
entrepreneurship among ex-servicemen
in the countiry,

(b) if so, the facts thereof; and

(¢) the time by which the corpo-
ration will be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (¢) There is a
proposal but the details of the scheme
are stll to be worked out. Due to
financia] stringency the scheme had
not gone forward, but having regard
to its importance the matter is under
active consideration, It is, however,
not possible to say when it would
materialise,

the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether Government are lacking
money to finance the malaria eradica-
tion programme; and

(b) if so, the facts thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b), The National
Malaria Eradication Programme is a
centrally sponsored programme and
100 per cent assistance is given by the
Centre to the States for its imple-
mentation according to the prescribed
pattern. The assistance is given only
for units which are in the attack and
consolidation phases. The units n
the maintenance phase are the rea-
ponsibility of the respective State
Governments,

As a result of the overall financal
stringency, the Plan outlays on health
schemes have been restricted and the
effect is felt by all programmes in-
cluding the National Malaria Erad-
cation Programme. Of late, the
situation has become specially difficult
because of the steep rise in prices of
insecticides, anti-malarial drugs and
other materials and equipments. At
the same time there has been a
general increase in the salaries and
allowances of the operational staff,
For these reasons, it has not been
possible to allocate adequate funds on
the basis of the prescribed pattern to
the State Governments. During 1974-
75 an allocation of only Rs. 18 crores
could be made for this programme.

The whole question of the imple-
mentation of the National Malaria
Eradication Programme 1is currently
under review and effortz are being
made to evolve a strategy to tackle
the situation more effectively within
the available resources.
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Financial Assistance to Bihar State for
Eradieation of Leprosy frem Gaya

¢338. SHRI N, E. HORO: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government's atten-
tions has been drawn to a news report
published in a local daily dated the
4th November, that the Gaya (Bihsr)
pilgrim town sorely lacks treatment
tacilities though at least three percent
of the population suffers from leprosy;

(b) whether Government have re-
ceiveq complaints from foreign tourists
regarding the house problems for the
leprosy patients; and

(¢) whether Central Government
have assisted the State Government in
this regard and if so, the amount of
money, granted by the Central Gov-
ernment during the last three years?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) No, Sir.

{c) Yes, Sir The financial assis-
tance given by the Central Govern-
ment to the Government of Bihar
under the Notiona]l Leprosy Control
Programme during the last 3 years is
as follows:—

1971-72—5 28 lakhs.
1972-73—9.63 lakhs
1973-74—7.40 lakhs

Production of Lethal Jet Fighters

*338. SHRI M, S. PURTY:
SHRI C, K. JAFFER
SHARIEF:

Wil] the Minister of DEFENCE be
pleaned to state:

(a) whether Government have de-
cided to produce ‘Lethal’ jet fighters
to defend the country’s long borders
and coastline and to make the armed
forees self-sufficient in this Tespeci;
ang

(b) if so, the facts thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI!
RAM NIWAS MIRDHA): (a) and (b).
Hindustan Aeronautics Ltd, is already
engaged in the manufacture of com-
bat aircraft, such a: MIG-2IM and
Marut. Production of Ajeet would
be taken up shortly.

Bokarg Stee) Plant progress during
1974-75

*339. SHRI GAJADHAR MAJHI:
Will the Minister of STEEL AND
MINES be pleased to gtate:

(a) whether the Bokaro Steel Plant
1s poised to make a breakthrough
during 1974-75; and

(b) if so0, the salient features of its
progress and when 1t is scheduled to
go into production?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): (a) and (b). According to
the latest construction schedule, Slab-
bing Mil] of Bokaro Steel Plant s to
be commissioned by December, 1974,
Hot Strip Mill with One re-heating
furnace is expected to be ready by
March, 1975; and Hot Rolled Sheets
and Coiling Finishing Section is pro-
jected for commissioning by March,
1975. With the commissioning of th+s~
units, the Steel Plant is expected t»
turn out finished stee] in the second
halt of 1975

The civil work on' the First Stage
(1.7 MT.) of the Steel Plant has al-
most been completed. 95 per cent of
the technological and structural work.
93 per cent of the building structural
work, 77 per cent of refractories eree-
tion, 74 per cent of mechanical and
about 73 per cent of electrical equip-
ment erection have also been ~om-
pleted.

Presently one blast furnace, two
cokeoven batteries and two 100-tonne
L.D. converters of the Steel Melting
8hop are In operation. The work on
the remaining units of the First Stage
is geing ahead. The entire First
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Stage, i{e, 1.7 million ingot tonne
oapacity per annum (except Cold Rol-
Hug Mill) is expected to be completed
and eommissioned by December, 1875,
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High Incidense of Leprosy

*341. PROF., NARAIN CHAND
PARASHAR: Will the Minster of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether the Government have
identified any Districts having high.
incidence of leprosy;

(b) if so, the names of the Districts,
Statewise; and

(¢) the steps taken by Government
io eradicate this disease from these
areas?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH): (a) Yes, Sir.

(b) A statement 1s laid on the
Table of the Sabha.

(¢) 143 Leprosy Control Units and
551 Survey, Education and Treatment
Centres have been established in these
districts under the National Leprosy
Control Programme giving partial
coverage. Full coverage is proposed
to be provided during the Fifth Five
Year Plan period.

Statement

States/Union Terrtories

Name of high endemic Districts having
prevalence rate of 19, and above.

1. Andhra Pradesh

1. Srikakulam

2. Visgkhapstnam
3. Bast Godavari
4. West Godavari

5. Chittgor
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5

6. Guntur
7. Nellore
8. Nizamabad
9. Karimnagar
10. Warangal
13. Mehboobnagar
32. Hyderabad
13. Medak
14. Nalgonda
. . . . . . 1. Mikir Hills
2. N.C. Hills
3. Bisar . . . . . . I. Santhal Pargana
2. Dhanbad
3. Gaya
4. Saran
5. Muzaffarpur
6. Monghyr
7. Bhagalpur
. . . 1. Madras Corpn.
2. Chingleput
3. Neorth Arcot
4. South Arcot
5. Salem
6. Madurai
7. Tiruchirapalli
8, Thanjavur
9. Ramanathapuram
10. Trunelveli

4. Tamil Nadu , . .

11. Dharampuri
S. Maharsshtra . . . . . 1. Sholapu
2. Nanded
3. Chande
4. Amravati
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5. Akola
6. Wardha
7. Yeotmal
8. Osmanabad
9. Bhir
6, Karnataka 1. Bellary

2. Mysore
3. Belgaum
4. Gulbarga
5. Brdar

7. Orssa . . . . . . 1. Ganyum
2 Pun
N 3. Balasore
4 Curtack
5 Sambalpu:
6 Dhenkunal

$. Urtar Pradesh, |, . . . . . 1. Baharmich

9  West Bengal | . . . . . 1. Burdwan
2. Bubhum
3. Bankura
4. Midnapur
5. Purulia

10. Nagaland . . . . 1. Tuensang

11, Pondickeny . . . . . . 1 Pundicherry

2. Yanam

12. Arunachal (NEFA . . . 1 Sumg




49 Written Answers AGRAHAYANA 14, 1896 (SAKA) Written Answers 50

Report Indian Iustitute of Mam
cu::mnlnﬂﬂnmhﬂb
Planking

*342, SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether his Ministry has re-
ceived the report on the family plan-
ning prepared by the Indian Institute
of Mass Communication;

(b) if so, whether in the report they
have mentioned the defects which are
responsible for its failure in rural
areas;

»
(c) if so, the salient features of the
report; and

(d) the steps being taken to imple-
ment them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir,

(by and (c). The draft report covers
studies made only in one State, Uttar
Pradesh, and some programme defl-
ciencies have been mentioned. A
summary of the gailent features of the
reportgs covering different aspects 1s
laid on the table of the Sabha. | Plared
in Library. See No. LT-8673/74]

(d) The recommendations of the
studies, along with otheras recelved
from wvarious sources, will be taken
into consideration while developing
communication strategies.

Capacity Utilisation in Steel Plants

*343. SHRI 8. R, DAMANI: W1ll the
Minister of STEEL AND MINES be
pleased to state®

(a) the position in regard to capa-
city utibzation in the steel plants im
the current year, month-wise, with
corresponding figures of last year; and

(b) the galient features of long-term
and short-term measures worked out

tolnmneproductionmdaﬁﬂmﬂ
the units?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): (a) The average monthly
rated capacity, production and per-
centage of production to rated capacity
during the periods, April to October,
1973, and April to October, 1974, in
respect of the integrated steel plants
in terms of ingot steel and saleable
steel are given in Annexure A and B
laid on the Table of the House. [Placed
in Library. See No. LT-8674/74]

(b) The short-term and long-term
steps taken to improve production at

the steel plants are briefly indicated
below:—

(i) Close and constant lisison is
maintaineq with the Ministry
of Energy, authorities of the
DVC and the State Govern-
ments concerned to ensure
maximum supply of power to
the steel plants, A similar
liaison is maintained with the
Ministry of Railways to en-
sure satisfactory movement by
rail of essential inputs and
saleables and with the De-
partment of Coal in regard to
the production and supply of
coking coal

(1) The question of augmenting
captive power generation
capacity in the steel plants is
under examination,

(iii) In the case of H.S.L. Plants,
long-term measures include
the provision of balancing
facilities required to correct
existing imbalances in pro-
duction  facilities; capital
programmes involving addi-
tions, replacements, ete,; im-
proveg maintenance aimed at
better equipment availability
and planned procurement of
spares and refractories and
other essential materials. The
recommendations of the
Action Committee appointed
by the Planning Commission
which had examined the
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working of the Bhilai and
Rourkela Steel Plants are
under implementation. To
meet coke shortage, an addi-
tional coke-oven hattery at
Bhilai and half-coke oven
batteries at Rourkela and
Durgapur have been sanction-
ed. The  half-coke oven
battery at Rourkela has been
completed and commissioned.
Steps are also being taken for
major repairs/rebuilding of
old batteries.  Concerted
efforts also continue to be
made to improve industrial
relationg and to enlist the co-
operation of workers in maxi-
mising production,

(iv) For IISCO, a rehabilitation
programme has been drawn
up to enable the Plant to
reach its rated capacity by
1978. It covers repairs/re-
building of coke oven
batteries, repairs of open
hearth furnaces and conver-
ters, improvement of raw
material handling facilities,
modernisation of rolling stock
ete.

(v) IISCO hag also undertaken a
programme of replacement,
repairy, and modernisation.
Further progress has bheen
made in the installation of
facilities at the collieries for
increasing the production of
clean cosl,
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Coverage of Beedi Establishments in
Bihar Under EPF. Act, 1952

*346. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
ba pleased to state:

{a) whether a large number of
Beedi Industries mainly situated in
Bihargharif, Monghyr, Jhajha, Chakra-
dharpur, Gaya and Nawada of Bihar
State are still kept uncovered although
they are coverable under the EP.F.
Act, 1852 with retrospective effect;

(b) if so, the action taken by the
Regional Provident Fund Commissio-
aer, Bihar to cover all the coverable
establishments; and

(c) the action proposed to be taken
against the Provident Fund Inspectors
responsible for not covering them?

THE MINISTER, OF LABOUR
(SHRI RAGHUNATHA REDDY): The
Provident Fund Authorities have re-
ported as under:—

(a) to (e). 27 establishments
engaged in manufacture of ‘Bidi
situated in Bihar Region were covered
onder the Scheduled head “Trading
and Commercial establishments” by
Regional Provident Fund Commis-
sioner, Bihar. His action has not been
held to be in order by the High Court
of Bihar. An appeal against the High

Act to ‘Bidi' Industry will be cen-
sidered afresh after the decislon of the-
Supreme Court,
Export of Girls to West Asian
Countries
*347. SHRI KRISHNA CHANDRA
HALDER:

SHRI K. LAKKAFPA:

Will the Minister of EXTERNAL
AFFAITRS be pleased to state:

(a) whether the attention of Gow-
ernment has been drawn to the news-
item published in an English daily
dated G6th October, 1974 wherein i\
has been stated that a nineteen year
old girl, Roshanbi, alleged that a
Police Officer had helped in her being
taken away forcefully to Bahrain;

(b) whether the said girl i also
alleged to have stated that she knows-
at least 25 other girls who had been
forcibly sent abroad; and

(c) if so, the steps Government have
taken to check thig jllegal trade? >

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) The press report said that the
gir] in question made such an allegh-
tion,

{¢) The Government is not aware of
any instance of ‘maid-selling’ to Arab
countries. However, the Government
have taken note of reports which have
appeared in the Presg from time to
time of women being enticed to Gulf
countries by unscrupulous persons
who tempt the girls to visit these
countries with offers of employment
and a number of remedial steps have
been taken. State Governments have
been advised to tighten security
arrangements at exit points and fo
give the widest possible publicity,
particularly among the poorer and
more vulnerable sections of the
society, to the hazardg to which suth
women might be exposed abroad. All
Pagsport Issuing Authorities have been
directed to exercise vigilance in such
cases,
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Alleged MalPractices in Survey for
mmql{;ﬁuﬂw
No,

*348. SHRI C. K. CHANDRAPPAN.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government had re-
ceived any representation from Can-
nanore District regarding certain mal-
practices in the survey for finalising
the construction of National Highway
No. 17, passing through that District;

(b) if so, the contents thereof; and

(c) the decisicn taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMIA-
PATI TRIPATHI): (a) to {(¢). The
Government of Kerala have intimated
that there have been no malpractices
in the survey for finalising the modi-
fication of alignment locally of Na-
tional Highway No. 17 passing through
Cannanore District for mprovement
ef geometrics. The representations
are under examination,

Safety of Indiams im Sikkim

3203. SARDAR SWARAN SINGH
BOKHI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether there had been large
scale arson and looting 1n Gangtok
(Sikkim) during October, 1974;

(b) whether Indians in Sikkim wers
kidnapped and beaten up; and

(e) if so, the steps the Government
of India propose to take for the safety
and security of Indians in Sikkim?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL. AFFAIRS
(SHRI BIPINPAL DAS)' (a) There
were some disturbances in Gangtok
Bazar on the evemng of 10th October
1874 which included throwing of stones
and attempted arsom.

(b) Ne, Sir.
{e) Dees not arise.

Written Answers <6

of Gray Iron Fomndry
of Jabalpur Vehicle Factary

3204. SHRI VEKARIA: Wil the
Minister of DEFENCE be pleased to
state whether the Gray Iron Foundry,
a captive unit of the Vehicle Factory,
Jabalpur has been commisgioned to
provide substantial indigenous items
for vehicles?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): The Gray Iron
Foundry at Jabalpur is expected %o
be commissioned by mid-1976.

Officery in Joint Cipher Bureau draw-
ing less pay than their junior efficeys

3205. SHR1 D. K. PANDA: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 3441 on the 25th August,
1872 regarding officers in the Joint
Cipher Bureau drawing less pay than
the anomaly arose in each case?

(a) whether the anomaly has since
been removed;

(b) it not, the reas ns therefor;

(¢) the measures taken so far fto
protect the pay of affected seniors; and

(d) whether arrears will be paid to
the affected seniors from the date when
ithe anomaly arose in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SMRI
J. B. PATNAIK): (a) to (d). No, Sir.
The position is the same as indicated
in the answer to the Unsterred Ques-
tion No. 4370 in the Lok Sabha on
12-12-1973 by the Minister of Btate in
the Department of Personnel. Further
action will depend on the final outcome
of the diseussions in the Departmentai
Council of the Ministry of Flaance.
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Ofl-loading of stecl-loaded wagons at
Tughiskabad Rallway Yard

3207. SHRI SUKHDEO PRASAD
VERMA: Wil]l the Minister of BTEEL
AND MINES be pleased to state:

(a) whether steel-loaded wagons
are held up for want of un-loading at
the Tughlakabad Ruallway yerd of
Delhi; and

(b) if so, the reasons for the delay
m off-loading the ccnsignments?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). From time to time accumulation
of wagons in Tughlskabad Railway
Yard on account of main producers’
wtockyards, is being reported.

Congestion of wagons of steel con-
signments takes place mainly due to
a large number of wagons arriving in
rakes from different steel plants
bunched up enroute. As and when
congestion of wagons takes places
prompt remedial action is taken to
clear them. Suitable measures 1o
avoid such detention of wagons in
future are also being taken.

Sanction for censtruction and repair
of roads in Rajasthan

3209, SHRI SHRIKISHAN MODI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased lo state the
total amount sanctioned from the
Central funds under the Fourth Five
Year Plan for construction and repair
of roads in Rajasthan?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): Rs. 1878.18 lakhs.

Construction and repair of roads in
Punjah

3210. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of SHIP-
PING AND TRANBPORT be pleased
to state:

(a) the total amount saactioned from
the Central funds under the Fourth

Five Year Plan for construction and
repair of roads in Punjab; and

(b) whether the entire amount was
spent for this purpose?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR! KAMLAPATI
TRIPATHI): (a) Rs. 1817.27 lakhs.

(b) Expenditure incurred/amount
adjusted by State Accountant General
against the aforesaid sanction amount-
ed to Rs. 1805.1] lakhs.

Compensation for assets of Indians
expelled from Uganda

3211. SHRI BHAGIRATH BHAN-
WAR: Wijll the Minister of EXTER~
NAL AFFAIRS be pleased to state:

(a) whether any progress hag been
made in the matter of payment of
compensation for assets left behind
by thousands of Indians expellad
from Uganda;

(b) the steps taken up with the
Government of Uganda for fair and
equitable compensation to Indian
nationals for properties and assetg left
behind; and

(¢) whether any offers were rece-
ived from Uganda as it had been ear-
lter indicated by President Amin for
discussing matters connected with
compensation for assets left behind;
and 1if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c).
According to the latest information re-
ceived from the Uganda Government,
the Evzsluation Committee appointed
by the Uganda Government to go into
compensation claims is expected to
complete its work around the end of
this year. Thereatter, as the Uganda
Government had earlior informed us,
they would be inviting a delegation to
discuss the question with them. Our
views in this matter have been con-
stantly conveved t{o the Ugsnda Gov-
ernment for the fnalisation of this
question as early as possible.
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.-3212. S8HRI PURUSHOTTAM KA-
KODKAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
td state the total amount sanctioned
fromm the Central funds under the
Fourth Five Year Plan for construc-
tion and repair of roads in Goa?

" 'Written Answwers

TRANSPORT (mﬁ%‘“ﬂ

TRIPATHI): Presumably the Member
is having in mind the t sange-
tioned for the construction and male-
tenance of National Highways in Goa
which are a Central subject. The
following National Highways pass
through Goa:—

National Descniption of the National Highway Date of declara-
Highway No. tion as Nat onal
Highway
A-A Connecting Belgaum, Anmod, Ponda and Panaji. 21-7-1971
17. Connecting FPanvel on National Highway 4, Mahad, Panaji
Karwar, Mangalore, Connore, Calicut (Khozikode)
and Trichur. (Since realigned from Calicut 10 Feroke,
Kuttipuram, Pundu Ponnani, Chowghat, Cranglnpur
to Junction with National Highway 47 near Edapally). 7-3-1972
17-A. Starting from its junction near Cortalim with National
Highway No. 17 and terminating at Mormugao Port. 7-3-1972

An amount of Rs. 92.70 lakhs was
sanctioned for the construction and
maintenance of these National High-
ways during the Fourth Five Year
Plan with effect from the date of de-
claration of these roads as National
Highways. In addition, a sum of
Rs. 1.30 lakhs was sanctioned during
1973-74 for some ‘other roads’.

Minerals found in Andhra Pradesh

3213. SHRI K. RAMAKRISHNA
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the types of minerals that are
found in Nalgonda District of Andhra
Pradesh;

{(b) whelher exploitation of these
minerals is contemplated; and

(c) the action taken or being taken
in this regard by the State and Union
“Governments?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV FRASAD): (a) to
(¢). The information is being collected
and will be laid on the Table of the
House,

—
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Ashotion Tor ecofistruction and repair
of roads in Orissa

3215. SHRI P. GANGADEB: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total amouni sanctioned
from the Central funds under the
Fourth Five Year Plan for construc-
tion and repair of roads in Orissa;
and i

(b) whether the entire amount was
spent for this purpose?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-

PATI TRIPATHI): (a) Rs. 1329.72
lakhs.
(b) Expenditure incurred/amount

adjusted by State Accountant General
against the aforesaid sanction amount-
ed to Rs. 1325.75 lakhs.

Training and employment to War
Widows by Resettlement
Directorate

3216. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Resettlement
Directorate of his Ministry gives
vocational traning to war widows;

(b) if so, the number of war
widows trained since the last Indo-
Pak war with their State-wise break-
up; and

(c) how many of them are gainfully
employed and what is their average
per menth income for the training
they received from the Directorate
and the Directorate’s plans for 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIR): (a) Yes, Sir.

(b) 52. Their State-wise break-up is
given below:—

Punjab ., . . . 4
Haryana . . . . 36
Uttar Pradesh . . . 0
Deliy . . . . 2

ToTAL . 32

() 13 war widows who had com-
pleted training in 1973 joined Prodwe-
tion Centre for self-employment at
Rajpura. Their monthly income is
Rs. 200 per month approximately.

Information is not available about
the earming of the other trainees.

Regarding the plans for 1975. it is
proposed to start another Production
Centre at Bakhtiawarpur where some
of those war widows who have already
completed tralning would be givem an
opportunity for self-employment.

Strike by Track operators

3217. SHRI VARKEY GEORGE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the truck operators in
UP. and other places have called off
strike after the assurance given by
him; and

(b) if so, to what extent the de-
mands of truck operators are genuine?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) The truck
operators of U.P. withdrew their
strike unconditionally with effect from
the 17th November. 1874. No assurance
was given to these operators by the
Union Minister of Shipping and Trans-
port before they withdrew the strike.
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{b) The main demands of the opera-
tors are the withdrawal of the in-
creases in the tax on goods carried
jn motor vehicles from 8 per cent to
10 per cent and that in road tax by
25 per cent announced by the UP.
Government some time ago and aboli-
tion of octroi that these demands
should be examined quickly.

Settlement of pen<ion cases of A C.5.0z
of Alr Headguarters

3218. SHRI CHANDRA SHAILANI:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of A.C.S Os. retired
in the month of October, 1973 from
the services of tne Air Hewdgquarters
whose cases of pension and gratuity
are still pending;

(b) the reasons therefor; and

(c) the total number of such cases
which are pending for more than one
yezr with the A Headqusrters and
the steps being taken to expedite the
settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK) (a) to (c). The total
number of cases pending settlement of
final pensionary awards, for more than
one year, 11 respect of A.C.8.0s who
retired from Air Ileadquaiters is five,
including one who retired in October,
1073. Anticip.tory pensionary awards
have already been sanctioned in all
these cases. The settlement of final
pensionary awards 1s awaiting the ap-
proval by the uudit authorities of the
revised pay fixed 1n accordance with
the Civilians in Defence Services (Re-
vised Pay) Rules, 1973 and the issue
of the last Payv Certificate and the
History of Gazetted Service to the
Controller of Defence Accounts (Pen-
stons) Allahabad. Action has heen
taken with the authorities concerned
for expeditious sefflemeut of the final
pensionary awards to the individuals

DECEMBER 85, 1074
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Bonus Boards to seitle bonus disputes

3219. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether the Bonus Review
Committee has wuggested that Bonus
Boards be set up at the national level
for settling the recurring bonus dis-
putes promptly, fairly and finally;

(b) it so0, whether the Union Gov-
etament have examined the suggestion;
ard

(c) the steps proposed to be taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
Bonus Review Committee has, in its
reporl, made recommendations/obser-
vations on various aspects regarding
honus including settlement of bonus
disputes These are under study.

Sale of Drugs and Cosmetics in
Vasant Vihar, New Delhi

3220. SIIRI CHANDRA SHEKHAR
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to refer to the reply given to TUn-
starred Queslion No. 3282 on the 22nd
August, 1974 regarding sole of drugs
and cosmetics in Vasant Vihar, New
Delhi and state:

(a) whether it has been admitted
that one firm was found in possession
of 23 items of drugs in a stoek for
which it had no licence and the gues-
tion of prosecution of the firm ie being
considered;

{b) if so, what actiun has teen taken
thereon;

(¢) whether ‘mporied crsmetics are
also being gold there; and

(d) the action taken to stop the
illegal sale af such goods?



W

o

&5

THE DEPUTY MINISTER IN THE

‘MINISTRY OF HEALTH AND FAMI-

LY PLANNING (SHRI A. K. M.
ISHAQUE)® (a) and (b). Yes. Prose-
cution agaimst the firm under Drugs
and Cosmetics Act has been launched.

(c) On inspection oi the business
premises of the firm by the Drug
Inspector of Delhi Administration on
25-8-1974 and 26-8-1974, no imported
cosmetics were found stocked at the
time of his visit.

(d) The special Cell created in Delhi
Administration as early as September,
1973 to deal with the problem of
spurious drugs/adulterated drugs is
also active against spurious mis-
branded cosmetics. A watch is kept
on the activities of suspected manu-
facturers, whole-salers and retail
dealers. Raids are carri~1 out when-
ever necessary. Officers ot the Central
Drugs Standard Control Organisation
are’ also associated whenever requir-
ed. The results show that these steps
have had salutary effect.

Coke Import fer Vijayanagar Steel
Plant

3221. SHRI M. EAM GOFAL
REDDY:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of STEEL AND
MINES be pleased to state:

(2) whether Government propose
to import high grada coke for Vijaya-
nagar Steel Plani: anc

(b) if so, from which countries and
the quantity proposed to be imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
There is no proposal at present for
import of high grade coke for the
Vijayanagar Steel Project.

(b) Does not arise.
2987 LS—3
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Grabbing of Agricultural Land in
Trans-Yamuna Belt

3222. SHRI MOHINDER SINGH
GILL:. Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether vagt tracts of agricul-

tural land in the Trans-Yemuma belt
as been graobed by some local poli-
ticians in connivance with the Re-
venue and Rehabilitation Ministry
officials;

(b) if so, whom did the land prigi-
nally belong ty and ils present value;
and g §

(c) whether any action
initiateq in this regard?

has been

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). Enquiries are
in progress.

(c) Depending on the result of the
enquiries, the lines on which action
should be initiated will be considered.

Housing facilities for Coal Mine
Workers

3223. SHRI Y. ESWARA REDDY:
Will the Minister of LABOUR be
pleased to state:

(a) whether about 75 per cent of
the coal mine workers are still with-
out housing facilities; and

(b) if so, the measures being taken
to provide housing to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No, Sir. Ac-
cording to a survey conducted by the
Labour Bureau in 1967, about 43.62
per cent workers then had some kind
‘of living accommodation;

(b) Provision of welfare facilities
like medical, housing and water sup-
ply etc., to the coal miners is primarily
the concern of the employers. The
Coal Mines Labour Welfare Organisa-
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tion supplements their efforts by giv-
ing them grants-in-aid under its vari-
ous housing schemes, when they come
up with the proposals for the con-
struction ot houses according to those
schemes. The Organisation has so
tar sanctioned 1,02,889 houses to be
construcied by Coal Mine owners. out
of which 71,802 have been completed.

Protocol with Hungary on Industrial
Development

3224. SHRIMATI SAVITRI SHYAM:
Wwill the Minister of EXTERNAL AF-
FAIRS he pleased to state:

(a) whether any protocol has been
signed recently between the Union
Minister of Industry and Civi] Sup-
plies and Hungarian Delegation for
the industrial development of the two
countries, and if 80, the facts thereof:

(b) the nature of benefit India is
to derive therefrom; and

(c) whether Government propost
to sign such protocols with other coun-
tries also in the near future; and if so,
the facts thereof?

1HE DEPUTY MINISTER IN THE
WMINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
within the Protocul areas lor coopera-
tion were identified in the fields of
tele-communications and  electronices,
industry, science and technology agri-
culture, chemicals and pharmaceuti-
cals and trade exchanges.

(b) The wourking programme  sel
down in the Protocol 1s expected to
assist the cconomy in all the filelds
listed above by developing new lines
of industrial profluction, technological
cooperation and commercial exchanges

(c) Yes, Sir. Protocols are signed at
the conclusion of all Joint Commission
meetings, The next Joint Commis-
sion meeting 1s with Poland and is
scheduled to take placc in Derember
1974 in New Delhi.

DECEMBER 5, 1974
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Wage Scales of Working Journaliats in
Indian Express Group

3225. SHRI RAM DEO SINGH: Wwill
the Minister of LABOUR be pleased io
state:

(a) whether the category of a news-
paper for the determination of the
wage scales of working journalists
employed by it, 1s according to the
Wage Board for working journalists,
determined by its annual revenue;

(b) the annual revenue of the
Indian Express Group of newspaper<
in 1973;

(¢) whether 1t has ulready exceed-
ed the minimum limit for placing it in
the A category;

(d) whether the group hag been de-
frauding its working journalists of the
wage scales due to them by illegally
and falsely treatling itself as a B cate-
gory ~cewspaper: and

(e) the total amount for which the
working journalists ef the group have
been defrauded sy far this year and
the action takem by Government im
this regard? -

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) An extract
irom the recommendations of the Wage
Board relating to classification of news-
papers and news agencies is laid on the
Table of the House. [Placed in
Library See No. LT-8674/74].

(h) to (e). Information is being col-
Iected.

Lack of orders for ships with Hindus-
tan Shipyard

3226. SHRI D. p. DESAI:
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:
SHRI D. P. JADEJA:

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Hindustan Shipyard
is facing lack of orders for ships;
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(b) whether Government are aware
that the demand for smaller vessels
may increase in the future after the
reopening of the Suez Canal;

(c) whether it has any plans to
place orderg for such craft or get over-
seag orders; and

(d) if so, the broad outhines there-
of?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI). (a) No, Sir

{h) Yes, Sir.

(c) and (d). The Shipyard 15 negoti-
ating with Indian shipping companies
for obtaining orders for ‘Pioneer’ type
vessels of about 21,500 DWT each. Be-
sides, it has received cnouiries from
a UK. firm for 5 such wvessels and
have held rome discussions with them
in this connection Na final decisiny
has, however, heen faken <o far in
the matter.

Proposal tp set up Labour Couris

3227. SHRI D. B. CHANDRA
GOWDA:
SHR1 K. MALLANNA.

Will the Mimste: of LABOUR Le
pleased to state:

(a) whether there is any pioposal
under the consideration of Govern-
ment for setting up separate Labour
Courts in the country; and

(b) if so, the salient features there-
of®

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (h). The
Industrial Disputes Act, 1947 provides
that the appropriate Governmenl may,
by notification in the ORicial Gazette,
constitulie one ur more Labour Courts
for the adjudication of mndustrial cis-
putes and for performing such other
functions as may be assigned tv them
under the Act. Accordingly, the Cen-
fral Government have constituted
Labour Courts in differeni Staies,

Assignment of Ambassadoria] Posts
to ex-Justices of Supreme Court/High
Courts

3228. SHRI B, V. NAIK: Will the
Minister of EXTERNAL AFFAIRS be
pleased to stale,

(n) the number of ex-Justiceg of
the Supreme Court and High Courts in
India who have been assigned ambes-
sadorial posts during the Ilast three
Yyears; and

(b) it the number 15 small jn com-
parison with other professions like
civil service, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No ex-
Justice of the Supreme Corut or High
Courts of India has been appointed as
Ambassador during the last three years.

{h) Appointment of Ambassadors 1s
nwased on various considerations and
the question of any weightage being
piven to any specific profession or any
categorv of persons doesg not arise.

Remains of Shaheed Madan Lal
Dhingra in Britain

3229. SHRI JIHARKHANDE RAI:
Will the Minisier of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government propose
to bring to India the last remains of
Amar Shaheed Comrade Madan Lal
Dhingra after negotiations with British
Government;

(b) if g0, the success achieved in
this matter go far; and

(c) the reasons for sg much delay
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI. AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c)
The British authorities have so far
neen unable to identify the grave of
Shr1 Madan Lal Dhingra. However,
we are making further efforts to find
out whether it ean be identified. The
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guestion of bringing his remaing to
India would be considered after the

grave has been 1dentified

Pelletisation Plant in South Kanara
District

4230 SHRI P R SHENOY W:ll the
Minister of STEEL AND MINES be
pleased to refer {o the reply given to
Starred Question No 557 on the 29th
August 1974 regarding blended pelle-
tisation plants on Karnaiaka coasi and
slate the names of parties nterested
in esfablishing the plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFEL AND MINES
(SHRI SUKHDEV PRASAD) M/~
Chowgule & Co. have submitted a
proposal for eaploitation of low gracde
ores of Bababudan Iron Orc¢ Deposits
mm Chickmagalur District of the coastal
region of Karnataka and their pelletis:
tion Thev have been asked te fun
msh a detailed scheme
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Pattern of investmeni ef EP.F detri
mental ty werkmen

J232 DR RANEN SEN Wil the
Minisier of LABOUR be pleased to
iate

(a) whether the pattern of mvest-
ment of the Employeeg Provident Fund
In various Government securities, car-
rying vurying rates of interest, recent-
ly revised by Government, is to the
detriment of the workmen inasmuch
as the ratio goverming the pattern
fetch lesser interest than before;

(b) whether investment in the Post
Office Time Deposits and Small Sav-
ings hag been brought down; and

(¢) 1f so, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAIl.~
GOVIND VERMA): (a) to (¢). The
pattern of investment for the period
from 1st December 1874 1p 31st Maroh
1875 notified on the 30th November,
1974 18 the same a< for the earlier
period 1st October 1974 to 30th Novem-
ber 1974 notified on the 28th Sepiem-
ber, 1974. Thesc femporury arrange-
ments are being made nending the
evolution of a long-term patiern of
mvestment which will promoie the
interests of the subscribers to the
Employees Provident Fund

While the per-centage ¢f mvestment
in Post Office Time Depousits and
Small Savings has been reduced in
these short term patterns, other wteps
are heing taken fo auginent the invest-
ment income of the Fun and therehy
raise the rate of interest paid to the
subscribers on their accumulations in
the Fun!

Bridge at Chettura and Kottappuram
on National Highway No. 17 in Kerala

3233. SHR1 ¢ K CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether Government propose
1o take early steps to construct the
bridge at Chettura and Kottappuram
m the National Highway No. 17 1n
Kerala;

(b) if so. the tacts thereof: wnd

(c) when the construction is likely
fo begin?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) to (¢). The
requirement of the two bridges per-
tains to a recenily changed route for
National FHighway 17 in the reach het-
ween Kuttipuram and Edapally (Erna-
kulam). The old route between Kulti-
bPuram and Trichur is already existing
45 a fully bridged route. Trichur and
Emakulam are connected by National
Highway 47. Development of the alter-
ed route of National Highway 17 bet-

ween Kultipuram and Edapslly (Erna-
kulam) to National Highway standard
will be arranged according to avail-
ahility of funds. Inventorisation for
{lxs present status and deficiancies of
the route and investigations and form-
mulation of detailed proposals for de-
velopment works including the require-
ment of two bridges are being pursu-
ed by the Stiate Government.

Expansion of Rourkela Steel Plant

3234 SIRI ARJUN SETi1: Will the
Minister of STEEL AND MINES be
please to state

(a) whether the Minister of Steel
und Mines has visited recently the
Rourkela Stee; Plant; and

(b) if so, whether the Chief Minister
of Orissa has demanded the expansion
of Rourkela Steel Plani due {o recent
increase 1n production capacity of the
Plant and reaction of Govermrent
therveto?

THE, MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV): (a)
Ye«, Sir.

(b There was a general discussion
of the working, problems and pros-
pects of the Rourkela Steel Plant. The
Fifth Plan progrommes of sieel de-
velopment include the seiting up of
facilities in the Rourkela Steel Plant
for the manufactures of ecold rolled
srain oriented sheets and the expan-
sion of the ewisting special steel plant
thete

People Suffering from various Diseases
due to Coa} Dust and Ash in Shahdara

3235. SHRI K. M. MADHUKAR:
Will the Minister of HEALTH AND
FAMILLY PLANNING be pleased to
state:

(1) whether Government are agware
that on account of coal gust and ash
which is being stored in public park
in Mansarover Park (Shahadara) peo-
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ple are getting ill and suffering from
varjous diseases; and

(b) if so, the steps being taken to
check this menace?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHREI A. K M
ISHAQUE)- (a) No reports of inci~
dence of diseases ascribable to coal
dust and ash in Mansarover Park,
Shahdara, have come to Government's
notice.

(b) Does not arise

Blackmarketing in Stainless Steel

3236. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of STEEL, AND
MINES be pleased to refer to the reply
given lo Unstarred Question No. 1988
on the B8th August, 1974 and state
whether necessary information regard-
ing the alleged blackmarketing of 4
metric tonneg of imported stainless
<teel hy the Meghalaya Industrial En-
terprise. Barapani, Khasi Hills has
been obtained?

THE DEPUTY MINISTER IN THE
MINISTRY OF SIEEL AND MINES
(SHRI SUKHDEV PRASAD)- Yes, Sir
This 1s under examination.

Memorandum from Bengal Chemical
Sramik Karamchari Union, Calcutta

3237. SHRI SAMAR MUKHERJFE
Will the Mimister of LABOUR be
pleased to state;

(¢} whether he has received any
memorandum from the Bengal Chem-
ezl Sramik Karamchari Unijon, Calcut-
ta, regarding obsiiuction of legitimatce
trade union rights in the factory;

(b) 1t so0, the contents of the me-
morandum; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) fo (c) Pre-
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sumably reference is to the represen-
tation dated July 20, 1974, from the
Bengal Chemical Sramikx Karamchari
Union, Calcutta, about alleged obstruc-
tion of legitimate trade union rights
of the members of the union by some
anti-social elements, a copy of which
was transmitted (September, 1974) {7
the Union Labour Minister by Shnp
Mohd, Ismail, M.P, The matter has
been brought to the aftention of the
Government of West Bengal who are
principally concerned.

Exodus of People from Bangladesh

5238. SHRI S. C. SAMANTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there jg any truth in
the allegation that  large number of
persons of Indian Origin had entered
Bangladesh alongwith the Bangladesh
refugees after the Indo-Pak conflict
of 1971 and that they were given exit
chits to cross over to India and the
present exodus of people from Bangla-
desh consists mostly of such persons

(b) whether any consultationg have
taken place or are likely in this con-
nection belween the representatives of
India and Bangladesh; and

(¢) whether India is not allowing
them to cross over to India in ordet
to overcome the difficulty of such peo-
ple of becoming Stateless, and Bangla-
desh iz not prepared 1o accept them
as citizeng of that country; and if so.
the obstacles in arriving at some kind
of amicable cettlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Som¢
refugees from ersiwhile East Pakistan
who had been in camps or rehabill-
tation sites in India before 25 Marf:h
1971, when the liberation struggle in
Bangladesh commenced, left the camps
rehabilitation sites on their own and
went to Bangladesh upon its libera-
tion. Some of these persons have
been issued with exit permits by ih°
Banglpdesh Govegnment, However
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it is not a fact that most of the pe:-
sons who recently crossed the border
from Bangladesh, following upon the
floods there, are in this category.

(b) Consultations have taken place
and the Government of Bangladesh
has agreed that it will discont:nue
issuing such exit permits in the
future.

(¢) The matter is under the conside-
ration of the Governments of India
and Bangladesh,

Budget Allocation for Refugee Rehabi-
litation guring 1973-74

3239. SHRIMATI BIBHA GHOSH
GOSWAMI: Wil] the Minister of SUP-
PLY AND REHABILITATION be
pleased top state:

(a) whether Rs. 23 lakhs budget for
1973-74, which is allocated for the
rehrabilitation of about 1 lakh refugees
is enough; and

(b) it not, the reason for alloca-
tion of such u meagre amouni?

THE DEPUTY MINISTER IN TIik
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). It is not
clear from the wording of the ques-
tion which Budget Grant or Scheme
the Hon'ble Member has in mund. It
is therefore. difficult to furnish any
information.

Take-over of Jayanti Shipping
Company

3240. PROF, MADHU DANDA-
VATE: Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state;

(a) whether steps are being taken
lo take over al) the assets of Jayant:
Shipping Company belonging to Dr.
Dharma Teja now serving a three-
Year term in jail;

(b) whether Dr. pharma Teja has
been shifted to Chanchalguda Central
Jail at Hyderabad; and

(c) if so, the reasons for shifting
him to Hyderabad Jail from Delhi?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI); (a) The Jayanti
Shipping Company is no longer i
existence as a company. All the as-
sets of the company were acquired
by Government in October 1971 under
the Jayanti Shipping Company (Ac-
quisition of Shares) Ordinance, 1971,
later replacedq by The Jayanti Ship-
ping Company (Acquisition of Shares)
Act, 1971, Simultaneously, all the
shares of the Jayanti Shipping Com-
pany, except 100 shares, were trans-
ferred to the Shipping Corporation ot
India. Thereafter, Jayanti Shipping
Company was merged with the Ship-
ping Corporation of India w.e.l
1-1-1973 in terms of the Shipping Cor-
poration of India and the Jayant
Shipping  Company Amalgamation
Order of 1973.

(b) Yes, Sir,

(c) The shifting was made on med:-
cal grounds,

Resolution on Nuclear Weapons
Treaty

3241. SHRI M. KATHAMUTHY: Will
the Minister of EXTERNAL AFFAIRS
be pleaseq to state:

(a) whether India abstained from
voting, on three-nation resolution on
Nuclear Weapons Treaty; and

(b) if so, the facts thereot and *ihe
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIR:
(SHRI BIPINPAL DAS): (a) and (b).
India abstianed on a draft resolution
co-sponsored by  Bulgaria, Thailand
and Zaire on the “Report of the Inter-
national Atomic Energy Agency”.
India could not support the draft reso-
lution because of its exhortation to
all countries concerned to ratity or
accede to the Treaty on the Non-Pro-
liferation of Nuclear Weapons
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Elections of Works Committee Rifle
Factory, Ishapove

3243. SHRI MOHAMMAD ISMAIIL
Will the Mimster of DEFENCE bLe
pleased to state

(a) whether the electiong of the
Works Commuittes 1n the Rifle Fao-
Factory, Ishapore, have not been
conducted so far;

(b) if so, the reuson thereior, and

(c) the reactiop of the Government
therepn?
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THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) to (e).
The tenure of the Works Committee
in the Rifle Factory, Ishapore, expired
in January 1974 on the completion of
the term of 2 years. Before fresh
elections could be held, the Hon. High
('ourt had ordered an interim injunc-
tion, withhoding the elections, The
injunction has since been vacated and
action is :n hand to hold fresh elec-
tions.

Rehabilitation of former East Pakistan
Refugees in Andaman amd Nicobar
Islands

3244. SHR1 SAMAR GUHA Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state

(a) the number of East Pakistan re-
fugees rehabilitated during 1972, 1973
and 1974 separately and the nature
of th¢ scheme< for thewr rehabulita-
t1on 1n different arcos during 1975;

(b) the numbe; of rufugee: sent to
Andamap and Nicobar Islands during
the last threc years together with the
proposals for their rehabilitation in
these Islands

(c) whether a tean of Members ot
Parhiament is proposed to be sent to
Andaman and Nicobar Islands for
exploring further possibilitieg for re-
habilitation of East Pakistan refu-
gees ihere; and

(d) the number of refugees from
former East Pakistan who are wait-
mg 1 different camps for rehabilita-
tion for 'more than five, geven and
ten years?

THE DEFUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY) (a) The number of East
Pakistan refugees moved to re-
habilitation sites during 1972, 1073
and 1974 (upto October) are as fol-
lows:—

(i) 1972—5558 families
(i1) 1973—4709 families
(1) 1974—2840 families

{upte ®cteber)
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The programme for 1875 for reset-
{flement of migrants in agriculture anc
small trade in various States, Danda-
karanya and in Andamans is uader
formulation in consultation with the
Planning Commission.

(b) The figures given in part (a)
include 176 families of migrants from
former East Pakistan sent to ILattle
Andamang for resettlement in agricul-
ture—150 and 26 on small trade.

(¢) The matter 1s under considera-
tion.

(d) Efforts are being made to collect
the information.

Analysis of Wage Stiructure in Public
Undertakings

3245. SHRIMATI PARVATHI
KRISHNAN:
SHRI G. Y. KRISHNAN.
SHRI K. MALLANNA,

Wil} the Minister of LABOUR
be pleased to state:

(a) Whether Government are ana-
lysing the wage structure in various
public sector undertakings to ewvolve
unifoyn pay scales for all the em-
ployees;

(b) if so, the facts thereof; and

(¢) when this would take a final
shape as uniform wage?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). Infor-
mation in respect of wage rates and
scaleg of pay, allowances etc., of diffc-
rent calegories of gmployees in various
public sector undertakings is being
collected.

Congtruction of Port at Nhaya-Sheva

3248. SHRI SHANKERRAO SAV-
ANT: Wil the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether any decision has since
been takep, regarding the construction
of a port at Nhava-Sheva; and
2987 LS4

(b) if so, the decision taken?

THE MIISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) No.

(b) Does not arise,

Training to Health Assistants in
Medical Education

3247. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be plcased to stale:

(a) whether Government have
set up a group on medical education
ang support manpower to devise a
suitable curriculam for training a
cadre of health assistants for serving
as a link between the qualified doctorg
and multi-purpose workers in rura!l
areas,;

(b) if so, whelher attempts are
being made towards improvement in
the delivery of health services in the
fleld by integrating of health, family
welfare and nutrition services thr-
ough the medium of multi.purpose
workers; and

(c) whether an (ntermediate tier
of health assistants working under
the supervision of fully equipped
medical doctors was considered nec-~
cessary so as {o provide essential and
minimum medical aid to ensure smo-
oth implementation of services in the
fleld?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI AL K. M.
ISHAQUE): (a) Yes, the group was
set up on lst November, 1974,

(b) Yes, the delivery of Integrated
Health Care Programmes will be
through Multipurpose Health Auxilia-
ries a new category of para-medical
personne] who are being specially
trained for this purpose.

(¢) Yes, the group referred to at
‘(a)’ above has been asked to devise
a suitable curriculam for training a
cadre of health assistants conversant
with basic medical aid, preventive and
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nutritiona]l services, family welfare.
maternity and child welfare activities
so that they can gerve a8 a link bel-
ween the qualified medical practition-
ers and multi-purpose workers. This
category of personnel 'would facilitate
the provision of medical aid and
other gervices to the people.

Suspension of Licences of Chemists
for Belling belew standard Pollo
Vaccine

3248, DR. SARADISH ROY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether office of the Drug Con-
troller did come to know that polio
vaccine being sold by chemists and
administered in several Municipal
and State medical institutions was
far below standard;

(b) whether the licences of Che-
mists have been suspended for selling
vaccine as far beck as April this
year; and

(c) it s, the names of these Che-
mists end lecations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (c¢). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Sub-Human Conditions of Colliery
Workers

ARVIND M. PATEI:
LABOUR be

3249. SHRI
Will the Mimster of
pleased to gtate:

(a) whether Government gre aware
of the sub-human conditions of col-
liery workers; and

(b) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). No
specific instance has been brought to
the Government's notice, The coal

DECEMBER 5, 1874

Written Answers 84

undertakings are, bowever, striving
hard to improve the conditions of the
colllery workerse, Their effortr and
those of the State Governments are
being supplemenied by the Coal
Mines Welfare Orgeanisatioh, Dhanbad,
which caters to the medical, housing.
water supply, Educational and re-crea
tional needs of the mine workers.

Child Labour

3250. SHRI S. A. MURUGANAN-
THAM- Will the Minister of LABOUR
be pleased to stale:

(a) whether child labour still exiuts
in the country;

(b) if so, the total number of
child labour in the country;

(c) the rates of wages paid to them;
and

(d) the steps taken to discourage
child labour?

THE DEPUTY MINISTER IN THE
MINISTRY OF LLABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Empolyment of Children Aect. 1958
prohibits the employment of children
below the age of 15 1n an occupation
connected with the transport of pas-
sengers goods or mails by railways,
or connected with a pori authonty
within the himits of any port. It also
forbids employment of children below
the age nl 14 vears in scheduled pro-
cesses

The Factories Acli alsp prohibiis
employment of children below the agt
of 14 years, This Act, however
deflnes a child as a person who has
not completed his fifteenth year, Ac
cording to the annual reports received
from working factories submititing
returns during 1872 the provisional
total number of children employed
wag 6134,

-

The Plantation Labour Act 195!
prohibits the employment of children
below the age of 12 years and this
Act also defines the child as a person
who has not completed his ffteenth
year. According to the anmual report:
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on the working of the Act for the yeal
1971 received from the State Govern-
ments, the average daily employment
of children in the plantations was
51,982.

(c) Information regarding the rate:
of wages paid to the children is no!
available. The wage rates oi children
in various scheduled employments in
the Central and States sphere fixed
under the Minimum Wages Act, 1948
vary.

(d) A number of labour laws
namely the Employment of Children
Act, 1938, Factlories Act, 1948, the
Mines Act, 1952, Plantations Labow
Act, 1951, Beed: & Cigar Workers
(Conditions of Employment) Act, 1966
and Motor Transport Workers
Act, 1961 put restriction on the em-
ployment of children in general as
well ag on difterent types ot industries
and occupations.

Concentration of Chinese Army on
North East Fromtier Border of India

3251, SHRI S. N, MISRA: Will the
Minister of DEFENCE be pleased to
state.

(a) whether China has concentrated
its army and increased its activities
in Tibet Area bordering the North-
east Frontier of India; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN BSINGH): (a) There
are no indications of any unusual
Chinese army concentration or 1n-
crease in their activities in Tibet bur-
dering our North-Eastern fronuer..
China continues to deploy. however,
more than pne lakh troops in Tibef.

(b) Al related developments con-
tinue to be watched ang are taken intv
account in planning our defence mea-
sures.

Inland Water Transport from Cochin-
Udyoramandal

3252. SHRI C. JANARDHANAN:
Will the Minister of SHIPPING AND
TRANSPORT be pieased to state:

(a) whether Kerala Government
has forwarded to the Urion Govern-
ment a project report op “improve-
mentg of inland water transport route
from Cochin to Udyogamandal” 1in
March, 1972, for approval and Central
assistance i the form of grant

(b) it so, the broag outlines there~
of; and

(¢) the reason for delay in issuing
orders sanctioning the scheme and
assistance therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) The scheme
was submitted by the State Govern-
ment in April, 1872,

(b) Broad outlines of the work pro-
posed in the scheme are as follows:—
Earthwork

. . Rs.  27,48,420

Protection work . Rs. 4,88,000

Land Acquisiuon . Rs, 1,00,000

fools & Plants . Rs. 425,000

Estublishment and Audit
charges . Rs. 3,16,000
Lo IEERCICs . Rs. 1,00,680
Tora. . Rs. 41,77,500

(c) The scheme was not included in
the Fourth Plan but has now heen
tentatively included in the Draft Fifth
Plan and ig under consideraion.

Khetri Copper Project Smelter

3253, SHRI K. MALLANNA: Wil
the Minister of STHEL. AND MINES
be pleased to state:

{a) whether the smelter of the

Khetri Copper Project is ready for
being commissioned; and
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(b) it not, progress made by the
Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI sUKHDEV PRASAD) (a) 1he
Smelter at .Khefr1 Copper Project has
already been comrmisuioned 1n Novem-

ber, 1874
(b) Does not arise

Jurisdiction and Responsibility for
Land and Minerals below Tervitorial
Water, of India

32564 SHRI MADHU LIMAYE Wil
the Minjster of EXTERNAL AFFAIRS
be pleased to state

(a) whether the responsibility ef
saf the interests of the
Union of India in the lands and
minerals below the territorial waters
under article 207 of the Constitution
devolves on the Shipping and Trams-
port Ministry;

(b) if not, under whose jurisdiction
the responmbility falls; and

(c) the details of the measures
takep by ths Government to discharge
this responsibility, especially in the
matter of safeguarding the interests
of the Indian Uniop from entroach-
ments by State Governments or
foreign powers in the last 24 years?

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) No, Sir

(b) The responsibility devolves on
various Mumsiries such as Mimstries
of Agriculture and Irmgation Defence
External Aftairs, Home Affairs Works
and Housing and Department of Ato-
mic Energy

(e) The information 15 bewng collect-
ed.

Additional Pay ang Allowances to
Defence Personnel

3255 SHRI D P JADEJA Will the
Minister of DEFENCE be vleased to
refer to the reply given to Unstarred
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Question No 2550 on the 25th Novem-
ber 1974 regarding Additional pay
and sallowances to Defence Personnel
and state how they compare with
those of IAS/IPS?

THE MINISTER OF DEFENCE
(SBHRI SWARAN SINGH) A compa-
rative {able showing the revised pay-
scales, accepted by Government on the
recommendations of the Third Pay
Commussion tor the general cadre of
the Armeq Forces the IAS and the
IPS, 1s laid on the Table of the House
LPlaced i Library See No LT-B071/
4]

The aullowances which are common
to the officers of tha Armed Forces.
the JAS and the IPS, eg denrness
allowance and compensatory (city)
allowance, are admissible to them at
the same rates

Officers ot the IAS and IPS gre el
gible for the grani of Special Pay for
holding certain specihed dppointments
They are also eligible for house rent
allawance Officers of the IPS are
&iven an - allowance for upkeep of
their umtorms

The officers of the Armed Forcet
are ehgible for certain allowances, eg
High Allitude and Uncongemal Ch
male Allowance Separation Allowance
for service in field areas, Kit Main
tenance Allowance, etc The rates of
such allowances, recommended by the
Pay Commussion, have not been en
hanced These officers are alsp eligl
ble for certan concessiong in the
matler of recovery of rent for accom-
modation anq recovery of water and
electriuty charges

AT W W AATT ¥ i weerd
o ¥ weafrat aay finrw
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Inquiry into murder of AITUC Unmion
Secretary Durgapur Alloy Steel

3257 SHRI ROBIN SEN- Wil the
Minister of STEEL AND MINES be
pleased to state

(a) whether the attemtion of Gov-
ernment has been drawpn to the mur-
der of Alloy Steel AITUC Unlon Sec-
’ieg'?.:y' Durgapur op the 24th August,

{b) 1t so, the tavts thereof, and

(c) thy steps takem by Government
to prosecute the culprits thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD), (a) Yes,
Sir

(b) It has been reporied that, on
the 24th August, 1974 Shri Susanta
Chakravoriy, an employee of the Alloy
Steels Plant, Durgapur of Hindustaa
Steel Limiteq who was also Assisiant
Secretary of the Alloy Steels Shramih
Umion (AITUC) was stabbed while he
was going 1n a 1ickshaw in the town-
ship area of at about 7.30 pm He
was mmmediately rushed to the Steel
Plant Hospital where he succumbed to
s injuries at about 11.30 p.m

(¢) Thig 15 a matier for the State
Governmeni who are pursuing the case

Housing Accommodation for Port and
Dock Workers

4258 SHRI JYOTIRMOY BOSU
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the {otal number of Port and
Dock Workers employed in each port
as in 19680-61 and 1973-74;

(b) the number and percentage of
workers provided with housing accom-
modation, port-wise as im 1960-61 and
1978-T4; .

(c) whether some porta are Jagging
behind others in this regard; and

(d) if so, the reasons therefor?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI XAMLA-
PATI TRIPATHI): (a) to (d). Infor-
mation is being collected and will be
laid on the Table ot Lok Sabha.

Recommendations of committee on
Location of Shipyards

3259. SHRI BANAMALI PATNAIK:
Will the Minister of SHIPPING AND
TRANSPORTS be pleased to state

(a) the recommendations of the
Committee constituted by Government
or locating the shipbuilding yards
m different regions; and

(b) whether the report will be laid
on the Table of the House?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMILA-
PATI TRIPATHI): (a) The Govern-
ment did not sel up any Committee
for locating the shupbwilamg vards in
various regrons. Only a techno-eceno-
mic Working Group o! officials =as
set up io evaluate the varlous sites
proposed by the State Governments
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Eradicatien of T.B. and Choiera -from
Bikar

3262. KUMAR] KAMLA
KUMARI:
SHRI BIBHUTI MISHRA:
SHRI M. S. PURTY:

Will the Minister of HEALTI1 AND
FAMILY PLANNING be pleased to
state:

(a) whether Central Government
will help State Government of Bihar
for eradication of T.B., Malaria and
Cholera in Chhotanagpur and other
parts of the State as the State Gov-
ernment has totally failed in this re-
gard; and

{b) if so, the main features thereof?

THE DEPUTY MINISTER IN TIlL
MINISTRY OF HEALTH AND FAMI-
.Y PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). Therc are
centrally sponsored schemes for the
control/eradication of Tubarculosis,
Malaria and Cholera under which
assistance is rendered to all State
Governments, The Government of
Bihar is also receiving assisianc> ac-
rording to the prescribed patterns for
implementing these schemes in the
State including Chhotanagpur

Unqualified Vaids working in Delhi
Avurvedic Dispensaries

3263, SHRI VIRBHADRA SINGH:
Will the Minister of HEAL1H AND
FAMILY PLANNING be nleased 10
state;

(a) whether many unqualified
Vaids are working in Delhi Ayurvedic
lispensaries; and

{b) if so, the reaction of Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUR): (a) No Sir.

‘D) Does pot arise.

indo-Pak Relalions

3264, SHRI H, N. MUKPRJEE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a* how far our relationship with
Pakistan has improved; and hd

(h) the facts ihereof;

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
As the House is aware, since the sign-
ing of the Simla Agreement in July.
1972. several of its provisions have
been implemented.

The implementation of paragraph 4.
namely, the delineation of the Line ot
Control in Jammu and Xashmir re-
sulting from the ceasefire of Decem-
ber 17, 1971 and the withdrawa]l of
Indian and Pakistani troops to their
side of the international border was
completed in December, 1972. As a
result of the Delhi Agreement and the
Tripartite Agreement signed between
Bangladesh, India and Pakistan, the
repatriation of Prisoners of War and
civiliun internees, was completed on
30th June, 1874. The implementation
of various normalisation measures en-
visuged 1n paragraph 3 of the Simla
Agreement 1s now in progcess and
agreements on exchange of posial arti-
cles and telecommunication as well
as the visa agreement were signed on
September 14, 1974, at Jslumabad.
Taltks on civil aviation matters were
held in Rawalpindi from the 18th to
22nd November, 1974 and helped to
hring about better appreciation of each
other's view poiat. These talks will
continue in anoither meeting to be
held in New Delhi. Talks for the
resumptlion of trade belween the two
countries were held at Ncw Delhi
from 26th to 30ith November which
regulted in the signing of a Protocol
whereby the embargo on trade between
the two countries is to Le lifted from
Tth December, 1074,
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Amendment of the Oeal Miney Previ-
dent Fund Schome

3266. SHRI GAJADHAR MAJHI: -
SHRI G. Y. KRISHNAN:

Will the Minister of LABOUR be
pleased to state:

(a) whether the Board of Trustees
of the Coal Mines Provident Fund
Scheme has called upon the Govern-
ment to amend the existing scheme
so as to allow members to discon-
tinue the payment towards life in-
surance policies from their Provident
Fund; ang

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Coal Mines Provident Fung Authori-
ties have reporteq as under:—

The Board of Trustees, Coal Mines
Provident Fund, decided at its meeting
held on the 24th September, 1974 that
neccessary action may be taken to
ameng the Coal Mines Provident Fund
Scheme so as to enable members to
get Life Insurance Policies which were
financed through Coal Mines Provident
Fund re-assigned to them at any time
al their request. The matter is being
processed further by the Coal Mines
Provident Fund Authorities whose pro-
posal is awaited.

Altermaiive Taxes due to Restriction
on Operation of Vehicles

3267. SHRI VASANT SATHE: Wil
the Minister of SHIPPING = AND
TRANSPORT be pleased to state:

(a) whether State- Governments
have been persuaded to locate -alter
native taxes in plne aof wlro;l due to
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restriction on operation of vehicles
upto 500 Km; and " ve

(b) if so, what hag been their re.
action in the matter?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) and (b). Abolition of
octroi falls within the jurisdiction of
State Governments. The Central Gov-
ernment have been endeavouring to
persuade the State Governments to
implement the recommendations of the
Road Transport Taxation Enquiry Com-
mittee in this regard. Abolition of
octroi depends, however, on locating ac-
ceptable alternative taxes by the State
Governments.

Losg to Steel Plants

2268. SHRI GAJADHAR MAJHI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the steel plants, other than
Bokaro, which have incurred loss
during the year, 1973-74; and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STHEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a) if
the integrated steel plants, other than
Bokaro Steel Plant, Durgapur Steel
Plant of Hindustan Steel Limited and
Indian Iron ang Steel Company Limit-
ed (which owns the Burnpur Works)
incurred a loss in 1973-T4.

(b) The losses were primarily due to
lower production and lower utilization
of installed capacity.
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Deaths doe {0 Mysterions Disease in
West Beongal

3271. SARDAR EWARAN SINGH
SOKHI: Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased
to slate:

(a) whether a mysterious disease,
more fatal than Cholera having si-
milar symptoms, had afflicted the
people of Cooch-Behar and Jalpaiguri
arcas in West Bengal;

(b) whether the disease has taken
a heavy toll, the total numberg of
deaths; and

(c) if so, what immediate steps the
Government propose to take to check
it from spreading it further in other
parts of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). An outbreak
of cholern affected some areas in
Coach-Behar and Jalpaiguri digtvicts
following the recent floods. So far 671
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deaths due to acute diarcheal diaease
have been reported from these districts.
{c) Isolation and treatment of pa-
tients, anti-cholera inoculation drive,
diginfection of water sources, health
education etc., have been-carried out
and additional health workers deploy-
ed, The outbreak has since been con-
trolled. A Team from the Cholera Re-
gearch Centre, Calcutta and an officer
from the National Institute of Commu-
nicable Diseases, Delhi assisteq the
State Health authorities in the investi-
gation and control of the outbreak.

Steel Pile up with Steel Yards

5272. SARDAR SWARAN  SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state
whether the accumulation of steel with
steel yards is due to the steel plants’
increased production or due to some
other reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): The
stockyards of Main Producers were
holding approximately 200,000 tonnes
or iron and stee] stock as on 1st De-
cember 1974, which represents about
one month’s sale of these stockyards.
This level of stock is considered nor-
mal.

Prices of Iron and Steel Scrap

3273. SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the prices of the Iron
and Steel scrap and its demand have
dropped;

(b whether it is due to the wrong
export policy of the scrap, which is
required to be modified; and

(c) whether the scrap industry
would be adversely hit, and Govern-
ment may lose Rs. 5 crores in forelgn
exchange due to the same?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINBES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Steps to Encourage Recrunitment to
Territorial Army

3274. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) the steps taken by Govern-
ment to encourage recruitment to
the Territorial Army; and

(b) the terms and conditiens on
which the officers from the State
and Central services are telected for
undergoing training in this Army?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) The following steps
have been taken to encourage recruit-
ment 1nto the Territorial Army;—

(i) Wide publicity is given
through the medium of the
press, AIR, secreening of do-
ocumentary flms, shdes, dis-
play of posters ai prominent
places, and in liaison with in-
dustrialists.

(ii) State Governments are ad-
dressed from time to time to
take suitable measures in this
regard.

(b) The Central and State Govern-
ment officers in the age group 18 to
35, who are medically fit, are eligible
to join the Territorial Army. The up-
per age limit is relaxed upto 40 and
45 years in the case of departmental
Territorial Army Officers belonging fo
the Railway and P & T Department
respectively.

Facilities for Training tp Teeritorial
Army
3275. PROF. NARAIN CHAND PA-

RASHAR: Will the Minister of DE-
FENCE be pleased to state:
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(a) whether a sufficient number of
civilan officers are not willing tfo
undergo training in the Territorial
Army because of non-availability of
suitable facilities for them for un-
dergoing this training;

(b) if eo, whether it is proposed to
provide liberal facilities to them so
as to enable them to join the training;
and

(c) the number of civil officers
State.wise, who undergo this training
during the past three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). Under the
existing rules, annual training is ob-
ligatory for all Territorial Army Offi-
cers, including civilian officers, unless
an exemption is granted on request.
In view of this, the gquestion of pro-
viding liberal facilities to them for
undergoing training does not arise.

(c) The number of civil officers
State-wise who underwent this train-
ing during the past three years is as
under:—

Central Government N . 227
Andhra Pradesh . . . 1
Assam . . . . 12
Bihar . . . 1
Delhi . . . . 3
Gujarat , . . 6
Ilaryana . . . . 6
Himachal Pradesh . . 5
Kerala . . . . . 6
Karnataka . . . . I
Madhya Pradesh - . . 3
Maharashtra . . . 2
Orissa . . . I
Punjab . . . 3¢
Rajasthan ., ., . . 6
Uttar Pradesh . . . 13
West Bengal , . . 18

ToTrAL 341

——

Indo-Hungarian Joint Commission

3276. SHRI B. 8. BHAURA:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a protocol has been
signed during the first meeting of
Indo-Hungarian Joint Commission;
and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) Yes,
Sir.

{b) The Protocol identified areas of
co-operation in the flelds of telecom-
munications, industry, science and
technology, agriculture, chemicals and
pharmaceuticals and trade exchanges.

Crisis in Iron and Steel Scrap
Todustry

3277. SHRI NAWAL KISHORE
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Iron and Steel
Scrap Association of India have ap-
proached Government either to re-
open export out-let or direct the
metal scrap trade Corporation to buy
over the accumulated stocks from the
trade to avert and impending crisis
in the industry; and

(b) if so0, the reaction of Govern=-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV FRASAD): (a)
and (b). Representations have been re-
ceived from the Iron and Steel Scrap
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Assoclation of India to permit export
of certain varieties of serap. The
matter s under examination,

Location of Natural Resgurces in
Rajasthan

3278. SBHRI SHRIKRISHAN MODI:
Will the Minister of STEEL AND
MINES be pleased to state whether any
efforts have been made by the Geologi-
cal Survey of India to explore and
locate more natural resources in
Rajasthan State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): Yes,
Suz. As a result of the surveys car-
ried out so far in Rajasthan, the esti-
mated reserves of the major mineral
deposits are of the order of 133.81 mil-
lion tonnes of Copper ore, 53 million
tonnes of Lead-Zine ore, 16 million
tonnes of iron ore, 7,335.55 million
tonnes of Limestone, 101 million ton-
nes of Dolomite, 48.43 million tonnes
of Phosphorite, 1103.13 milion tones
of Gypsum, 66.99 million tonnes ot
Bentonite, 2886 million tonnes of
China Clay, 5.197 milllon tonnes of
Fireclay, 230.3¢ million tonnes of
Fuller's earth, 75,912 tonnes of Barytes,
2475 million tonnes of Steatite, 8034
million tonnes of Pyrite-Pyrrhotite,
4,000 tonnes of Vermeculite, 62 million
tonnes of Wollastonite and 20.30 mil-
hon tonnes of Lignite,

In the current annual field pro-
gramme (1974-75) of the Geological
Survey of India, Geological Mapping
is being carried out in almost all the
cistricts of Rajasthan. Regional Mine-
ral investigations proposed to he ear-
ried out in diffeffrent districts are for
basemetal and Polymetallic rres in
Jaipur, Sikar, Alwar, Banswara, Udai-
pur, Bhilwara, Ajmer, Pali, Bharatpur
and Jhunjhunu; Bauxite in Kota and
Jhalawat; Mica in Bhilwara; Graphite
in Banswara; Phosphorite in Udalpur:
Plourife in Dungarpur and Udafpur;
Woltastonits in Pali, S8irohd, Udaipur;
Fullet's earth. Bentonite, Siliceous
earth and Glass Sand in Jalsalmer.
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3279. SHHI VAYALAR HAVI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the findingy of the survey con-
ducted by the Ceological Survey of
India to sssess the reserves of mine-
ral resources in the Kerala Coasls;
and

(b) the steps Government have
taken to exploit these rare mineral
resources?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) As
a result of surveys carried out by the
Geological Survey of India, reserveg of
different minerals sp fer estimated in
the coastal arcag arc about 5871 mil-
lhon tonnes of Iror ore with 31.46 to
41,24 per cent iron in Kozhikode dis-
trict, 2.25 mullion tonnes of Limeshell
in Vembanad lake of Alleppey and
Kottayam districts, about 12 million
tonnes of Bauxite with more than 40
per cent Alumina and less than 10 per
cent Silica in Cannanore, Alleppey,
Quilon and Trivandrum districts, 43
million tonnes of China Clay in Quilon
and Trnivandrum districts, 13 million
tonnes of Glass sand in Alleppey
district. 0.08 million tonnes of Graphite
in Ernakulam, Quilon and Trivandrum
districts besides extensive deposits of
Limenite, Monazite, Sillimanite sands
in the beach areas of the State. Be-
sides, sporadic occurrences of Chryso-
beryl has been recorded in different
parts of Trivandrum district.

(b) At present some deposits of fire-
clay, XKaolin. lime-shell, sillimanite,
silica sang and other sands, in Kerala,
are being exploited. The State Govern-
ment of Kerala has formulated the fol-
lowing plane for exploitation of
minerals, based on the recommenda-
tions of a Task Force on mining set up
by that Government:—— -

(1) Mineral investigations, which
include pilot mining and bulk
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sampling of deposits of jron
ore, bauxite, graphite, china-
clay and glass sand, in differ-
ent partg of the State.

(2) Strengthening of .chemical la-

boratory to conduct detailed

* chemical examination and ore
beneficiation tests.

{3) Advanced training to be given
to technical personnel in the
field of investigation, prospect-
ing, mining ang beneficiation
of mineral deposits.

(4) Intensification of research and
development activities now be-
ing carried out in the State
Department of Mining and
Geology and also the Univer-
sity Depariment of Geology
under a coordinated pro-
gramme.

Export of Jron Rods by Small Scale
Steel DMills

3280. SHRI VAYALAR RAVI: Will
ihe Minister of STEEL AND MINES be
pleased to state;

(a) the number of small scale
steel mills who have applied for ex-
port licences for exporting iron rods
and other steel items; and

(b) how many of these firms have
been given permission to export steel
products and the total quantity of
steel expected to be exported due to
this revised policy and the expected
foreign exchange earnings from this?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). 25 applications for export licen-
ces have been received from 8 re-rollers
for export of bars ang rods and 3 ap-
vlications from wire drawing umts for
the export of wires. The total guantity
involved is 20,628 tonnes of bars and
rods and 450 tomnes of wires. Neces-
sary clserances have been given. The
likely foreign exchenge earning is of
the order of Re. 547 lakhs.
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Dnalomantor.tnlandwitn Trans-
port in Induystrial Region .ness
Uschin .

3281. SHRI VAYALAR RAVI: Wil
the Minigter of BHIPPING AND
TRANSPORT be pleased to state:

(a) whether development of Inland
waler transport facitities in the in-
dustrial region near Cochin has been
envisaged as y priority scheme in the
Bhagwati Commitiee Report;

(b) if so, the broad outlines of steps
taken by Government in this direce~
tion; and

{c) whether the improvement of
Champakkara canal which is included
in this scheme has been sanctioned by
Government and if so; the progress
made so far in its work?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) The Bhagavati Com-
mittee in its report inter alia recom-
mended a scheme for provision of
mland water transport facilities for
industrial complex in Cochin region.

(b) and (c). The scheme for provision
of inland water transport facilities for
the industrial complex in the Cochin
region, including widening and deepen-
ing ot Champakkara Canal has been
sanctioned as a Centrally Spansored
scheme in the Fourth Five Year Plan
at a cost of Rs. 112.50 lakhs. The work
on this scheme is in progress and a
sum of Rs. 60.59 lakhs has heen reim-
bursed to the Government of Kerala as
Central loan assistance for thig scheme
upto 31si March, 1974 on the basis of
the expenditure incurred or expected
to be incurred upto that date.

Location of Natural Resources in
Punjab

3282. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
AND MINES be pleased fo state:

(a) whether any efforts have been
made by the Geological Survey ::_
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India to explore and locate more
natural resources 1n the Punjab
State; and

(b) it so, broad outhnes thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)" (a) and
(b) Yes, Sir. More than 75 per cent
of ithe area of the State of Punjab has
been covered by systematic geological
mapping on 17=1 mile scale and the
rest of the area by geological mapping
in smaller scales. As a result of the
detailed investigations carried out by
Geologieal Survey of India, reserves of
Calcutta at Birampur-Mahindpur and
Glass sand at Jaijor and Garha Man-
sawal in Hoshfarpit dh% et have
been located Rich deposits of salts 1n
Gurdaspur and Saltpetre in Ferozpur
and a mnor deposit of limestone in
the bed of the Chakky river near
Pathankot have also been located in
the State

Prelimmnary investigation of reported
occurrences of bauxite in Dhar Dunera
area, Gurdaspur district 1s proposed to
be taken up in the field season 1974-75
ot the Geological Survey of India

Location of Natural Resources in Gea

3283. SHRI PURUSHOTTAM KA-
KODKAR Wil the Minister of STEEL
AND MINES be pleased to state
whether any efforts have been made
by the Geological Survey of India to
esplore and locate more natural re-
sources 1n Goa State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): Yes,
Sir. Gevological Survey of India has
heen engaged in mapping and locating
mineral resources of Goa State since
1962. It has already completed mapp-
ing and explored some bauxite, lime-
stone and clay deposits Re-agsess-
ment of iron ore and manganese ore
deposits in the entire State of Goa is
now proplised 1o be taken up
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Mangauese Ore prodmction in MP,

3284. SHRI G. C. DIXIT: Will the
Minister of STEEL, AND MINES be
pleased to state the steps being
taken to increase the manganese ore
production in the proven areas in
Madhya Pradesh State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
muning of Manganese ore 1in Madhya
Pradesh 15 being done either by the
Manganese Ore (India) Limited or by
mimng lease-holders in the private sec-
tor MOIL already has large stocks
of manganese ore Special measures
had to be taken recently lo reduce the
stock position of MOIL Production in
the private sector 1s governed by gene-
ral conditions of demand and supply.
Applications from private parties for
grant of mining leases for manganese
ore in areas not contiguous to the lease-
hold areas of MOIL, or for areas not
reserved for exploitation in the public
sector, are considered sympathetically

Natural Resources in Orissa

3285 SHRI P GANGADEB Wil
the Mimster of STEEL AND MINES
be pleased to state

(a) whether any efforts have been
made by the Geological Survey of
India to explore and locate more
natura] resources 1 Orissa; and

{b) 1f so, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Yes, Sir. The important minerals
so far located in Onssa, as a result of
investigations carrleg out by the Geo-
logical Survey of India, are iron ore,
manganese ore, chromite, nickel, cosl
bauxite, hmestone, dolomite, chinaclay,
fireclay, lead, kyamte, quartz, quartzite
and graphite, Vanadiferous and titan-
ferous magnetite in also reported from
the Mayurbbanj district in the State
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The major investigationg in progress
are for bauxite in Koraput district,
basemetals in Sundergarh, Bolangir and
Mayurbhanj districts, manganese ore in
Keonjbar and Sundergarh districts and
for chromite and nickel in Cuttack and
Keonjhar districts.

Rehabllitation of Ex-servicemen in
Chambal Valley Region

3286. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether ex-servicemen are be-
ing rehabilitated in the Chambal

Valley region; and
(b) if so, the total number of such
families rehabilitated so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SIIRI J. B.
PATNAIK): (a) No, Sir.

(b) Does not arise.

Indo-Soviet Agreement on Soviet-
aded FProjects

3287. SHRI VEKARIA: Will the
Minister of EXTERAL AFFAIRS be
pleaseg to state:

(a) the main features of the Indo-
Soviet Agreement signed on the 18th
September, 1974;

(b) the extent to which this agree-
ment will help in the completion of
the Soviet-aided projects; and

(c) whether the expansion of the
Soviet-aided steel plants is also con-
templated in the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): Td) The do-
cument signed on September 19, 1974 at
the conclusion of the Indo-Soviet Joint
Commisston meeting in Moscow was
net an Agreement but a Protocol. It
envigages further cooperation between
the two sides in the areas of steel pro-
duction, heavy machine building, power

and power equipment, coal and ore
mining, oil exploration, production co-
operation, trade and science and tech-
nology.

(b) and (c). The Soviet side have
agreed to collaborate in the manufac-
ture of contitiuous casfing machines in
the Ranchi Heavy Machine Building
plant for the Bhilai Steel plant and in
delivery of completing items including
components and materjals to the Heavy
Electrical Equipment project in Hard-
war. Both sides also agreed to examine
questions in connection with the ex-
pansion of the steel plants in Bhilal and
Bokaro up to a eapacity of four million
tonnes per annum for each plant,
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Falr Price Shops for workers In facto-
ries in Delhi

3202. SHRI SUKHDEO PRASBAD
VERMA: Will the Minister of LA-
BOUR be pleased to gtate:

(a) whether Government are con-
sidering a proposal to open fair price
shops for workers in faclories em-~
ploying 100 or more workers in the
Union Territory of Delhi; and

(b) if so, the time by which the
proposal is hkely to be implemented
and the other salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No, 8ir.

(b) Question does not arise.

T vy o dfve W& v TR R
gt figay oy €S

3294. St gWH AR EBAA: ¥
wn W ug s W I Ew W
1973-74'% $raw ww Fae ¥
wfwerfeat ®y folr ol v el aev
% fires wreff << fiperet rfer e 3y ok ?

114

AT swrer & gy (st Ro We
mEwrw) : 1673~74 & raw qwar
ws i &% a8 97 2,27,675. 94
T w¥ fiey ¥y

forey wearr w1 rafor wedr aweft wewss-
e ferm weRt wr = gt

3295, off Wigw vaey : T
oy Aot 7F wArA #Y g FA e

B ¥ (x) =1 aowe w qwaw M
srreTdr @ 6 asewe feaqe wedt,
AT wraesgsharal & faw fasr geqra &7
frrmior st 8, faorely &7 5ot & wroor
T qf ¥ a9T ¥EE sfcwrerew

xmﬂﬁiﬁm@ﬁg;

(=) afz gr, @ g At & ¥R
Y w1 sfafwar 3 7

T EAET (A g ) § YW
ANt (ot o frnner fwt) @ (W)
ste 3 €Y T AT & WTHT G, AEAWTY
¥ st QU afassm &7 qar Sy gaw
forg Erewry wdfY €Y arar & oY T TG
gravrsarst &1 frafor 53 @ & ok
wgl faorel w1 w5l & w107 60 g
FATd AT & 9

(=) wwr =g 9ar 1

Reaction of Socialist and Imperialls
countries to India’s Nuclear Explosio

3206. SHRI S. M. BANERJEE: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the recent nuclear ex
plosion for peaceful purposes con
ducted by India, has been appreciat
ed by the Socialist countries;
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(b) whether the Imperialist coun-
tries like the U.S.A., have condemned
this explosion and if so, the reaction
of Government; and

(c) whether efforts have been made
to explain the idea behind this ex-
plosion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir.

(b) and (¢). In regard %o interna-
tional reaction to the recent nuclear
explosion experiment conducted by
India for peaceful purposes, the posi-
tion is that most countries, including
the Socialist and developing count-
ries, have appreciated the peaceful
objectives of India’s nuclear energy
development programme and have re-
cognised the context of economic de-
velopment in which the experiment
had been carried out. Some of the
countries, which subscribe to the Non-
Prolferation Treaty, have expressed
concern at the implications of the ex-
periment in regard to proliferation of
nuclear weapons. The Government of
India has explained that the experi-
ment was conducted for the purpose
of study of the peaceful uses of nu-
clear explosions for economic deve-
lopment and reaffirmed its determina-
tion not to manufacture nuclear wea-
pons. The Government has also
categorically stated that the experi-
ment has no military implications
whatsoever. Most countries have ap-
preciated this position and U.S.A. has
specifically welcomed our affirmation
in this regard.

‘Wage Revision of Employees in EP.F.
Organisation

3297, SHRI S. M. BANERJEE: Will
the Minister of LABOUR be pleased
to state:

(a) whether the unanimous recom-
mendation of the Central Board of
Trustees of Employees Provident
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Fund Organisstion regerding wage
revision in respect o the Provident
Fund employees, has not yet been ac-
cepted by the Government;

(b) if so, the reasons for the same;

(c) whether there is a growing dis-
content among the employees through-
out the country and if so, the steps
proposed to be taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Central Board of Trustees,
Employees’ Provident Fund had re-
commended for the employees of the
organisation scales of pay higher
than those récommended for the cor-
responding categories of the Central
Governmen! employees by the Third
Pay Commission and accepted by
the Govenrment. The Government
have, however, decided that no depar-
ture need be made in the Ceniral
Government patern except in regard
to pay fixation formula,

(c) No, so far as Government are
aware of,

Coal Reguirement of Bhilai and
Rourkels Steel Plants

3298. SHRI GAJADHAR MAJHI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the situation regard-
ing the need of coal 18 particularly cri-
tical at Bhilai and Rourkela Stee
Plants which are running on a thir
margin; and

(b) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The stock of coking coal in  Bhilai
and Rourkela Steé] Plant on Decem-
ber 1st was equivalent to § days’ and
4 days’ consumption respectively. The
position, while not critical cannot be
said to be very satisfactory.



117 Written Answers AGRAHAYANA 14, 1896 (SAKA) Written Anowers 118

(b) Regular laison is malntained
with the coal producing organisations
and the Railways to ensure adequate
supplies of coal to the stee] plants,
New sources of coking cosl are also
being tapped. '
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Performance of Bokaro Steel Plant

8801. SHRI S. R. DAMANI: Wil
the Minister of STEEL AND MINES
be pleased to state-

(a) the progress of work on the
Bokaro Steel Flant;

(b) whether the performance of
the umits already commissioned is on
expected lines; and

(c) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)" (a)
As regards the first stage (1.7 MT)
of Bokaro Steel Plant, the cvil work
has almost been completed. 95 per cent
of technological and structural work,
83 per cent of building structural
work, 77 per cent of refractories erec-
tion, 74 per cent of mechanical and
about 73 per cent of elecirical equip-
ment erection have also heen complet-
ed.

(b) Yes, Sir.

{c) The first blast furnsce complex
commiggfoned in October, 1972, has a

. "
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rated capacity of 2,840 tonnes of basle
iron and 2,830 tonnes of joundry grade
iron per day. Puring April to OQctober,
1p74, average production of this fur-
nace wag 1.4 per cent of rated capa-
city and 79 per cent of target. Two
converters of 100 tonnes each, com-
missioned on 31-1-1874 and 4-4-1974
are working to planmed schedule.

Coverage of M/s, Hindusta, Coucrets
Allied industries of Patna under EP.F.
of Act 1052

3302. SHRT RAMAVATAR SHASTRI:
Wil the Mimister of LABOUR be
pleased 1o state:

(a) whether prior to covening the
establishment of M/s. Hindustan Con-
crete Allied Industries oy Patna, under
EPF. Act, 1952 the records of the
establishment were not scrutinised
Properly as a result of which the es-
tablishment was not covered from
the due date; and

(b) 1if so, the reasons for delay and
the action taken to cover the estab-
lishment from due date?

THHE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA): The Provi-
den tFund Authorifies Have reported
as under:—

(a) and (b), The establishment
was covered by the Regional Piovi-
dent Fund Authorities have repoted
due scrutiny recordg with effect fron
the 18th November, 1970 Howevel
the establishment has filed a repre
sentation under Section 18-A of fth
Employees’ Provident Funds an
Family Pension Fund Act, 1952 tpo il
Central Government ageainst is cove
rage. The same jg receiving atten
tion,

Coverage of Mica Mines/Factories i
Bihar under EP.F, Act, 1952

8303. SHRI RAMAVATAR SHAS
TRI: Wil the Minister of LABOU!
be pleased to gtate-

(2) whether all the mijcs mines
factories situated in the districts o
gh, Giridh and other part
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of Bihar have been covered under the
E.P.F. Act, 1952 from their due dates
and all eligible employees have been
enrolled from the dates on which they
qualified for membership; and

(b) i 80, the 'names of the covered
mica mines{factories with their dates
of coverage, number of employees and
members enrolled as on the 30th Sep-
tember, 1074 alongwith a list of un-
covered mines|factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provident
Fund Authorities have intimated as
under:—

(a) and (b). As per the records of
the Regional Office, Bihar, all cover-
able mica mines/factories in Hazari-
bagh, Giridh and other parts of Bihar
have been covered under the Act from
the due dates. The details regarding
the names of covered -establishments
the date(s) of their coverage, the num-
ber of eligible employees are not readi-
ly available and are beinz collected.
These will be laid on the Table of the
Sabha in due course. .

Damages levied and cases flled under
EPF. Act by RPF.C.,, Bihar

3304. SHRI RAMAVATAR SHAS-
TRI; Will the Minister of LABOUR be
pleased to state:

(a) whether the powers to levy aa-
mages and to file criminal, certificate
vases under the Employees Provident
Funds and Family Pension Fund Act.
1852 have been conferred with the
Regional Provident Fund Commis-
sioners with effect fro;m November,
1978; end

(b) if so, the amount of damages on
belated deposits under section 14B
of the said Act levied and realised in
Bihar Region, the amount of contribu-
tions not deposited in time and the
number of certificate criminal cases
filed trom November, 1978 to date with
Tames of the parties?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR <{(SHRI
BALGOVIND VERMA): (a) The Pro-
vident Fund Authorities have re~
ported as under;—

(a) Yes.

fb) The information Is being collect-
ed and will be laid on the Table of the
Sabha in due course. L

Allotmeént of Shopy in Delht to
Refugees of Burma

3305. SHRI LILADHAR EKOTOKI:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether the Burmese Associa-

‘tion has represented to Government

for allotment of shops in Delhi to
refugees of Burma:

(b) whether the Comrmissioner of
Delhj has written to Union Govern-
ment and to D.D.A, for allotment of
some shops to these refugees; and

(c) if so, the reasons for not allott~
ing shops to the repatriates through
DDA Municipal Corporstion' NDMC
and Ministry of Works and Housing?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Yes, Sir.

(b) and (c). In June, 1970 the De-
pariment wrote to the D.D.A. request-
ing them to consider allotment of a
few shops to Burma repatriates in
their programme for developing busi-
ness centres in varlous colonies in
Delhi. The D.D.A. regretted that no
shops or stalls were available for
allotment for repatriates from Burma
and stated that as a matter of policy
all shops construcied by the Authority
were disposed of through public
auction,

In the past the Municipal Corpora~
tion of Delhi and the New Delhi Muni-
cipal Committee had expressed their
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inability to allot shops to Burma re-
patriates ag such allofment was made
only to those who had been squatting
on public lands gince long with a view
to evicting them from foofpaths ete.

The Ministry of Works and Housing
also regretted their inability for re-
servation of shops for allotment to Te-
patriates from Burma.

A proposal for construction of shops
near Kalkaji for repatriates from
Burma about which there was corres-
pondence with the Delhi Administra-
tion has been dropped in view of the
limited scope for business in that area
and the very smeall number of repatri-
ates eligible for business premises.

Indo-Pak Summit Meet

3306. SHRI ARJUN SETHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is a possibihty
of an early summit meeting with
Pakistan to accelerate the pace of nor-
malisation of relations between the
two countries; gnd

(b) if so, when?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
In accordance with the provisions of
Simla Agreement, the Heads of Gov-
ernment of India and Pakistan will
meet agamn after the modalities and
arrangements for the estabhishment of
durable peace and normalisation of
relations have been discussed by the
representatives of the two sides. Since
September, 1974 there has been some
progress in the implementation of
normalisation measures envisaged in
paragraph 3 of the Simla Agreement.
Further talks however, will be continu-
ed between the officials of the two Gov-
ernments to bring about normalization
of relations in various aspects.

vy srferet ofY wrfareny Frfir velt i fierewy
QT Y ey Wy
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Vehicles and consumption of Fuel i
the Country

3308. SHRI B. K. DASCHOWDHARY.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number of vehicles in
the country up-to-date;

(b) whether 30 per cent of these
vehicley are Government wvehicles;
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(c) the percentage of fuel consumed
by the Government vehicles; and

(d) whether much o this consump-
tion is unnecessary and avoidabley

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) 15,23,491.

(b) The percentage of Government
vehicles is about 8.5.

(c) snd (d). Statistics regarding
percentage of fuel consumed by Gov-
ernment vehicles is not maintained,

Income of EKonkan Coastal FPasseager
Sexvice and Pawengers carried by it

3309, PROF. MADHU DANDAVATE:
will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
port-wise income and number of pas-
sengers carried by the Konkan Coastal
Passenger Service during the period
November, 1873 to May, 19742

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): The requisite informa-
tion is as under:

Name of Post

Number of Number of

Japjin ., ., . . .

Shriwardhan . . . . . .
Dabhol ., . . . . . .
Jaigad | . . - . . R
Musakazi . . . . . .
Juiatpur . . . . . .

Vijaydurg R . . . . .
Deogad . . . ..
Malwan | . . . . . .
Vengurla . . . . . .

Pamai . ., . . . . .

Tora. ., .

TR
L 6369 Rs. 44,764
47 2282 Ra. 18,500
22 7245 Rs. 77479
87 30980 Rs. 403,350
81 18408 Rs. 2,44,52)
73 16072 Rs. 2,52,083
73 9942 Rs, 1,68,179
74 20731 Rs.  3,59,756
92 26816 Rs. 531,548
43 7886 Rs. }1,62,770
44 4024 Rs. 98,673
165 77046 Rs. 30.42,314
851 227801 Rs. 54:03,945
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Al bo Veluntiry Pastlly Plikithy
Organisations

3310. SHRI RAGHUNANDANLAL
BHATIA:

SHRI SHRIKISHAN MODI:
SHRI PURUSHOTTAM
KAKODKAR:

SHH! P. GANGADEB;

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether Government are
patronising voluntary organisations in
Punjab, Hajasthan, Goa and Orissa
particularly women’s bodies for
popularising family planning in urban

areas and more in rural greas;

(b) whether any aid was given to
ihe organisations during the last three
years, and

(c) 1if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE) (a) Voluntary organisa-
tions are generally involved in Family
Planmng Programme.

{b) and (e¢) The information is
being collected and will be laid on the
Table of the Sabha as soon as possible,

fag & aw difyw Wwf W oot
T ¢ gy |

3311. ot fgfir foasy @ 77 qeqmy
o W W T o @ At AT 39

(%) =7 A1 X fagrk & -
qifes AT w1 Frurdt & 9T Sy
T v Forbr fwar §, st

(=) =fx g, av & R awelr
searfen foumaar & svar wr § 7

g oie W dwe ® g H@Wt
(v gekw svm) ¢ (%) oY, w@N
() s gt 3@
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Electiohs of Works Committee of
Metal and Blool Factory Ishapore

3312 SHRI MOHAMMAD ISMAIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the elections of Works
Commuttee in the Metal and Steel
Factory, Ishapore, have not been con-
ducted so far;

(b) it so, the ressong therefor; and

(c) the reaction of Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(c) The information 15 being collected
and will be laid on the Table of the
House

a% 1973 A9 1974 ¥ fafiow ¥
TaTer wrew fadiy s

3313. st Y@ ¥ ;A
fem o wg FETA ®Y FOy e

(%) a¢ 1973 7qr 1974 #
fra-fa 2o A fT a1 ¥ avq7 f5a
ATELw ¥ FHT A4 WIS ey wAvL
frar , st

(=) = g¥ ¥y fAww  INmT
& fordr e & 9Ty fed § it ufear,
ar & 1973 aq7 1974 ¥ fea-fw
R & wlevindt st g T o g
SferwTe) STaTCE T TA®T AT A7

fuciter sivrrover ¥ g vy (sfr fafier
qu Tw) : (¥) 1973 WK
1974 ® Lrua W W vy
@-TY ®T wMATY SR qw ¥
wYT fai ¥ off yarc~asadf ¥ o
farferer Pt < vy Pl T

®]E
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(w) %7 €3 s 1 FITT T
& fig fadw foqa w.c fawdt 2.0
W7 Zw | gvaqre g.97 o fafas @l
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Rush of Bangladesh Refugees to West
Bengal, Assam, Tripura and Delhi

314, SIIRI SAMAR GUHA: Will the
Minmster of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether large number of
refugees who rushed out in November,
1974 from Bangladesh {0 West Bengal,
Assam, Tripura and Delhi died 1in
border areas;

(b) whether these refugees are
living in wretched condition in Dell
and if so, the facts thereabout; and

(c) the steps taken by Government
to feed these refugees who arrived in
Delhi and other States?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPI.Y AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY) (a) {o (¢). The information
1&8 being collected and will be laug on
the 1able of the Sabha.

Aluminium foils unit in Andhra
Pradesh

3315. SHRI Y. ESWARA REDDY:
wWill the Mimister of STEEL AND
MINES be pleased to refer to the reply
given 1o the Unstarred Question No.
3976 on the 28th August, 1974 regard-
ing Aluminium foils unit in  Andhra
Pradesh and state:

(a) whether Government have ta-
ken a decision by now; and

(b) if not the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD)' (a, No,
Bir,

(b) The matter is still under con-
-uleration.

987 LS—6

Meeting in New Delhi regarding de-
velopment of Private Iron Ore Mines

3316. SHRI P, GANGADERB:;
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minisiter of STEEL AND
MINES he pleased to state:

(a) whether any meeting was held
in New Delh1 on the 14th October, 1974
in repard {o the steps to develop pri-
vate jron ore mines; and

(b) it so, gubjects
out-come thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) At
its meeting held on 14th October, 1974,
at New Delhi, the Iron Ore Board con-
sidered, inter-alia, the report of the
Commutlee appointed by 1t earlier to
study the integrated development of
iron ore deposits 1n Barajamda area.

{b) The following decisions were
taken by the Board with regard to
the recommendations of this Com-
miitee.—

discussed and

(1) Keeping 1n view the require-
ments of indigenous steel indus-
try and programmed exports
during the Fifth Plan, iron ore
deposits 1n the non-captive pri-
vate sector nunes, 1dentified in
the jenort, should be developed.
1n addition, some other depositis
should also be developing in the
light of requirementis in the
Sixih Plan and subseguent
periods;

(i1) Systematic studies of the fines
from certain mines should be
carried out;

(in) Preparation of a large scale re-
gonal geological map. cdetailed
exploration of Chiria, Gua and
Thakurani Mines and regional
assessment by detailed mapping
should be taken up;

(iv) Further studies should be car-
ried oul with regard to the re-
commendationz for the establish~
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ment of a Central Crushing and
Screerung Plant,

(v) Provision of additional railway
tacilities should be taken up at
an early date

Handing over Harsh Vardhan ship to
Shippmmg Corporation by Mazagon
Dock Limited

3317 SHR1 RAJDEO SINGH Wwill
the Minister ot DLFENCE be pleased
1o state

(a) whether the Mazagon Dock will
soon handover the luxury passengei-
cum-cargo ship Harsh Vardhan to the
Shipping Corporation of Ind:a,

(b) whether thig 1s for the first time
that design ang construction of this
ship which will play on international
waters (routes) ;s cent peir cent In-
d.an, and

(c) whether our dockg and country
are on the Woild naval map?

TITE MINISICR OF STATE (DE
FENCE PRODUCTION) IN THE MIN
ISTRY OF DFFENCE (SHRI RAM
NIWAS MIRDHA) (a) The MV
HARSH4 VARDHANA which 18 a
Juxury passenger-cum-cargo shap, has
been bunlt and delivered by Mazagon
Dock to the Shuppimng Corporation of
India on 2nd December 1974

(h) The design of this ship was pre-
pared by Miragon Dock but 1t was
checked hv a reputed foreign firm of
Consultants

(¢) Yes Sir Maragon Dock 1+ re-
cewving a number of inquiries from
foreign partics  for building cargo
vessels

ﬁﬂ“’ eﬂ #to HYTI™H gy '::qaﬁl
afeaT ot WA whver firfa
W 7 farar s

3318. ot g¥w W woww : w|r
oR "l T% TAR Y war SG -
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Representation of Gujarat State in
Council of Homoeopathy

3322 SHRI ARVIND M PATEL:
Will the Miuster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether there 1s any represen-
tation of Gujarat State 1n the Central
Council of Homoeopathy, and

(b) if so, the outlines and ruleg of
selecting such candidate?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISH-
AQUEY. (a) Yes

(b) The nominations have heen made
under proviso to Sub-Section (1) of
Section 3 of the Homoeopathy Central
Council Act 1973 (59 of 1973)

Workers Participation i1n Management

3323 SHRI S A MURUGANAN-
THAM. Will the Minister of LA-
BOUR be pleased to state-

(a) the experience so far gamned mn
implementing the scheme for workers’
participation 1n the management of
mdustres,

(b) whether the scheme 15 proposed
1o be extended to more industries 1in
the coming years, and

(¢) 1if so the broad outlines theieof?

[HE DLPUIY MINIS1IER IN THE
AMINIS1RY OF LABOUR (SHRI BAL-
GOVIND VERMA) (&) 1o (o).
Workers have been appownted as
Directors on the Boards of Maaige-
ment of the Hindustan Antibotics
Limmted, Pimpri, the Iindustan Or-
gume Chemicals Lamited, and the
fourteen nationalised Banke It 18
too ealy to assess the results of
the experience 1n the maiter of appoint~
ment of workers’ Dnectols on the
Bo uds of Managements
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Occupational Wage Survey

3324. SHRI S. A, MURGANAN-
THAM: Will the Mimister of LABOUR
be pleased to state:

(a) whether Government have de-
cided to launch the third occupational
wage survey on the 23r@ November,
1974; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN TUE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) and (b). The
information has already been given in
reply to Lok Sabha Unstarred Ques-
tion No. 2494 answered on 28th Novem-
ber, 1974.

Steel Projects in South

3323 SHRI S. A. MURUGANAN-
THAM:
SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state

(a) whether Government are delay-
ing the new steel projects in the South;

(b) if so, the reasons therefor; and

(c) the present stage of erection of
these steel projects in the South?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (2) Gov-
ernment are anxious 1o push ahead
with the three proposed stecl plants
at Salem. Vinavanagar and Visakha-
patnam. Owing to financial stringency
there 15 likely to be some delays
But al} the mmifial steps that were re-
quired fo be taken are well in hand.

(b) and (c), The construction sche-
dule of the three Steel Plants at
Salem, Visakhapatnam and Vijayans-
gar will be worked out in the Detailed
Project Reports.

In the case of Visakhapatnam and

Vijayanagar Steel Projects the Steel
Authority of India Limited are iaking
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action for the preparstion of tbe De-
tailed Project Reports. Land acquisi-
tion and development of infastructure
facilities are already in progress.

The Detailed Project Report in res-
pect of Salem Project is under prepa-
ration and iy, expected to be available
by the end of this year. Concurrently,
engineering of the first phase of the
project which envisages the setting up
of a cold rolling mills complex for
cold rolling of stainless steel sheets
and strips is in hand. This phase of
the project is likely to be completed
lowards the end of the Fifth Plan or
early in the Sixth Plan.

Accumulation of Manganese Ore
3326. SHRI 8. N. MISHRA:
SHRI NATHU RAM AHIR-
WAR:
Will the Mimister of STEEL AND
MINES be pleased to state:

(a) whether a huge stock of Man-
ganese ore has accumulated with Man-
ganese Ore (India) Limited, Madhya
Pradesh;

(b) if so, whether due to the accu-
mulation of this Ore six thousand
labourers have been retrenched by the
Company; and

(c) the steps Government propose to
take for removal of the stock?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKIIDEV PRASAD) (a) and
(¢). As on 31st October, 1974 the stock
of manganese ore with the manganest-
Ore (Indsa) Lamiled was about 2.45
lakh tonnes The estimated production
during November, 1974 to March, 1975
15 122 lakh tonnes Thus against a
total of 3.67 lakh tonnes of manganese
ore thal would he available froin the
stocks in hand and estimated produc-
tion, about one lakh tonnes are already
committed under the existing export
contracts, and another 90,000 tonnes
under relaxation of the general ban on
export high grade manganese, recently
allowed by Government taking into
account the accumulation of stocks with
MOIL. About 1,38,000 tonnes are ex-
pected to be lifted by the ferro-manga-
nese producers and the Bokarp Stecl
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Limited. Thus by the end of march,
1975, the stocks are expected to fall to
18,000 tonnes.

(b) No, Sir.

Non-payment of workers' wages
by Owners of Pre-Nationalised
Coal Mines

3327. SHRI S. N. MISRA: Will the
Minister of LABOUR be pleased to
state:

(a) whether pre-nationalised own-
ers of Coal Mines have yet to pay
Rs, 12 crores of provident fund to the
workers of their Mines;

(b) whether in some casps the
owners have not even paid the wages
to the workers; and

(c) if so, the facts thereof and the
action taken by the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The total
amount of arrears of provident fund of
cvoal mines before nationalisation 1s
about Rs. 11.83 crores. This includes
about Rs, 3.20 crores in respect of
coling coal, mines and about Rs. 8.65
trores in respect of non-coking coal
mmes. Claims have been filed before
the Commissioner of Payments 1n res-
pect of arrears of coking coal mincs
tor reahsation of a sum of Rs 5.20
crores inclusive of demages and hear-
ing of cases is reporled to have comr
menced. Claims in  respect of non-
coking coal mines will also be filed
hefore the Commissioner of Payments
who has been recently appomted. As
'egards non-payment of wages infor-
mation is being collected.

{b) The broad outlines of the scheme are as shown below

(a) Construction of a dry dock .
{b) Construction of a store shed .

(c) Construction of garage, tvol room, bath rooms etc. ., . . . .

Implementation of wage Board Recom-
mendations for Coal Mines Industry

3128. SHRI S. N. MISRA: Will the

Mimister of LABOUR be pleased fo
state,
(a) whether the recommendations

of the Central Wage Board for Coal
Mines Industry have since been im-
plemented n all the coal mines;

(b) if not, the reasons therefore; and

(c) the date from which these re-
commendations have been implement-
ed in the mineg under the Coal Mines
Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) to (¢). The
information 1s being collected and will
be placed on the fable of the House.

Terminal Facilities at Alleppey

33249, SHRI ¢ JANARDHANAN- Will
the Mimister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Xerala Government
have submitted a reviewed project
report on the scheme for providing
Terminal facilities at Alleppey by con-
strucling Drv Dock Workshop;

(1) if go. the broad outlines thereof;
ang

(¢) the final decvision taken in this
scheme?

THE MINISTER OF STATE IN THE
MINIS™MRY OF SHIPPING AND
TRANSPORT (SIHIRI 11 M. TRIVEDI):

(a) Yes Sir. [ —
Rs.

. . . 477000

23,100

4 . . - .

26.100
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(d) Construction of fitting shop

(e) Construction of retaining and compound wall

{f) Construction of road

(g) Electrification

(g) Construction of workshop

(i) Machinery

(j) Continency

(c) The matter is still under

Upiform Wage Policy

3330. SHRI P. R. SHENOY: Will the
Minister of LABOUR ©be pleased to
state:

(a) whether the fixation of different
wages for the same industry by differ-
ent States under the Minimum Wages
Act is not in the best interests of the
industry; and

(b) if so, the action taken by Gov-
ernment to have a uniform policy as
far as possible for the fixation of
wages?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Mini-
mum Wages under the Minimum Wages
Act, 1948, are fixed revised large-
ly by the State Governments on
different dates and sometimes differ-
ent rates are notified for differ-
rent areas in the same State.
The question of disparities between the
wages of bidi workers in different
States has been particularly under ex-
amination for sometime and in a meet-
ing of the Labour Minister of the
concerned States, convened in
January, 1973 at New Delhj, it
was agreed that as a “step to-
wardg narrowing down the exis-
ting disparities the minimum wage in
different States may be brought up to
Rs. 3.25 per day with variation upto
Rs. 3.50 for rolling 1000 bidi of Stand
ard size, without prejudice to the high
er wages already prevailing in some
start a passenger-cum-cargo ship ser-
conference held recently at New Delhi
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12,300
1,65,300

24,080
i 36,405
2,35.000
. 7,10,000
19,155

. 17,29,230

ToraL

consideration,

on September 27-28, 1974, has recom-
mended a further revision in the exis-
ting minimum rates of wages in the
bidi industry so that these are brought
within the range of Rs. 4.50 and Rs. 5.00
for rolling 1000 bidis as early as possi-
ble and in any case not later than the
1st May, 1975.

Dual Price Policy for Steel

3331. SHRI P. R. SHENOY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any proposal
or demand for a dual price policy for
steel; and

(b) if so, the broad cutlines of such
proposal or demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). A revised pricing policy for steel
was announced with effect from 15th
October, 1973. The salient features of
this policy are as follows:—

(i) There will be no change for
the three main categories of
plates, structurals and rail-
way materials which are main-
ly used by State and Central
Governments; Public Sector
and Basic Industries;

(ii) Prices of other categories of
Steel have been increased by
varying amounts;
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(iii) The interest of exports of En-
gineering Goods will be pro-~
tected.

Passenger-cum-Cargo Service belween
Bombay and Mangalore

3332. SHRI P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is a demand to
start a passenger-cum-cargo ship ger.
vice between Bombay and Mangalore
via Karwar, Kumta and Malpe; and

(b) if so, when the service will be
started?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) Yes, Sir.

(b) A proposal for re-introducing a
Coastal Passenger Service between
Bombay and Mangalore Cochin or the
possibibity of extending the Xonkan
Coastal Passenger Service beyond
Panaji was recently considered. It
was found that such a service would
not he economically viable. Therefore
the proposal was not pursued.

Report of Dbavan Committee on HS-
748

4333 SHRI MADHU LIMAYE: Will

the Minister of DEFENCE be pleased
to state’

(a) whether the Dhavan Committec,
appointed to look into the performance
of the transport version-HS 748, has
submitted its report;

(b) what are its main findings; and

(¢) if this plane cunnot perform
well, will the Kanpur Division of HAL
undertake retocling tor a moie satis-
factory awrcraft, wholly designed 1n
India o1 produced on licence?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAMNIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.
(c) Indian Amrlines huve not indi-
cated any further reguirements for

hassenger aircratt of 11S-748 type. The
choice of an airerafl to meet the Medi-

um transport requirements of the IAF
1s under consideration. A decision to
manufacture aircraft other than HS-748
at Kanpur can be taken only after
the type ol aircraft and the number te-
quired have been decided.

Liberalising of British Policy towards
Indians from East African Countries
Holding British Passports

3334. SHRI MADHU LIMAYE:. will
ithe Mimister of EXTERNAL AFFAIRS
e pleased to state:

(a) whether Government propose to
take up the question of further libera-
lising of British Policy towards Indiang
from East African countries holding
British Passports in view of the fact
that Labour has won a majority in
the recent elections and ig likely to
stay i power for sometime; and

(b) if mot, the reasons for not geiz-
ing this opportunity for a pew initia-
tive?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) and (b).
‘The general question of British polucy
lowards the entry of persons of Indian
origin ncluding those from East Africa
holding British passports, is raised by
us with the British Government on
appropriate occasions., We are continu-
ing to do so with the present govern-
ment in Bnitain.

World Conference on Asthama Bron
chitis and Allied condition held in
New Delhi

3335. SHRI D P. JADEJA: Will the
MINISTRY OF HEALTH AND FAMI-
(h) and (¢). Do not arise.

(a) whether a World Conference on
Asthamg Bronchitis and Allied condi-
tions was held in New Delhj recently;
and

(b) 1f s0, the resolution passeq and
the reaction of the Government there-
tu?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE)} (a) Yes, Sir.
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(b) It was a scientific Conference
in which scientific papers were pre-
sented and discussed. No resolutions
were passed.

Proposal from Gujarat for Starting a
Homoeopathic Medical College

3336. SHRI D. P. JADEJA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether any proposal has been
received for starting a Homoeopathic
Medical College in Gujarat State;

(b) if so, the outlines thercof; and

(c) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) No.

(b) and (c): Do not arise.

Arrears of EPF. in Ahmedabad

3337. SHRI VEKARIA: Will the
Minister of LABOUR be pleased to
state:

(a) what remedial steps have been
taken by the Provident Fund Office
in Ahmedabad for improving work and
realising the arrears from the estab-
lishments; and

(b) the particulars of arrears out-
standing?

~THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVINDA VERMA): The Provident
Fund Authorities have reported as
under:

(a) and (b). Provident Fund arrears
in Gujarat Region stood at Rs. 49.66
lakhs us on the 30th September, 1974.
Every efforts is being made to reduce
e arrears by resorting to the penal
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provisions under the Employees' Pro-
vident Funds and Family Pension
Fund Act, 1952,

‘Sale of Indian Military Equipments to
European Countries

3338. SHRI D. B, CHANDRA
GOWDA:
SHRI M. S. PURTY:

Will the Minister of DFENCE be
pleased to state:

(a) whether any demand to buy
some Indian newly Jeveloped military
equipment has been made by some
European countries;

(b) whether India is also in a posi-
tion to supply the said military equip-
ments; and

(¢) if so, the factg regarding the
military equipments and the names of
such countries who have requested
Indian Government to supply it?

THE MINISTER OF STATF (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) and (c¢). Do not arise in view
of (a) above.

Mysore Iron and Steel Limited,
Bhadravati

4339. SHRI D, 8. CHANDRA
GOWDA: Will the Minister of
MINES be pleas-
ed tfo refer to tihe reply given
to Unstarred Question No. 615 on the
25th July, 1974 regarding installation
of Alloy & High Carbon Steel Wire
Rod mill by Mysore Iron and Steel,
Limited, Bhadravati and state the
progress made in the preparation of
feasibility study of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD,: The
preparation of the feasibility study is
in progress and the study is expected
to be completed in about a month’s
time.
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Employe¢s Provident Futid arrears in
Karnataka

3340. SHRI D. B. CHANDRA GOW-
DA: Will the Mimste of LABOUR
be pleased to state:

(a) the arrears of Provident Fund
outstanding at present in the State of
Karmataka;

(b) the names of individuals, firms
or establishments who owe arrears
exceeding rupees 10 thousand; and

(¢) whether prosecutions have been
launched against defaulters for amo-
unts less than Rupees 100/-7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI RAI~
GOVIND VERMA): The Provent
Fund Authorities have intimateg 88
under;—

(a) Rs. 9,15 lakhs.

(b) (1) M/s. Harway & Sons
(2) M/s. Moosa Raziva Sdmb.
(3) M/s, Canara T:le Works.

(4) M/s. High Precision Engg
Works.

(5) M/s. Mysore Eieclric Che-
mical Works.

(6) M/s. Minerva Mills,

(7) M/s. Umon Tile Works.
(8) M/s. Hameed.ya Works,
(9) M/s. Ganesh Tile Works.

(10) M,s. Chamundee Tile

‘Work.
(c). No.

Appointment of Regional Provident
Fund Commissioners

3341. SHRI D, B. CHANDRA GOw-
DA: Will the Minister of LABOUR
be pleased to state the number of
States where the Provident Fund Com-
missjoners have been drawn from
within the State?

]

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): At preseni all the
posts of Regional Provident Fund Com-
missioners are manned by department-
ally-promoted officers. Four of them,
one 1n the Headquarlers Office at
Delhi, and one each in the Regional
Offices at Delh:, Karnataka end U.P.,
stang posted in their Home States.

Ground Violations Committed by
Pakistan

3343. SHRI P. M. MEHTA:
SHRI P. A. sAMINATHA:

Wil the Minister of DEFENCE be
pleased to state
]

@ T!hether there have been large
DY mber of ground violations commit-
¥.d by Pakistan for the last three

months;

(b) whether the spirit of Simla
Agreement is not being followed by
Pakistan;

(c) if so, the facts of the grround
violations; and '!

(d) the steps takep thereon?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d).
During the last three months between
1-9-1474 and 23-11-197¢4, there have
been 29 ground violations, Of these,
11 were 1n the nature of intrusions.
There were 16 1instances of firing/,
aftacks, and two inslances of cattle-
lifting. Such violations do not help
the process of normalisation of relas
tions bhetween the (wo countries and
the pstablishment of durable peace 1n
the sub-continent as envisageq in the
Simla Agreement, These wviolations
are sought 1o be resolved or prevented
through flag meetings beiween local
commanders. Our security forces are
maintaiming constant vigilance on the
borders and have orders tp take firm
action where necessary.
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Review of Foreign Policy by India

3344 SHRI P M MEHTA:
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government are con-
sidering to have a shift in our foreign
policy in view of the great opposition
from varwous countries after the peace-
ful nuclear test,

(b) whether the recent visit of US.
Secietary of State has also necessi-
tated to have a reappraisal of our
foreigp policy;

(c) 1f so, the main pomnts of the
change pioposed; and

(d) when the final decision 1 S
regard is likely to be taken?

THE DEPUUTY MINISTER IN TH."
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) It is
incorrect to say that there has heen
great opposition from various count-
ries to India’s peaceful nuclear ex-
plosion eyperiment In fact, a num-
ber of countries have welcomeq the
peact 2ful objectives of India's nuclear
prog ramme and have appreciateq the
context of economic development :in
which the experiment was carried out
The question of Government conside-
ning anv shift in the foreign pchicy of
India doeq not, therefore, arise

{b) No, Sir

(¢) and (d) Do not arise

Resolution in UN to Condemn Nuc-
lear Tests

3345 SHRI R V SWAMINATHAN
SHRI RAM SHEKHAR PRA-
SAD SINGH

Will the Mumster of TI'XTIRNAL
AFFAIRS be pleased to state

(a) whether 15 nations urged United
Nations to condemn all nuclear tests;
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(b) if so, the reaction of the Gov-
ernment of India thereto; and

(c) whether Indiz opposed or sup-
ported the resolution?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) A draft
resolutron, which inter alie condemns
all nuclear weapon tests :n whatever
environment they may be conducted
was recenily tabled in the First Com-
mttee of the Umted Nations General
Assembly by Australia, Fin, Finland,
Ghana, Iceland, ILabernia, Malaysia,
Mexicc New Zealand, Nigena, the
Philippines, Sweden, Thajland and
Venezuela

(b) The Government of India haB
betrang remains opposed to all nu-
clea wcapon tests

(¢ India voted i1n favour of the

draft resolution,

L1udwtrial Relations in Khetri Copper
Project

3346 SHRI D K PANDA will the
Miruster of STEEL AND MINES be
pleased 1o state

(a) whether Smelter Piant commis-
sioning of Khetry Copper Project 1s
being delayed, because Mines are not
developed to feed the Plant,

(b) whether Management of Khetnn
Copper Project 1s provoking the Unic)
and workers of the Project, and

(c) whethet Industrial Telations
are not good at present in the Project”

THE DEPUTY MINISTER IN TuE
MINISTRY OF STEFL AND MINTS
(SHRI SUKHDEV PRASAD) (a) 1he
Smeller Plant at Xhetr: Copper Tro-
ject has alieady been commswioned 1!
November 1974

{bY No, Sir

(¢y The industrial relations at Khe-
tr1 Project were disturbed wn Octobel:
1974, on account of some cisputes
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between the Management and workers.
However, the industrial relations are.
by and large, satisfactory at present
in the Project.

General Manager, Khetri Copper Pro-
ject Replaced by Managing Commitiee

3347, SHRI D. K. PANDA, Will the
Minister of STEHL AND MINES be
pleased tg state.

(a) whether there is no Gencral
Manager in Khetri Copper Project at
present and this is the second time
that General Manager has been with-
drawn due to internal differences
among officers;

(b) whether a Managing Committee
is considered to be the replacement of
the General Manager; and

(¢) whether three members of the
Managing Commiltee are themselves
responsible for  production, heading
their depariments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): () Yes
Sir, it 15 true that there 1s no General
Manager 1n Khetri Copper Project ai
pre<ent. However, it 1s not true that
the Generul Manager has “een with-
drawn due to inlernal diiferences. The
relationship at the top/semor manage-
ment levels of the Company has been
and continues to be quite satisfactory.

(h) The Managing Committce bas
been introduced with a wview to  pro-
mote a more eflective management
style and serve as an instrument of
management development. This Com-
rmttee has functioned satisfactorily
and helped to achieve considerable
coordination 1n the operations of the
project.

(¢) Yeg Sir, the three members of
the Managing Committee are also the
heads of their respective departments.
as is usual in any committee type of

manaoamant,

Aerial Ropeway from Kolihan Mines
to Khetri Stockpile

4348. SHRI D. K, PANDA: Will the
Minister of STEEL. AND MINES be
pleased to state,

(a) whether Aerial Ropeway erect-
ed .rom Kolihan Mines to Khetri
stockpsle is not in a position to trans-
port the required copper ore due to
frequent breakdown;

(b) if so, the reasons thereof; and

(c) whether due to regular trouble
in Aernal Ropeway, transpory of ore 1S
now awarded to a privale contractor”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHR1 SUKHDEV PRASAD): (a) No.
Sir. 1t 1s nol a fact that Aecrial Rope-
way erected irom Kobhan Mines to
Khetn stockpile 1s not in a position to
transport the required copper ore due
to frequent breakdowns. The Aerial
Ropeway has been in regular opera-
tiong since January, 1474. There have
been a few munor failures, but the
breakdowns on this accourt have
averaged below 69 per cent in the last
10 months.

(b) Does not arise,

(c) No, Sir,

Managing Committee, Khetri Copper
Project, without Powers

3349. SHRI D. K. PANDA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the General Manager
or the Managing Committee have
been delegated no powers to run the
Khetri Copper Project, by the Chair-
man, Hindustan Copper Limited;

(b) whether due to location of Head
Office of Hindustan Copper Limited in
Calcutta decisions on all issues are
not only delayed but have also caused
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much wasteful expenditure on Telex,

Air Fare and T.A./D.A, of the officers;
and

(c) the expenditure on officers of
Hindustan Copper Limitedq and Khetri
Copper Project on Air fare, T.A. and
D.A. and on Telex during last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir. Full powers of the General
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Manager have been delegated to the

Project Head and the Managing (‘om-
mittee of Khetri Copper Project.

(b) The question of delay and waste-
ful expenditure does not arise in view
of what has been stated in (a) a@bove.

(c) The Head Office of Hindustan
Copper Limiteq was shifted from
Khetri to Calcutta in June. 1972 and as
such the information for the year 1971-
72 is not relevant. The requisite infor-
mation for the years 1972-73 and 1973~
1974 is given below:—

Expenditure on officers

Expenditure on Air

Year of Head Office for Air Fare, T.A. D.A. in respect
Fare and T.A./D.A. for of officers of Khetri Cop-
their visits to Khetri per Project for their visit
Copper Project. to the Head Office.
Air Fare TA'DA Air Fare TA DA
(In Rupees) (In Rupees)
1972-73 - H x H - 33,264 9,687 11,116 2,701
1973-74 " . ' . 44,600 B Eg 63,015 15,883
The expenditure on Telex serviec ment are aware of the views of the

between Khetri Copper Project and

Caicutta is negligible.

Discussions with Prime Minister of
Sri Lanka on Indian Ocean

3350. PROF. MADHU DANDAVATE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

-(a) whether Government have taken
note of the Soviet Stand on Indian

«Ocean; and
-

(b) whether the subject-matter was
discussed at a recent meeting of the
Prime Ministers of India and Sri
Lanka subsequent to the meeting of
the Prime Ministers of Sri Lanka and
the Soviet Union?

THE DEPUTY MINISTER IN THE
MINISTRY OF -EXTERNAL AFFAIRS
(SHRI IIPINPAL DAS): (a} Govern-

Soviet Government on the Indian

Ocean.

(b) The Prime Minister of Sri Lanka
visited  the Soviet Union  from
November 10 to 17, 1974. There has
been no meeting between the Prime
Ministers of India and Sri Lanka sub-
sequent to this visit.

State-wise Allocation of Non-Ferrous
Metal

3551. SHRI . JYOTIRMOY BOSU:
Will the Minster of STEEL AND MINES
be pleased to state:

(a) State-wise ang region-wise allo-
cation of each non-ferrous_metal year
by year during the last three years;

(b) the basis of such allocations;

(¢ whether there is any guideline
for it; and

(d) if so, the salient features

tnereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) In
80 far as the units licensed/registered
under the Industries (Development and
Regulation) Act are coacerned non-
ferrous metals are not allotted on 4
regional or stale-wise basis. The allo-
cations are made i, the units through
the sponsoring aulhorilies like the
DGTD, DGS&D ind  various Depart-
ments of the Central Governmen:
Allocations of non-ferrous metals to
small scale industrial unitg are, how-
ever, made tihrough the respective
State Directors of Industrics and for
this purpose state-wise quotas are
placeq at their disposal. A statement
showing  state-wise allocations ot
aluminium and zine made during the
last three financial years {o cater to
small scale units, 15 laid on the Table
of the House [Placed in Library.
See No, LT-BGTQ!'M]

(b) to (d). The general criterion
for allocation is the capaeity of the
unit and i1s production perfrrmance in
the past. As the availabilitv of the
non-ferrous metals is less than the
demand, allucations have ip he made
on a prorata basis. However, in res-
peet of small seale units 1n vrhose case
information  relating {o the instulled
capacity is incomplete, details of their
oOff-take of metal 1n the earlier periods
are also kept in view.

afeerm & WM A wE @ fao
Tty
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(%) v a7 w34 o : wqrfad
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wyet & fag awi w1 e
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gfauwmit w1 wfaa swaear

3355. Y Wiew fag elger: FaT
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(%) *v 7 A F 777 7 ‘gordtw
¥ waifora A wAE F aETNT Y 6re
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ot Sl (o vt Targ) : (F) Y
(&) aTwT 47 eary fRqmw 3 9,
1974 % ‘qadyw’ 7 wwfas 599 7Y
w1 femar war § sgrfama g Wiy
guewms &y fawtar 19 AqET X
difags A &1 91 9@ oF7 Jfame
sewey & femar mor & 1 AifawT @9
& Arafaw oot & fag faora glaamt
FY 3qq( AZY & | WIS FV qrar 97
T et fra 3wt & YT Sg ST wY
FREg 31 giawm & St & s
nHr gfawg sqeew g

Firms in Madhya Pradesh allowed to
Buy ang Sell Polio Vaccine without
having Cold Storage Facilities

3456 SHRI LALJI BIIAT Will the
Minmister of HEALTH AND FAMILY
PLANNING be pleased in state

(c) whether regently in Madhya
Pradesh, several medical shops which
did not have cold storage iacilities
were allowed to buy and sell Polo
vaccine,

(b) whether due to this factor, Tisc
in polio ncidence in Madhya Pradesh
has increased many fold, and

(e) 1f so, what action has been taken
by Government in this regard?

THE DEPUTY MINISTER IN THC
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQULE) (a) Shops in Madhya
Pradesh are not allowed to buy anc
sell polio vaccine Onlv Hospitals re-
cewve nolip vaccine direct

{b) and (c) Do not arise
drerae frcew fafds, aage

3357, »ft wrewlt wrk : Fa1
geqT WY WA HAY §F AT F7 FUT
w4 fF

(x) *ar Trovewry ¥ TR KRS
F awg fradl ®) sava & Tad gy dT
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TR w7 faere goeq g &
drwra< faeqw fafads, STuge st Ig@
forere & fod sow gra § &3 w7 frre
&; «iv

(&) afz g1, a1 & &7 AT
& ufasre ¥ wa @ ooy s ?

e T | /AATHG o Iq {0
(o gody waw) ¢ (£) o, 7

(=) sto7 gy 357

Indian Labour Conference

3358. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have not
convened the Indian Labour Confer-
vnce during the last three years;

(by if so, whethey Government
have abandoneg the Conference per-
manently; and

(¢) if not, the other avanues of
consultation with trade unions on
important Labour-economic matters?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA). (a) The last session
of the Indian Labour Conference was
held in October 1971.

" (b) No, Sir.

(c) Whenever needed, necesary
meetings and discussions are held with
concerned trade union organisations
and employers’ organisations.

2087 L8—1

fatorren veqoer, ok figelt #
ot g EwarcaTer W e

3359. st Ay JwA : FIT ATy
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FAr 474 far

() #v =it g wea<aw ares
JAF A 7 WFTL, 1974 71 wE Faeely
# WL QAT 94T gFzar o1 frnre
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1 a1 @ )

Increase in Allowances Attached to
Varions Gallantry Award Decorations

3360 PROF. NARAIN CHAND PARA-
SHAR: Wil the Minister of DEFENCE
be pleased to state:

(a) whether Government have any
proposal to increase the ‘monetary
allowance attached to the various gal-
lantry award decorations in view of
the rise in prices and the increase in
the salaries and allowances and in.
crease in pension of the retired De-
fence personnel: and

(b) it so, the likely jncrease in
these allowances?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) and
(b) The rates of monetary allowances
admissible to the recipients of gal-
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lantry awards of Vir Chakra and
Ashoka Chakra series were mcreased
with effect from 1-1-1972, the detmls
of which are given below:

Rates of monetary allowances

Award Prior to From

Ropm  Repm.
Peram Vir Chakra . . . . . . . 50 100
Mahavir Chakra . . . . . . . . 30 75
Vir Chakra . . . . . . . . . . 20 50
Ashoka Chakra . . . . - . - . 50 90
Kirn Chakra . . . . . . . . . 3o 65
Shaurya Chakra . . . . . . . . 20 40

Theic .s no proposal for anv othet
increase 1 the existing rates of
morciary allowances

Replacement of Vikrant

3361 SHRI MADHU LIMAMYE Will
lhe Muustcr of DLFENCF he pleased
to stute

{a) whether the Government havc
taken unv decision abcut the acqui-
sion of a replacemcnt {o1 the aging
airciaft of the Aircraft Carnier Vik-
rant,

(b) if »0, the delails thereof, and

(c) whether Vikiant itself 1s be-
comung obsolete and will have to be
replaced?

THE MINISTER OF DERFENCE
(SHRI SWARAN SINGH) (4) No,
Sir Investigations 1n this regard are

atill continuing.
(b) Does not arise

(¢ No, Sir, ;

Production of I F 24 Aircraft in
Bangalore

3362 SHRI VAYALAR RAVI Wil
the Mimister of DFFFNCE b pleased
to ~tlate

(a) whethes the pioduttion o
HF 24 has come to a stop 4t the HAL
faclory Bangalore bec use ¢f ¢l
ences between the Indian  Asrfon
and the Defence Mmnustry,

) whether the Airforce feel that
the engmne 1s under poweled,

(¢) whether any substitute ho
been retested after the crash of the
awrcraft fitteq with the new ongimne
while 1t was on its test flight,

(d) if so, the 1esults of the ncw
test, and

(e) the reaction of the Airforce to
the results?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
N1WAS MIRDHA) (a) No, Sir

(b) It 1s known that prformance ol
IIF-24 Mk. I in certamn roles would
improve with & more powerful engine.

.
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(c) Certain studies and investiga-
tions to improve the performance of
H¥-24 aircraft, involving either modi-
fications of existing engine or incor-
poration of new engine have been
conducted. No final decision has been
taken.

(d) and (e). Does not arise.

gt faare wfafaw 3 dsias

3364. St TETEATT STEAT
=t ®lo wAfea= :
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Supply of Steel to Alleged Bogus
Industrial Units of Delhi

+463. SHRI M. KATHAMUTHU: Will
the Minister of STEEL AND MINES

be pleased to slate:

ta) whether four industrial units in
Delh: which existed only on paper
were supplied stee] by the Regional
Iron and Steel Controller;

{b) if so, the names of the firms
and their owners;

tc) the action taken against them;

td) the basis on which such bogus
firms were rccommended for supply
of stcel; and

1) those responsible for this?

THL DEPUTY MINISTER IN THE
VINISTRY OF STEEL AND MINES
(SHR] SUKIIDEV PRASAD): (a), (d)
and ‘el The number of units is five
and not four. These are units having
nn arrangements by way of plant and
machinery to manufacture items for
which steel material has been obtained
tv them  from  conirolled sources.
These umis are registered as Small
Scale Industries with the Director of
Industries, Delhi. They obtained iron
anrl steel materials from the Delhi
Smull Secale Industries Development
Corporation.

(1) ard (c). 1t would not be in public
intere~t to divulge the names of the
units at this stage, as investingations
are in progress. Supplies of steel
materials have been suspedned under
Clause 11-A of the Iron & Steel Con-
trol Order, 1956. Further enquiries
are being made for taking action under
Clause 2BB of the Iron and Steel
(Control) Order, 1956.
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India’s Support to Afghanistan over
Baluch and Pathan Issus

3366. SHRI MADHU LIMAYE. Wili
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whether Government's atten-
tion has been drawn to the recent
debate of the Uniteq Nations between
Afghanistan and Pakistan on tie
question of Baluch and Pathan rebel-
lon;

(b) whether it iz not a fact thut
when a referendum was held in the
N. W. Frontier Province of erstwhile
British India in 1947, Mahatma Gandb,
also demanded that Pakhtoons b«
#iven a third choice of opting for 1~-
dependence; ang

(¢) if so, whether the Government
of India propose to extend at least
moral support to Afghanistan in 1its
policy towards the Baluch and Pathan
people—which policy was also the
policy of the Father of the Nation-—
at all international forums?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes,
Sir

(b) From information available to
Government, there is no indication
that Gandhiji made any categoric
statement to this effect.

(c) Government consider that such
issues should be solved by peaceful
means and discussions between the
parties concerned, and jn full consi-
deration of the humanitarian aspects
of the problem.

Expansion Programme of Shipping
Corporation of Indis

3367. SHRI M. RAM GOPAL RED-
DY:

SHRI PRABODH CHANDRA:

Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state:

(a) whether Shipping Corporationr

of Indla has chalked out a vast ex-
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pansion programme for completion
by 1977; and

(b) if so, the broad outlines there-
of”

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). The
Shipping Corporation of India have
ordered for 26 vemsels of different
types in different sizes. These are
under various stages of construction.
These ships aggregate 9.68 lakhs GRT
and arg expected to be delivered to
the Corporation by 1977,

Aluminium Plant with Hungarian
Collaboration in M.P.

3368 SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Wil the Minister of STEEL AND
MINES be pleased to state:

(a) the progress made so far in
the construction of the aluminium
plant yith Hungarian collaboration
in Madhya Pradesh;

(b) whether the work of the plant
Is poing op according to the schedule;
and

{c) 1if noi, the reasons for the delay
and the steps taken or proposeq to
be taken by Government to avoid
delay in commissioning of the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). The Korba Aluminium pro-
ject consists of (i) Alumina Plant
and (ii) Smelter and  Fabrication
Plants. The Alumina Plant has been
set up with Hungarian collaboration.
The construction of thig plant !?fﬁ‘
been completed and it wasg commis-
sioned in April 1873.

(c) Does not arise.
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Max Muller Bhavans im India

3368. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the cities in India
where Max Muller Bhavang have
been functioning:

(b) since when they are function-

ing; and

(¢) their main activilies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and
{b). There are Max Muller Bhavans
functioning in the ilollowing aities
of India since the years mentioned
against each:

Dlace Funcuonng siuce
1. Calcutta . 1456
2. Delhi . 1957
3. Madras . 1960
4. Bangalore . 19L0
5. Poona . . 1961
6. Hyderaad . 1963
7. Rourkela . 1964
8. Bombay . 1968

(¢) Their activities chiefly consnt
of the teaching of the German langu-
age for which they conduct regular
classes. Now and then they aleo
conduct cultural activilies like
organising exhibitions, concerts, lec-
tizc'res or seminars, film shows, plays

170
qifesarr & s S aay Wi & 99-
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Production loss in Rourkela Steel
Plant

2372. SHRI GAJADHAR MAJHI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there have been two
major accidents in the Rourkela Steel
Plant during the month of August
which have resulted in a huge loss in
addition to production loss; and

(b) if so, the nature of losg and the
steps Government have taken to im-
prove the condition of this plant

THE DEPUTY MINISTER IN THER
MINISTRY OF STEEL AND MINRES
(SHRI SUKHDEV PRASAD): (a)
and (b). There were two majox
breakdowns in the Rourkela Steed
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Plant in August, 1874. The first was
on 13-8-1974 when, due to insulation
failure of bus bar, there was failure
of power supply to certain depart-
ments wncluding the blast furnaces
for 40 to 45 minutes. This resulied in
the burming of some iuyeres n the
blast turnaces The second break-
down occurred op the 20th August,
1974, when one of the slabg fell on
the main waterline damaging one
valve and resulting in the submerging
of coaling water and recirculation
water pumps As a result of this,
the roling mill water system  was

stopped

Production loss on account of these
Jncidents 1s estimated as under:—

tonnes
Hot metal . . . 20,774
Ingot steel . . . 21,644
Saleable Streel . . . 8,255
Calcium Nirate Amonum 271

Repairs were carried out to the da-
maged units mmmediately and they
were broughi back into gperation in
the shortest possible time In addi-
tion to the Internal Enquiry Com-
mittee which investigated the break-
downs, an ingury Committec under
the Chaiwrmanship of the General
Manager (Construction) Steel Autho-
ity of India Limited went in detail
into the breakdown of  August 13,
1974. The recommendations of these
Committees are under examinalion
for implementation /

Protection to low paid Workers

3373. SHRI VASANT SATHE: Will
the Mimister of LABOUR he pleased
to state:

{a) whether Minimum Wages Act
tas proved to be ineffective in im-
proving the earnings of the poor wor-
kers in unorgenised industrics, inas-
much ag periodica] review and revision
4t wages of low paid workers has not
taken place; Y
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Test o low pald workers in the sweat-
ed indust:iez* and

(c) the action takepn to rationalise
the structure of the wages in force
and alleviate the wide spread distress
among low paid workers as & resuld
of rapid rise in prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (e).
A comprehensive review of the wor-
king of the Mimmmum  Wages Act,
1948 has been made by the National
Commission on Labour and it has
recommended infer alie that the pre-
~ent statutory inteival of 5 years pro-
vided under the Act for revision of
wages may be reduced to 3 years The
recommendation of the National Com-
mirsion on Labour has been brought
tv the notice of the State Govern-
ments for necessary action. The State
Governments have also been advised
from iime to time to take effective
steps for enforcement of the Act

faeelt afraga farm § @w arPrdl qo
wRiAT
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Wty wire qfcwger st (st ween
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Allotment of Funds to Military Engl-
neering Service

3375, SHRI §. M. BANERJEE: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) whether in 1873 due to economy
measures drastic cut had effected the
allotment of funds of the Military En-
gineering Service;

(b) if so, how much funds have
been allotied ang spent for purchase
of stores and contracts; and

(c) what steps are taken to get the
job done by the deparimental labour
and how much amount has been saved
in different command?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Su

(b) Information 15 bemng collected
and will be laid on the Table of the
House.

(¢) Army Headquarters issued ins-
tructions i March, 1973, that no fresh
contracts for periodical services
should be concluded during 1973-74,
and that all repair work, white/
colour washing necessitated on medi-
cal grounds and structural stability
should be cartied out by Departmen-
tally Employed Labour.

Execution of maintenance  works
through contracts was completely
stopped.

Information 1in regard to the
amount saved during 1973-7T4 as =2
result of doing away with the con-
tracts 1s being collected and will be
laid on the Table of the House,

Retrenchment and Transfer of Emplo-
vees of Hindustan Aeronautics Ltd.
. EKanpur

3376. SHRI S M BANERJEE:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether nearly 3,000 employees
of Hindustan Aeronautics Limited,
Kanpur are likely to face retrench-
ment and transfer because of inade-
quate work in that Unit:
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(b) whether another type of air-
craft called Basant for spraying the
fields ig likely to be manufactured in
this Unit; and

(c) what further aircraft are likely
to be manufactured in case the pro-
duction of AVRO 748 is stoppeq and if
g0, the names of puch aircraft?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) The work-~
load in thig Division of HAL is decl-
ining for want of fresh orders for
HS-748 Aircraft but efforts are under
way to allot additional work o Kan-
pur Division to ameliorate the situa-
tion. No retrenchnient or compulsory
transfers are under consideration at
present galthough voluntary transfers
to other Divisions of HAL have ben
permitted.

(b) Yes, Sir.

(¢) Gavernment are considering
the question of selection of a suit-
able military freighter aircraft for
IAF 1t is proposed to manufacture
the aircraft so gelected at Kanpur Di-
vision if the type of aircraft snd the
numbers required justify its manu-
facture.

Implementation of recommendations of
Labour Ministers’ Conference held in
Janupary, 1979

3377. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LA-
BOUR be pleased to state:

(a2) whether the recommendations
made at the conference of the Labour
Ministers held during January, 1973
have not been mplemented by the
State Governments so far; and

(b) it so, which of the State Gov-
ernments have not implemented the
same and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The recommendations made in the
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meeting of the State Labour Minis-
ters held in January, 1978, for in-+
creasing the wages of bidl workers |
were implemented, by and large. The
question of a further increase was dix
cussed in the Labour Ministers Con-
ference held at New Delhi on Septem-
ber 27-28, 1974 and it was recom-
mended that the existing minimum
rates of wages in the bidi industry
be revised within the range of Rs 4.50
and Rs, 5.00 for rolling 1000 bidier
without prejudice to higher wages
already obtaining and that the new
rate be brought into effect as early as
possible and in any case not later thap
the 1st May 1975. This has been
brought to the notice of State Gov-
ernments for necessary action.

afeare fritm & e (wvawa)
" frgfe

3378. =i Am@TW ufgrae ®&x
wreen Tty wfar fasw g 5%
FTTH R FAT FW
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faeara #fewa dfweway frges
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(@) 3z® 93 9T 77 A1 qwrai=e
gar ¥ afgsr w1 faw qfrfegfagt @
Freor fagaa T wr wafy afe na
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g g, "R

(r) =@t Aarm § swew qEAE
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(@) fiet Soqwe fafean wfs-
s FAmw oy ¥ &
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Research op Nlerbs and Planig for
Medical Purposes in Tribal Areas

3380 SHRI P. M. SAYEED: Will
ihe Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether he is aware that cer-
tain herbs and medicinal plants found
in the tribal areas are extremely use-
ful for curing some diseases;

(b) whether any research has been
conducted to find cut the efficiency of
such herbs and plants in order to uti-
lise these for general medicinal pur-
poses in and out side the tribal areas;
and

(e) if not, whether the Ministry pre-
pose undertaking such surveys
research?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M
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ISHAQUE): (a) There are certain
herbs and medicinal plants found in
tribal areag which are useful fot treat
meni of some drseases.

tb) und (¢) The Ceniral Council
ior Research in Indian Medicine and
Hoinoeopathy is undertaking survey
and research work on herbg and me-
dicinal plants found in forest zones
located at rcimnote places, mn a phased
marner

SAIL International

3381 SHRI RAJDEQO SINGH: Will
the Minister of STEEL AND MINES
he pleased to state:

(a) whether 5 new public sector
company to deal with imports and
exports of stec has been formed as a
subsidiary of the SAIL to be called
* SAIL International”;

(b) 1f so, the reasons for locatmg its
headquarters 1n Calcutta. and

(c) the categories of Iron and Steel
we still import?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a)
Yes Sir.

(b) SAIL International hag been
incorporated with its registered office
i Calcutta on adminmirative consi-
deration.

(c) Some of the important catego-
nes of slee] that are 1mported at
present are Plates, M R Coils and
Sheets, C R Coils and Sheets, Tin
Plates and Electrical Steel Sheets.

HTTd &I Aqrw & drw e e
demy 28 ¥ quv
3382, =it faifr fowy ¢ 3T

ugw sire afeags a1 97 F@ma Y
g7 w2 5

(¥) =1 Fr W W ¥ A
TATATR, WEFT F ZUL 92 NT F FT0T
w g7
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Consideration of Need-based National
Minimum Wage

3384 SHRI JYOTIRMOY BOSU
Will the Minwister of LABOUR be
pleased to state.

(a) whethe; Government have for-
mulaled any Jong-term wage policy:

(hy . s0 whal are 1ls salient fea-
fures

{c) whether, while formulating the
wage policy, Govermment took into
account the recommendations of the
15th Labour Conference on the issue
of “needbaseq national minmum
wage”; and

(d) if not, the 1easons theretor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) and (b) The
question of evolving a wage policy
15 under study.

{c) and (d). Do not anse.

1225 hrs
RE ADJOURNMENT MOTION

QUESTION OF ADDITIONAL DEARNESS
ArLLowance T0 CENTRAL GOVERNMENT
EMPLOYEES

MR SPEAKER: May I tell you
ont tlung? There are certain rules
with regard to adjournment motions.
The matter should have occurred
<uddenly You have already referred
to it a number of times.

SHRI S M BANERJEE (Kanpur):
I 11ve on a point of order,

MR RSPEAKER: There is na
bu=iness before the House How can
there be a pomnt of order?

SHRI DINEN BHATTACHARYYA
(Serampore): Have you not received
my adjournment motion?

MR SPEAKFR I am not going to
give my consent to it. The rules
1clating to adjournment motions do
not permit 1t. You can rase it
through other procedures.

SHRI JYOTIRMOY BOSU (Dina-
mond Harbour): Will you allow me
two minutes?

MR SPEAKER: 1 am not gomng
io give any time. You bring in a
motion like this and you say that 1
should allow you two minutes,

SHRI JYOTIRMOY BOSU: We are
trving to co-operate with you.

MR SPEAKER: There should be
no threat hke this saying everyday;
‘we are trying to co-operate with
you’, and hence you are enlitled to the
floor. You come through other
motions.

SHRI JYOTIRMOY BOSU: There
is a provision that if a Member gives
notice of an adjournment motion, he
has a right to make a submission,
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MR. SPEAKER: He has no right
unless the Speaker allows him,

(Interruptions)

MR. SPEAKER: 1 am not allowing
any Member. You can come under
377 or some other form, but not in
this form. This was raised a number
of times 1n ths House and the mimster
made statements.

SHRI NOORUL HUDA (Cachar):
It is an important matter; you should
allow the members to make their
submassions. .

SHRI S. M BANERJEE: Let them
assure the House that they will pay
the DA,

SHRI H. N. MUKERJEE (Calcutta—
North-East): This is a matter which
obwviously agitates us so deeply.
Besides, we have been trying to bring
this matter up during the last two
days, but in spite of the danger of
withholding the DA which has already
berame nayable in  emte of that
danger looming over the heads ol s0
many people, wec are being deprived
of an opportunity of bringing it up
before the House. This 1s perhaps a
border line case where under the
rules or directions, you are under
some obligation to listen to the mem-
bers who are trying to explamn to you
that this 15 a case in which you can
i your discretion allow an adjourn-
ment moticn,

MR. SPEAKER: 1 am very clear
that this cannot be a subject-matter
for an adjournment motion

SHRI H N MUKERJEE: From
Yyour experience from day to day, you
see things happening in this House
which you can avoid only by a
generous interpretation of the rules.
You cannot stand only on the rules
as such. This is a border line case,
You cannot afford to be rigid.

MR. SPEAKER: 1 think I have
been most of the fime on the liberal
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side. But I do not want that this
should become a routine matter, Ad-
journment motion concerns a matter
of recent, urgent public importance
This matter of DA has been coming
before this House a number of times
and you were given opportunities.
Even m this case, I told you, don’t
bring 1t through an adjournment
motion but you can bring it either
through a cailing attention motion or
under rule 377 or some other rule.

SHRI JYOTIRMOY BOSU: Sir, it
is my duty to draw your attention to
what has appeared in the paper in
black and white.... (Interrutions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): If you do not agree to
an adjournment motion, you can at
least allow a discussion under either
rule 193 or 184.... (Interruptions).

MR. SPEAKER: That I have my-
self said much earlier. I have no
objection to a Calling Attentios
Notice But it cannot be an adjourn-
ment motion.

SHRI S M BANERJEE: Sir, I
rise on a point of order.... (Interrup-
tions).

MR. SPEAKER: There 3s no pomt
of order,

SHRI S. M. BANERJEE: Sirn, ?
would not have tabled an adjourn-
ment motion. Yesterday, the Finance
Minister said that they are considering
it Today, the newspapers say tha'
extra D.A, payment may be put off
The employees are not being paid
anything. Four instalments of D.A.
are due....(Intermuptions). You
allow a Call Attention Notice.

MR. SPEAKER: I have to go by
the rules. It is very clear that it
cannot be the subject-matter of a»
adjournment motion. I have not
debarred a discussion under any other
rule, I am even prepared to allow
you under Rule 377 today.
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SHRI S. M. BANERJEE: You
allow a Call Attention Notice.

(Interruptions)

MR. SPEAKE7R: I have already
said it. I cannot allow an adjourne
ment motion,

SHRI S. M. BANERJEE: We want a
Call Attention Notice,

MR. SPEAKER: I can consider it.

SHRI S. M. BANERJEE: To-
MOITOW.

SHR] JYOTIRMOY BOSU: Sir,
the rules have been flouted in this
House. ... (Interruptions).

MR. SPEAKER: You are the only
respecter of rules. Kindly sit down.

SHRI H, N. MUKERJEE: I am in-
terested in the parliamentary pro-
cedure. You have conceded that
this is a substantial matter. You have
been pleased to think that this does
not deserve to be brought in as an
adjournment motion. But it was
exactly on that point that some of us
telt very strongly. According to this
morning’s newspaper reporting, rightly
or wrongly, the Government has taken
a decision to withhold payment of
D.A. already due and payable to
Central Government employees, This
13 a matter on which the Government
needed to be censured, not by way
of a Calling Attention Notice to
clucidate information from the Gov-
ernment.

T am not interested in the substance
of the matter; I am not interested in
trade union tactics. I am interested
in parliamentary procedure. Here
is a matter which agaitates millions
of our people and the Government is
not paying even what is due to them.
t want to be guided about parliamen-
tary procedure. I am mot going to
be satisfled with tactical compromises
and that sort of thing. You seem to
be-wery rigid on this issue. You are
almost on a war with the Opposition.
I consider this matter to be such on
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which the Government needs to be
censured. ... (Interruptions). wherein
you can hear Mr. Banerjee and others
« oo (Interruptions). What is the idea
behind all this? I want to know.

SHRI JYOTIRMOY BOSU: I want
to make a submission,

edMR. SPEAKER: I have not allow-

SRI MADHU LIMAYE (Banka): I
want to raise a point of order.

MR. SPEAKER: On what matter?

SHRI VAYALAR RAVI (Chiray-
inkil): No point of order, Sir.

oY wg frd : wower waYaw, Faw
AT FT A § | AT AR 747 WA
AR ? (WAIW) § THE WIE qIET
9T ®J3T g\ (emaam) fas weAy ww
e TUY 7w EgHd wrAET
TTA FTA A G EFT ) WA T
#t Qo wHo AAN! FY #F gar § 7
(zagam)

st wwT Ut Fag : (F90) W
TEIET, WAL WA FT TGE AT HIET
& form ag Twr &, 1 w9 8 95 @
gag fifwg | fraw 376 & wrawa
O gEeq] AT NIF g 1 W WY
T WIS I W 7 TASH F faqr, ar
M T T g aXg WA AL G
o fag ¥ frdaw § f o srd-gst
¥ wyare afag 1 (=RaT)

MR, SPEAKER: As I have already

said, I can allow you a call attention.

I can allow you under 877 but not
an adjournment motion,

SHR] JYOTIRMOY BOSU: My
point of order is on your decision on
the adjournment motion.

MR. SPEAKER: I am not allow-
ing. There is no point of order,

(Interruptions.)
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MR SPEAKER: If you like, 1 am
msking the Finance Minister to come
out with his stutement,

I# you hike you can come to the
other motion

(Interruptions.)

MR SPEAKER: 1 am not allow-
ing.

(Interruptions )

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South). May I
make a submussion, Sir?

MR SPEAKER- About the ad-
journment motion I am not going to
hear any pomnt of order Kindly sit

down
(Interruptions )

MR SPEAKER Order please, I
am not calling anybody No please,
1 am not allowing any poini of ordcr
Please do not do it

They can come through manvy other
ways if they want to censuwie But I
have to go by rules whether it 1< a
recent matter, whicth suddenly ciopp-
ed up I had asked huim to cleaniy
the position, but no djournment
motion I have not allowed it So
far as statement by the M.mister 1s
there 1 c(an direct him to make 1
statement It canno{ come as an
mdjournment motion Let i come
under any other maotion

I can tall the Mimster to make a
statement At the same time I <ay if
it does not satisfy you, I do not debar
reference to it under Rule 377

(Interruptions)
13 hrs.
SHRI JYOTIRMOY BOSU 1 take

it that you are not in possession of
full facts.
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(QO.P)

MR SPEAKER: 1 have been
allowmng it on all possible occasions.
This is continuing since long, And
suddenly you make 1t an adjourn-
ment motion How can it be like
this? The hon Minister will make
his statement The motion as
comes in this form is not admissible
as an adjournment motion

Shrs H N. Mukerjee and gsome other
hon Members then left the House.

SHRI MADHU LIMAYE-: I rise on
a pomnt of order.

MR SPEAKER
ed 1t

I have not allow-

1301 hrs

QUESTION OF PRIVILEGE AGA-
INST SHRI L. N MISHRA RE IM.
PORT LICENCE CASE—Contd.

SHR]I SHYAMNANDAN MISHRA
(Begusaral) May 1 begm”? 1 or
taking up the 1ssue

MR SPEAKER Mr Muhra youw
Jeader Shri Morarj: Desar has witter
to me

SHRI SHYAMNANDAN MISHRA
That 1s differcnt The privilegt
motion 1s continuing 1 want to mak
my submission which you allowed me

MR SPEAKER You want 1o make
a submission about this Shri Morarn
Desa: wrole to me a leiter yvesterday
which has already come 1n the Press
I wanted to tell you that I am noi
referring to this But, I shall be
caling a meeting of the Oppo-ition
Leaders at 4-30 pm m my com-
mittee room

SHRI SHYAMNANDAN MISHRA-
Sir, three hon Members had mad¢
their submission yesterday with ré-
gard to the issue of breach of privid
lege agamst my hon. friend, Shri
L N Mishra. I am coming afte’
much ground has been covered bY
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the proceeding speakers. The basis
for the complaint is the assertion
by the hon. Minister during the
course of the debate in the last
session that he had only passed on
the licenoe memorandum,... (Inter-
ruptions) K '

MR. SPEAKER: We had taken up
this privilege motion yesterday and
it is still continuing. In between,
something else has come and it has
taken one hour. I am very sorry.
Kindly do not interrupt him., Let
me listen fo him.

SHRI SHYANANDAN MISHRA:
Sir, the hon. Minuster has told the
House during the last Session that he
recelved the memorandum signed by
a number of MPs and he had only
passed it on in a routine manner to
the officiuls concerned or tu the office
concerned. In other words, what he
wanted to convey to the House was
thal there wias nothing particular,
ihere was nothing special and there
was nothing unusual about the course
that he had adopied, that he had been
completely neulral in this matier and
that he had not bestowed any special
(are or sabiiiuoe on il As he was
reconvin? hundreds of wvetitions and
memoranda, everyday, and hr 03
passing them on to the othc.al <un-
cerned, he had taken a simular stcp.
1 think, this was ithe impression which
he conveyed 1o the House when he
said thal he had passed it on in a
routine manner to the office con-
cerned. Now, that meant that he
had taken no active interest in it nor
he wanted any action to be taken on
it, in a particular way.

The =econd point for your consi-
deration is— he further asserted—
that ‘no order was passed by me’.
These words are within quotes, That
is, hie had not asked for a specific kind
of action to be taken, that he was
completely passive in this,

Now, these are the two bases on
which the complaint had vcen made,

Now, Mr. Speaker, the intentioa of
the hon. Minister was that he was not
concerned with the grant of licences
and if licences had been granted, then,
it was the responsibility of some
other Minister, his sucessor. The in-
tention was that he was not at all
concerned,

Nok, other Members seem to be
agreeing, bui, only the new Minister
of State does not seem to be agreeing.

Sir, if that could be the finding of
the investigating agency, no one
would have been happier than myself.
In fact, we want to make it clear
that the issue ct breach of privilege is
noy a partisan issue. This issue must
be the collective issue of the entire
House. The House is intersted in the
ascertainment of truth in any parti-
cular matter, and therefore, when we
are bringiug it before the House, 1t 1»
not because we are after the blood of
a particular Member or a Minister
that we do so. We do so in the pur-
suit of truth and in that pursut of
truth, there musi be cooperation from
the entire House. It is in that spirit
that I am making fhese submissions
to you, Sir,

Now, what are the findings of the
CBl in this matter? Let me prayer
fully hopv and wish that ultimately
{the hon, Minister would u.rove that
the CBI findings are not courrect. utl,
CBI findings are there and those
findings are there because the Gov-
rnment had ordered the CB]I invetiga-
tjon in this matté?. This CBI inves-
tigation had not been ordered by the
House.

What does the information avail-
able to us indicate? Let us go into
the sequence of events and also into
the sequence of dates.

The first thing to be noted is that
hon. Member Tulmohan Ram’s earlier
memorandum was rejected by the
hon. Minister Shri L. N. Mishra. Upto
that point of time, Shri L. N. Mishra
was acting in consonance with the
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|Shri Shyamnandan Mishra)

policy that had prevailed for the last
eighteen years. 1 really do not know
why this Government has become so
insensitive to puklic criticism and
public feelings in this matier. Do
they not owe an explanation to the
entire country and to the House why
the policy which had been pursued
for the 1last eighteen years was
abandoned on one fine morning?

Another point has been submitted
to you earlier and this requires a
little emphasis, that the CCI and E
had advised the Minister not to reopen
the case and if a case was instituted
in the court, the CCI and E wanted it
to be contested. This advice was
tendered on 28-8-72.

AN HON. MEMBER: Who gave
the direction?

SHRI SHYAMNANDAN MISHRA:
If you kindly wait, you will find how
I am trying to pursue the truth
objectively. In the chargeshect it is
mentioned that advice was sought
from the Law Ministry also but we
really do not kilow what happened
to the advice of the Law Ministry or
what advice was tendered by the Law
Ministry. Why this information has
been withheld from us, we do not

know, but there it is, intriguing
though

Then 1t has been pointed out to you
that there had been a search for a per-
son who could yield some inlimate
influence on the hon. Minister Shri L.
N. Mishra. In that connection came
the hon Member Shri Tulmohan Ram.
Then begins the reopening ceremony
of the grant of licence. Earlier the
hon. Mimister had himself closed it,
just as his distinguished predecessors
had done, including probably Shri Lal
Bahadur Shastri who also happened
to be a Mimister of Commerce. The
whole glaxy of hig distinguished prede-
cessors had rejectedq the move.

Now, how does the reopening cere-
money begin? You will bear in mind
that on or about 22nd November 1972
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~ a representation was taken by the hon.

Member Shri Tulmohan Ram to the
Minister, but since the Minister was
not available, it was handed over to
the special assistant Shri N. K. Singh.
Handing over to the special Assistant
did not satisfy the hon. Member Shri
Tulmohan Ram; he did not allow grass
to grow. Had it been a matter of rou-
tine, the representation was handed
over to the Special Assistant and the
matier would have rested there.

This is again from the charge-sheet
The hon. Member Shri Tulmohan Ram
went to the hon Minister Shri L. N.
Mishra the next day. On 23rd Novem-
ber 1972. Afier meeting him, he said
that the hon. Minster had asked the
CCI&E to examine and put up the mat-
ter. Now, there is a note by the hon.
Mintster Shri L.. N, Mishra on the re-
levant file on the same date; 23rd
November 1972. Shri Tulmohan Ram
after being closetted with him goes
out and tells the entire world that the
CCI&E would examine and put up
the matter.

The relevant noie says:

* Refer my muinutes at page 11/N.
This matter has been unduly delay-
ed. 1 should like the points raised
in my notes on page 12/N be exami-
ned with speed and file submitted
to me by the 30th..”

This is conclusive..This was on 23rd
August 1972,

ot oy fwd  (FiT) oW
wEYE, A 9TET WIE WHET § | wWA
wgwa, ¥ gg W iz wgy AR
qft &1 & Streer =vgan g e wreed
fox oy oAl agagtd©
@Y, FercQRE? wWifw T
ot ¥ wfr § | & o wre fedY
weardr wrgite ¥ s sT g Ea Fant
& st ag Wit gATe wreA Wl
wifgg | ag w1 af arerd T A
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SHRI SHYAMNANDAN MISHRA:
“This note of the Minister is contained
in the files which have been submitted
to the CBI

=t vy @ o wswar W@y,
g EiTW AT AeT T Wiq F1 e6a-
=47 HIZAT § HIA 975 WF HIET 97 |
AZHEEG AgTE 7 AT HLo Alo WTo
¥ uew H, A F S AT TG FT AITH|

MR. SPEAKER': It is for the hon.
:mnember who quotes from it to produce
it.

SHRI P. K. DEO (Kalahandi): If
it is wrong, he can bring a privilege
motion against the hon. member. It is
2 challenge thrown to the Government.

SHRI MADHU LIMAYE: I want
that that file should be produced.

MR. SPEAKER: 1 greatly admire
vour ingenuity about it. Shri Shyam-
nandan Mishra says he ig quoting from
& file. It is for him to produce the
cocument from which he quotes. Howr
can I ask anybody else to produce it?

SHRI SHYAMNANDAN MISHRA:
This was submitteq to the CBI. You
w:an get hold of it.

The representation of the MPs with
the Minister’s note was despatched to
the CCI&E on 24th November 1972.
You will kindly bear in mind that Mr.
‘Tulmohan Ram met the Minister on
the 23rd and the next day it is des-
patched with this very note of the
Minister. And, the acknowledgement
was conveyed by the Minister’s Perso-
n&i Secretariat, Personal Section. It
‘was not conveyed by the Special Assis-
tant. The Specal Assistant has ab-
selutely no substantive role. What
¢ees a Special Assistant mean? It
was conveyed by the Minister’s Perso-
nal Section on the same day, i.e., 24th
November 1972.

THE MINISTER OF RAILWAYS
{SHRI L. N. MISHRA): I only wanted
‘v know, how does he know that it
was sent through the Personal Section

2987 LS—8.

Case (Q.0.P.) 194

and not through Special Assistant? How
does he knnw No. 12/N and all that?

SHRI SHYAMNANDAN MISHRA :
This charge-sheet mentions it. I am
not saying anything outside it.

It is aiso remarkable with what
super-speed and super-efficiency the
whole operation wag carrieg out. Can
1 crave you indulgence i¢ impress ypon
your mind whether you have seen any
action of the Government having been
taken with such super-speed and super-
efficiency. If the implementation of
the Plan had been carried out with
that speed, probably the fate of the
millions would have been completely
different. But this ‘plan’ is carried ocut
sn thoroughly and with such effi
ciency!

Here I am trying to establish that
there was active personal interest of
the hon. Minister in thig matter.

On the same date on which the
CCI&E advised the hon. Minister, the
hon, Minister ordéred an on the spot
inquiry in Pondicherry and Mahe. I
am saying this again on the basis of
the charge-sheet. Does it not indicate
something special? Does it not indi-
cate that the Minister ‘was departing
from his own earlier rejection, from
the policy that had been pursued by
his predecessors earlier? He was now
taking recourse to a special procedure
of instituting ar on-the-spot iaguiry.
I repeat: does it not indicate szome
special active interest on his part?

It is also noted that the intimation
of the withdrawal of the writ petition
hag been conveyed nct to the deyart-
ment but to the hon. Minister direct.
Why was this unusal procedure acopt-
ed? I am not bringing in the school or
anything else here.

Then, it has been rightly pointed out
to you earlier, that on the 5th of Feb-
ruary, Shri N. K. Singh had sent a
note. This had been read out to you,
it says:

“The Minister desires that thig case
should be finalised quickly, as it has
heen pending for jong time....” I
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[Shri Shyamnandan Mishral]

do net want to weary the House with
a repetition of what has been quoted
earlier by some hon. friends, but this
ig one of the key passages in 'the
charge-sheet that had been prepared by
the CBI.

Would you think that the  officer
made this ‘note because he himself
wanted te do it or it was in keeping
with what t¥%e hon. Minister had dore
on 23rd Auvgust 1972? The wordsings
are almost the same; there is absolu-
tely no difference in the wording. So,
he recorded it on the same rlay on
which the Minister was c¢hanging his
portfolio and, tc our great satisfac-
tion, he was also being elevated to the
Cabinet rank. So, on that very suspi-
cious day thig was conveyed.
It is clear again that this was
the Minister's order. The minis-
terial responsibility is attracted
or established. It was pointed out ear-
lier that the Minister had not passed
any order. This is the order of the
Minister. Who can say that this note
was not the order of the Minister? Be-
cause of this note of 23rd August 1972
the Minister had passed an order of
that kind and that order and the re-
presentation of the MPs were despat-
ched to the CCI&E. This noting of
the official was in keeping with his
earfier noting also. My hon. friend,
Prof. D. P. Chattopadhyaya had loudly
proclaimedq and asserted that every-
thing had been done in the right man-
ner, anq that there was nothing fishy
about it. So, it goeg to establish that
this note of the officer was in keeping
with the position that had been taken
by the hon. Minister. Even the pre-
vioug noting by the Minister and the
subsequent acticn by the hon. Minis-
ter of Commerce, Shri D, P. Chatto-
padhyaya, clearly establish that it was
guite a link in the chain and it was
in consonance with the policy.

It is one of the sacred principles of
Parliamentary democracy that the res-
ponsibility is ministerial. No Minister
can be considered to be an honourable
Minister who does not take the biows
himself, who wants to shield himself
and throw the officials to the wolf. No
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Government can run if you do this.
The officials are not there to defend
themselves. So, the Minister takes the
responsibility.

AL 1

‘Although T have estabished his fac-
tua! responsibility, even in the context
of parliamentary democracy, there''is
the ministerial responsibility. May .1
quote what does Mr. Morrison say
on this? I quote:

“There can be no question what-
ever that Ministers are respcnsibie
for everything that their officers
do....”

Further, he says:

“Somebody must be held respon-
sible to Parliament and the public.
It has to be the Minister. for it is
he and neither Parliament nor the
public, who hag official control over
his civil servant. One of the runda-
mentals of our system of Government
is that some Minister of the Crown
is responsibie to Parliament and.
through Parliament, to the public.
for every acr of the executive. Thiz’
is a corner-stone of our system of
parliamentary Government. There
may, however, be an occasion o
which so serious a mistake has
been mude that the Minister niust
explain the circumstances and pro-
cesses which resulted in the rmis-
take, particularly, if it involves an
issue of civil liberty or individual
rights. Now and again the FHouse
aemands to know the name of the
officer resporsible for the ocour-
rence. The proper answer of the
Minister is that, if the House wanis
anybody’s head it must be his head
as the responsible Minister and that
it must leave him to deal with the
officer concerned ‘4in the Depart-
ment....”

It must be the Minister's responsibility.
Sir, I am only making a submission
to you. both on factua! grounds and
also on the cardina! principles on which
the parliamentary democracy rests. ..
MR. SPEAKER: What about officers
who wrongly advise sometimes?

SHRI SHYAMNANDAN MISHRA :
If you keep an officer who wrongly
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advises you, you are responsible, you %‘(I FT cﬂ:_r::r ‘{I’F faur ? ERNG IS

are a bad Minister. If you keep a Sec- 1 f?ﬁ Y ‘E(Z;Ta" :,.§ 3 arfra e ErAEN

retary-General who wrongly advises e ) .

you, you are responsible. I will not ask 4 Q@ FT AT WS FgT EET W

for his head. I will ask for—I wiil not MaasTwE &1 TAX HJT & AFAT 2

=a hat. 3 o . |
Y uf for 7g &3 atd A ¥ grr @i
I have read this out. This is the FqWm WA H i feafq seww %%3

sacreq principfe ef parliamentary de- IG5 9T SHIT fesarg | &9 AT HT8d

L e g & @ wfsmt gar v &8 57 |
1 think, it is established beyond any w & 2 o o fadlt avg #1 waraz A

shadow of doubt that the hon. Minister R EST R (waﬂm) .....

had taken an active interest in this L T A

matter. The noting on the 23rd clearly AIRFEr, <N ' el

says so. The noting on the 5th Febr- MR. DEPUTY-SPEAKER: How can

uary, next year, also says so. If the
Minister hag taken kindly to the re-
presentation of the MPs, then, he should

1?2 Order please.

have said, “I have taken kindly to the aﬂmgfamx CHE HTE AT WA |
representation of the MPs.” There AT TUT WIETHE g1 &= Al ;i
i pe no digliculty about it. =~ But 7 are famr , WA K= ® G wEwi AT
since he hag taken a position which is N

factually incorrect and since there fqz@@é??\ﬁ g g AL ™ feur fa
seems to be a chain of events which &g w1 T WET T g ‘g | arfae

would indicate that this was deliberate-
ly done, therefore, a question of privi-
lege does arise. (Interruptions).

g 1 T@E FATAET 2 |

ME. DEPUTY-SPEAKER: New, Pa-
MR. SPEAKER: Now. we will lis- pers to be laid on the Table.
ten to the Minister tomorrow. Now

we adjourn to meet again at 2.30p.m. SHRI P. K. DEO (Kalahandi): The

way the institution of Governor ig be-

13.21 hrs. ing used to test the strength in the
e Assembly is wrong. In Manipur the
The Lok Sabha adjourned for Lunch) Governor is askeq to find out the ma-
till thirty minutes past Fourteen of the}hﬁ jority. It should have been decided on
Clock. /__} V the floor of the Assembly. Why should
Governor decide? The assembly should
—_— decide it.
The Lok Sabha reassembled after Lunch e
at thirty three minutes past Fourteen /L"‘i"

of the Clock. s
(MR. DEPUTY-SPEAKER in the Chair) 18.96 (0.
A
MR. DEPUTY-SPEAKER : N PAPERS LAID ON THE TASBLE

Papers to be laid on the Table, Hinpi TRANSLATIONS OF Siky GUR-

= an famd - Teast q*g‘rq'q’ T DWARA AMENDMENT RULES

#t 7 AfEE fasT A9 | THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
aza-g T 9w Td 3T BT ING (SHRI DALBIR SINGH): On he-

half of Shri Mohsin, I beg to lay on
the Table a copy each of the following

¥ 18 s =g, fareaz foar 71T /9-
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Notifications under sub-section (4) of
section 39 of the Delhi Sikh Gur-
dawaras Act, 1871:—

(1) Hind; translation of the Delhi
Sikh Gurdwaras (Second
Amendment) Rules, 1974, pub-

lished in Notification No  F.18/
17/74-Jdi. in Delhi Gazelle
dated the 7th -November, 1974.

(2) Hindi translation of the Delh:
Sikh Gurdwara Management
Comimittee (Election of Mem-
bers) (Amendment) Rules, 1974,
published in Notification No.
F.18(19)/73-Judl. in Delht
Gazetie dated the 19th Novem-
ber. 1974.

(3) Hindi trenslation of the Delhi
Sikh Curdwara Management
Committee (Registratiop of
Electors) (Second Amendment)
Rules, 1974, published in Noti-
fication No. F.18(19)/73-Jud!.
in Delhi Gazette daled the 19th
November. 1974

[Placed in Library See No LT-
8670/ 747.
GUJARAT GOVERNMENT ORDERS UNDER
GuJiarat vacaNT LanNps 1x URBAN
AREas (PROHIRITION OF ALIENATION)
Act, 1972
SHRI DALBIR SINGH: 1 beg to

lay on thes Table —

(i) A copy of the tollowing Gujarat
Government Orders under sub-section
(4) of section 7 of the Gujarat Vacant
Lands in Urban Areas (Prohibition of
Alienation) Act, 1972. reac with clause
(¢)(iil) of the Proclamation dated the
“th February, 1971 issued by the
President in relation to the State of
Gujarat:—

(1) Order No. VCT-1473/93288-V

dated the 17th August, 1974
in the case of Parnakunj Co-
operative Housing Society
Ahmedabad.

(2) Order No. VCT-1973/220/V dt.
the 22nd August, 1974 in @he
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(4)

(6)

(7

—

(8)

9

(10)

an
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case of Shri Pravinsinh Bhag-

vansing, Village Andada,
Taiuka Ankleshwar, District
Broach.

Order No. VCT-1473/89031-V

dated the
in case of
Maneklal
Manekalal,
Taluka
Ahmedabad.

27th  August, 1974
Sarvashri Ambalal
and Rameshchandra
village Hathijan,
Dascrci, District

Order No. VCT-3073/101343-V
dated the 4th September. 1974
in the case of Shri D, K. Mar-
fatia of Surat.

Order No. VCT-1473/91491-V
dated the 10th September. 1974
in the case of New Gokulnagar
Cooperative  Housing  Sociely
Limited, Vatra, Teluka Dascroi,
District Ahmedabad.

Order No. VCT-1773/129012-V
dated the 17th September, 1974
in the casez of Shri Triloknagar
Cooperative  Housing  Society
Limited. Baroda

Order No. VCT-1773/75128-V
dated the 21st Sentember, 1974
in the case of Jai Jagannath
Cooperative Housing Society
Limited, Ahmedabad.

Order No. VCT-3074/19138-V
dated the 24th September. 1974
in the case of Jay Gangeshwar
Cooperative Housing Society,
Limited, Surat.

Order No. VCT 1474/57058-V
dated the 26th September, 1974
in the case of Morana Apart-
ment Cooperative Housing
society Limited, Ahmedabad,

Order No. VCT-1473/121831-V
dated the 5th Octcober, 1974 in
the case of New Alaknanda
Cooperative Housing  Society
Limited, Vastrapur.

Order N¢ VCT-1473/143658-V
dated the T7th October, 1974 in
the case ¢t Shri Raideen Co-
operative Housing Sociely
Limited, Ranip Taluka city,
District Ahmedabad.
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{12) Order No. VCT 1473/97986-V
dated the B8th October, 1974
in the case of Nav Rachna
Cooperative Housing  Society
Limited, Ahmedabad.

(13) Order No. VCT-3174/33373-V
dated the 9th October, 1974 1n
the case ot Sarvashri Hir)
Jesang and Lavu Ratna, Nana-
Kerala, Taluka Vadhvan, Dis-
trirt Surendranagar

(14) Order No VCT-2473/91000-V
dated the 10th October, 1974
the case of Knshn nagar Cn-
operative Heusing  Socely
Limited, Nadiad. District Kana

(15) Order No, VCT-2473/1%3733-V
dated the 10th October, 1474 n
the case of Shn Babarbhau
Gamrbhai, Ramnagar, Taluka
Anand, Distriet Kaira.

(16) Order No  VCT 2874, 39006-V
dated the 10th October, 1974 in
the case of Shri G. M Chuda-
sama of Rajk st

(17) Order No VCT-2873/1514-V
dated the 10th  October, 1974
in the case of Xalyan Co-
operative Housing Sacietv
Lamited Upleta, District Rar-
kot

(18) Order No  VCT 3074794963 V'
iated the 10th Ortober, 1474 1n
the case ol Shrimat: Saviiaben
Maganlal Nyak Kadodara
Tafuka Palsana, District Sura

(19) Order Na VCT-1773/109260-V
dated the 10th October, 1974 1

the case of Swamibagh Co-
operalive Housing Soriety
Tamited, ., Mamalow Taluka
Baroda

(20) Order No VCT-1174/69000-V
dated the 14th October, 1474 1n
the cagpe of Husem Coopera-
tive Housing Society ILamited,
Vejslrpur, Taluka city, District
Ahmedabad,

(21) Order No. VCT-3074/87437-V
Aated the 15th Octoher, 1974 1n
the cape of Shyi Bhukhubhar
Haribkai Desei, Antroli, Taluka
Palsana District Surat,

1 B % em——
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22)

(0N}

(24}

t26)

27

1280

(29)

(30

31

(32)
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Order No VCT 1474/812033-V
dated the 15th October, 1974 in
the case of Shri1 hashihal Da-
babhar Patel of Shahwade and
others, Shahwad: Taluka city,
District Ahmedabad.

Order No  VOT 2874/23730-V

dated the 15th October, 1874 m
the case f Tual Nagar Co-
operative Housing Society (pio-
posed) Ruilkot

Order No VCT-SR/4995/72
dated the 12th August, 474
in the case ol Shri Nanubhar

Jethabha: Patel, Ahmedabad.

Ovder No VCT-SR/192/73 dated
the 17th Augusl, 1974 in the
Cisg of Shi Gulmoaumarl
Kadarbhal, Ahmedanad

Ordey No VOT/SR, BT 02
dated the 27th August, 1974 in
the cacwe ot M/> Bhagvat Puiro-
wums  Ahme dabad

Order Ny VOT/SR /204, 7%
dater! the 13h September. 1074
in the case ot Laxm: Coopera-
tive Industrial  Estale Lomrited,
Ahmedabad

Order No VOT/SR/36/73 dated
the 13th September, 1974 1 the
tase ol M/s Best Pharmacculi-

cals  and Cherical:  Factory
Ahmedabad
Order No VCT/SR/127/13

dated the 13th September, 1474
in the case ¢f Ganesh Copera-
tive Industrial Estatc, Ahmeda-
bad

Order No VCT/SR/132/7(3)

dated the 21si September, 1974
m the case of Kalpa Vraksh

Theater Private Limitled, Ah-
medabad
Order No. VCT/SR/146/7(3)

dated the 25th September, 1974
n the case of Shri Bhikhabhai
Somnath Pate] of Ahmedabad

Order No, VCT/SR/133,7(3)
dated the 26th September, 1974
in the case of Vikram Vikash
Mandal Owners' Association,
Ahmedabad.
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(33) Order No VCT/ER/58/73 dated

34

(35) Order No

(36)

{37) Order No

the 30th September, 1974 in the
cage ot Shrimats Asharafu-
namsha Begam Tale Mohamed
Khanji Vinzol, Talvka Dascroi,
District Ahmedabad

Order No. VCT/SR/186/7(3)
dated the 5th October, 1874 1n
the case of Har1 Om Enterprise,
Ahmedabad

VCT/SR/1855/T4
dated the 5th October, 1974 1wn
the case of Nikun) Traders, Ah-
medabad

Order No VCT/SR/158/7}3
dated the 11th October, 1874 1n
{he case of Rexroth Maneklal
Industries Limited Ahmeda-
bad

VCT/SR/145/7(3)
dated the 21st October, 1874 1n
the case of Shreeji Corporation
Ahmedabad

(38) Order No VCT/SR/119/74 dat

(SX)]

the 13th September 1974 m the
case ot Baroda Industrial Deve-
lopment Corporation Lid
Baroda

Order No VCT/SR/57/74 dt
the 27th September, 1974 1n
the case of Shr1 Sidhanath
Mahadev Trust Chham Ta'uka
Baroda

(40) Order No VCT/SR/58/74, dt

(41) Order No

(42) Order

(43) Order No

the 27th September 1974 in the
case of Shri Shivratn  Parna
Trust Chhan: Taluka Baroda

VCT/SR/113/74
dated t{he S5th October 1974 1n
the casc ot Baroda Productivity
Council Barocla

No VCT/SR/59/74 adt
the 5lh OQctober 1974 n the
case of Shri Bhikabha: Kilabhai
Gsrasta V Bhlapur Taluka

Dabhat

VCT/SR/116/74
dated the 14th October, 1974 mn
the case of Noble Rubher In-
dustries, Baroda
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(44) Order No VCT/SR/A8/74 L.

the 17th August, 1074 in Ume
case of Shri Parshottumdas
Pranjivandas, Surat

(45) Order No VCT/SR/44/74, 3t

the 17th August, 1974 1n the
case of Shri Chandrakaat
Pranjivandas, Surst

(46) Order No VCT/SR/42/74 dt. tie

17th August, 1974 in the cass of
Shn Pramodkumar Pranjives-
das, Surat

{47) Order No VCT/8R/36,74 dt the

(48)

(49)

30

21st August, 1974 in the case of
WMitsui Miils, Bombay

Order No VCT/SR/47/74 dt
the 11th Septemher 1974 m the
case of Shri Dahyagir Mamgm
Gosayl, Vankaneda Taluka
Palsana, Distt Surat

Order No VCT/SR/45/74, &t
the 1ith September, 1974
the case of Shrimati Motan-
ben Ishwarlal Gandhi Surat

Order No VCT/SR/58/74 dt

the 12th September 1974 n
the case of Shn Ram Indus-
trial Coop Services Sormely
Ltd Surat

(51) Order No VCT/SR/76/74 daled

the 19th October 1974 1n the
rase of Sarvagnik Educatiom
Society, Surat

Order No CG/VCT/SR/3/74
dated the 31st August 1974 1n
the case of Asp: Agro Equipment
Private Lt Antalia Taluka
Gandevi

(53) Order No TNC/VCT/SR/257/

(54)

(5%5)

WS 8336 dt the 4th August, 1974
in the case of Shr1 Nileshkumar
Kanaksing Solank:

Order No TNC/VCT/SR/2688/
WS-8423 dt. the 12th August
1974 1n the case of Shri Gor-
dhanbhat Ambalal Patel Chik-
hodra

Order No TNC/VCT/8R/287/

WS 8421 dt. the 14th August,
74 in the cage ®of Vinodbha
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Ravibhai Patel Vallabh Vidh-
yanagar Taluka Anand

(88) Order No TNC/VCT/SR/269/
WE-8530 dt the 16th August
1974 in the case of Mambhai
Ranjibhai ang others Shekhad:
Taluka Petlad

u57) Order No TNC/VCT/SR/70/
WS-8448 dt the 16th August
74 1n the case of Charuta
Vidyarrandal Vallabh Vidya-
nagar
«58) Order No TNC/VCT/SR/.94
«dt 19th August 1974 in the case
of Cayto Pvt Ltd Anand
(39) Order No TNC/VCT,;SR/280
WS-8568 dt 20th Aumgust 1974
in the case of Sabarmati Ash
ram Gaushala Trust Bida)

i{80) Order No TNC/VLT/282 WS
8582 dt 20th August 1974 n
the case of Maganbhai Budh~n
bhai Chaklasihi Pati Nadiad

tbl) Order No TNC/SR/58-bD40 di
20th August 1974 in the cas.
of Ramanlal Amratla Patel
‘Cambay

4w6’) Order No TNC/VCT SR/28
WS 8482 dt the 26th Seplemver
1974 in  th¢ cdse of Ottambhai
Dahyabhai Solanhi and others
of Kenavi Taluka Nadial

{63) Order No TNC/VOT/SR/I4T
WS-9077 di the 3rd Octoler
1974 in the ¢as: of Shit Mam
bhai1 Bacharbhai Uttarsanda

<b4) Order No TNC/VCT/SR/1 1
WS 8233 di. the 24th October
1974 1n the case of Ravpibhu
Ashabha: Patel Dabhan
Tajuka Nadiad

¢65) Order No TNC/V(T/SR/21)/
WS/8238 dt the 24th Octobe:
1974 in the case of Dahvabhu
Bhai'albha!

¢6) Order No VCT/RB/7(3) dt the
14th October 1974 n the case
of Rajabhai Marasgbhai 8Shah
Jamnagar

{87) Order No Land (¥) (C) 300 dated
the 23rd Serienmbher 1974 in the
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case of Vallabhripa Indusires
Veraval, District Junagadh

(68) Oder No Land (2)-(C) 3866 ot
the 8th October, 1974 in the case
of JK Export Industries Juna-
gadh

(69) Order No Vacant Land caae
No 23 dated the %ist August
1974 1n the case of M/s Petidat
Ol Cake Industnes, Dheraj

(70) Order No Vacant Land case
No 42 dt the 3lst August 19074
In the case of Smt Jayaben
Narnbha: Patel Upleta

(71) Order No Vacant Land case No
43 dt the 26th September, 1974
mn the case of M/s. Marula
Abreshive Industries, Upleta

(72) Order No LND/I/WS/2179/74
dated the 22nd August 1974 ir
the case of Bhagyvodaya Cottom
Ginning and Pressing Factory,
Dharangadhra Distt Surendra-
nagar

(73) Order No VCT/W /3438 dt the
7th October, 1974 i1n the case of
M/s Wellknown Engineenng &
Foundary Surendranagar

(74) Order No VCT/W /343 dt tihe
16th October 1974 in the :sﬂi
of Bhagyoday Ceramic Indug ;
iries Surendranagar

{75) Order No Jamun 1-27774 dt
the 19th October 1974 i the!
case of Kunbhar Raghavbha '
Tcthabhar Betad

{76) Order No BRKP-VCT-281 /T4
dt 27th August 1974 1n the case
of Shri Narottam Kalyann
Thacker and others

(77) Order No  Bhumi/VCT/3405
dt the 26th August 1974 n
the case of Bhanu Industnes
Broach

(78) Order No Bhumu VCT 5088 dt
the 6th Seotember, 1974 10 the
case of Shri Bupsdri Shane
%hai Uber Taltka Jsmbusar,
Diett Broach
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W Grd« No. wd/m;wsnm
‘gt the '8th ‘August, 1974 in the

e come-of Agro Alloys Mamufac-
.. turing Co,, Mehsana, .

{80y Order No, LND/NA/2410 dt.
the 20th August, 1974 in the

case of Manilal Nathalal Patel’

and others, Unjha ‘Taluka,
Siddhpur,
(81) Order No. LND/NA /WS 2372 dt.

- 2Ist- August, 1974 in the case of
Saraswati gSahakar Corporation.

{8%) Order No. LND/NA/WS/2040
dt. the 6th Sebtember 1974 in
the case of Mehsana Taluka
Coop. Cotton Bales Ginning and
Pregsing Soc. Mehsana,

(8:) Order No, LND/NA/1155 dt.
Bth September, 1974 in the case
of Gajanan Emgineering Works
& Gajanan Tubewecil Co, Unza,
Taluka Sidhpur,

(84) Order No. LND/NA/W3-2668 dt.
the 17th Seplember, 1974 in the
casce of Shri Mohanbhai Ray-
chandbhai & others,

(85) Order No, LND/NA/WS/2085
dt. the 28th September, 1974
in the case of Shri Tribhovandas
Duwarkadas & others,

(ii) A statement (Hindi and English
versions) showing (i) reasons for de-
- lay in laying the above Orders and
~;(ii) for not laying the Hindi versions
. thereof,

[Pluced in Library. See No. LT

. 8671/74).

", PERSBONAL EXPLANATION DY
: MINISTER

' THE MINISTER WITHOUT PORT-
FOLIO ('sﬂm UMA SHANKAR DIK.-
SHIT): Bir..
T A M (wi=y)
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The MINISTER WITHOUT PORT-
FOLIO (SHRI UMA SHANKAR DIK-
SHIT): Mr. Deputy Speaker, Sir, with
your permission I wish to explain the
correct positio:- regarding allegations
made against me in this House by
Shri Madhu Limaye on 2nd Decem-
ber, 1974. The allegations are
baseless and incorrect. Shri Madhu
Limayc alleged that I hal cdemanded
a sum of money from the Chairman of
British India Corporation, that 1 made
an approach to Smt. Bajoria, that a
sum of Rs. 10 lakhg in tlack was hand-
ea over by Shri P. C, Jain of BIC to
“the Congress Leader” and that zome
money had alsp been sent for the
Congress Party in responze 10 a call
made by me. Shri Maahu Limaye aiso
instnusted that ag a cons.deration fur
such payments I influenced the Gov--
ernment of India's altitude to the
question of extension of - tenure of
cerfain cofficers of the British India
Coryporation.

Sir, it is totally untrue that I had
contacted the Chairman of the BIC or
Smt. .Bajeria at any time . for any
doastion in any cmctty or that any
sum of meney had Heen paid In res-
ponge to a call from e -Nor have I
at any stage sought lo influence. the
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Government's policy regarding the
tenure of any of the otlicers of tne
BIC. The allegations are 1 :eneat,
totally incorrect and baseless,

s wy feama o

MR. DEPUTY-SPEAKER: I have
not been able tc follow what is going
O,

it e fewd <+

SEHR1 PRIYA RANJAN DAS
MUNST (Calcutta-South):

MR DEPUTY SPEAKER: Orily
piease. According {g ruies no debate
will arise after a personal explana-
t:on. And therefore, anythineg -that
is 'said soon atter this persenal ex-
planation will not go am record.

*SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Sir, I want your
guidance in the matter. Wy have secen
in this House often that allegations are
thrown against Members or Ministers.
But as you are in Chair. I think, vou
are here to protect the in‘crests of the
Members az also the Ministers who a2re
¢lso Members, - Obviously., when an
allegation is thrown, a certain mud
is thrown. And even 1f a Member
subsequently denfies it an impression
1s gathered around this country that
he "has cemmitted something, Un-
doubtediy, the Member has got a right
tn make an allegation provides!l he
stands on a very strong footing.

MR. DEPUTY-SPEAKIR . Now. you
are raising a debate on this and 1 caid
that rothing would go «m record,

SHRI MADHU LIMAYE..*

SHRI DINESH CHANDRA GO-
SWAMI. *

MR. DEPUTY-SPEAKER:
1s not going on record.

All - this

MR. P. K. DEO (Kalahandi):*

AGRAHAYANA 14,
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MR. DEPUTY-SPEAXER: Order
please. I am gseized of one point of
order. I cannot be seized of all the

points, of order. All of you kindly sit
down.

MR. DEPUTY-SPEAKER: I will
refer to what

SHRI P._K_DEO:®

MR. DEPUTY-SPEAKER: Nothing
is going on record because I do not
know what is going on. If you all
want to talk, I cannot prevent you;
you can all talk. But if you want me
to guide the proceedings of the House
you must also listen to what I say, if
you do not want to listen how can I
do anything?

I have poirfted out that according to
the rules and directions, a cpoy of the
personal explanation should be sub-
mitted to the Speaker in advance. A
personal explanation has to be made
in the House only in accordance with
the text which is approved by the
Speaker. This is done in order to
obviate any debate arising out of a
personal explanation. This is well
laid down in the rules. I was going
io the next item when this storm
broke out and therefore I had ruled
that everything that is said on this,
following the personal explanation
will not go on record. It has not
gone on record.

Now, Mr. D. C. Goswami wanted my
guadance. . . . (Interruptions) It is
really difficult. Now, let ys go to the
next item.

Shri N. C. Parashar.

SHRI R. N. GOENKA (Vidisha): I
wanted to make a personal explana-
tion under rule 357.

MR, DEPUTY-SPEAKER: I wanted

to attend to him but Members just
wanted. ..

SHRI K. P. UNNIKRISHNAN
(Badagara): Has he submitted it to
you?

*Expunged as ordered by the Chair.
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‘MR. DEPUTY-SPIAK.IR Why
.don’t you allow me? I really do net
. understand. Let me deal with. the
point raisedq by Mr. Goenka because
his pame featured yesterday. I see
‘that he has written to the Speaker
requesting for his right to make a
personal explanation. I am told that
the whole thing is being considered
by the Speaker. After he has consi-
dered it he will convey his decision to
him. Only after that the guestion. of
personal explanation will come, not
\NOW,

sft vy o : Iow AT,
reEmy wryw § ) fors A
w9 T wft X foed WY gwnaw
wyaT §, o off sfwT grgw 9 ady
wfoar & o fr @ gawdor  fasgr o,
oz ofr g % ofie W W wiw
tfear Hear o sgeawmar & syaewr
WTRAT § 4T AY 59 g v St qwg far
T §, g faeigw & wrg 7

MR. DEPUTY-SPEAKER: I am not
-expunging anything. Let me under-
stand what you are saying.

SHR] MADHU LIMAYE: Yester-
day, when certain allegationg were
made by my friend Shri Priyaranjan
Das Munsi. ..

SHRI PRIYA RANJAN DAS
"MUNSI: It was the Patriot.

SHRI MADHU LIMAYE: You re-
peated it. When I similarly raised
_the Question of the allegation made Ly
Baroja, you raised hell. So, you
raised the matter here,

K fwm Ll mf’r——%ﬂ YHTE ATHE
_ wﬁ-m;, fm ¥ WA BRANT |

B‘heﬂy “my submission is this. Wes-
‘terday the remarks made by my hon.
m;mc, Sliri Priyn Ranjan Das Munsi

© gave publicity to them.

3t

LT

-abeutshrinllmm the

subsequent debate were mﬂd
(interruptions) = Yesterday, urlﬁn

-'mmnmtsorquaﬂommm

ed. Nevertheless, the All Indin Radie

.Today you
have expunged gomething. Am I
free to publicise that?

SHRI H. K, L. BHAGAT (East
Delhi): Itklaveryimportnntpnint
which Shri Madhu Limaye has
Here what happens in this House is
that Members speak even w the
Chair does not permit them and yet

with the suggestion that when mm—
ber speaks without the permission of
the Chair, when a member spuka
evens when he ig not permitted hy
the Chair, his observations should not
go on record. ' Shri Limaye is raising
a question about what happened yes-
terday. But'I say that in future alss
when a member sveaks withoul the
permission of the Chair, it should net
go on record.

SHRI PILOO MODY (Godhra):
May I say a word on this?

i

MR. DEPUTY-SPEAKER: Let me
make some observations that will help
in regulating the proceedings of the
House. It is not that I am not allow-
ing anybody to make submissions om
this. As I understand it, Shri Madhw
Limaye says that certain things were
said yesterday with reference to Shni
Goenka which, he says, have been
expunged. That is what he says. I
do not know whether they have been
expunged or not.... (interruptions)
You say that certain things were said,
which were expunged but  which.
nevertheless, were reported in the Ali
India Radio. I do not know whether
they have been expunged or not. If
they have been expunged and, despite
the expunction, if they are reported,
then I think that it a c}eur case af
breach of privilege.

SHRI 8. M. BAN!:RJ!:E (Kanpﬂﬂ'
How c¢an paopl_e km ‘that? 7 After
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MR, DEPUTY-SPEAKER: Today 1
have expunpged everything that has
been ssig by the members after Shri
Uma Shankar Dikshit has made his
gersonal explanatiog, ip accordance
with the rules. So. nothing relating
to this goes on record.

SHRI R. N. GOENKA: Sir, may I
make a submission?

MR. DEPUTY-SPEAKER You
plpage wait t1ll the Speaker takes a
deeision. .

SHRI R N. GOENKA I shall waat,
as you want me to do But let me
make a small . submission for your
kind consideration, Yesterday

MR. DEPUTY-SPEAKER: Do not
refer to what happened yesterday. If
you make a reference to that today,
then you have no more right for per-
aonal explanation Therefore, if you
want your request to be considered,
please restrain yourself from making
any observation now

SHRI R N GOENKA: [ bow to
vour decision But, assuming for the
moment that

MR DEPUTY-SPEAKER You are
again entering Into an argument

SHR] R. N GOENKA: I beg of
you to give me a minute You are
gving hours and hours to others
Can’t you give me a munute? (inter-
ruptions) You have given your ruling
that if the remarks were expunged by
the Speaker and 1f they were pub-
hshed it will create a case of breach
of privilege against those who have
published it I am happy about 1t
{interruptions)

SHRI PILOO MODY Sir, now that
wou have disposed of that point, 1 will
have to raise another peint We just
heard you and other members ray that
things have been expunged from the
proceedings.

MR, DEPUTY-SPEAKER: I did
not say “expunged”; I said “if they
Huve been expunged”.

AGRAWAYANA 14, 1898 (SAKA)
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SHRI PILOO MODY; Other mem-
bers say that things have been ex-
punged from the proceedings of the

SHRI R. N. GOENEA: May ] tell
you that the Speaker has told me...
(interruptions)

SHRI PILOO MODY: Members
have stated here that certdin things
were expunged yesterday. In he
past also (interruptions)

MR DEPUTY-SPEAKER® 1If the
House 15 not interested in hearmg
Shr1 Piloo Mody, then I will call Shri
Parashar

15 hrs

SHRI PILOO MODY: I have yet
to make a submission; I do not want
to shout

MR DEPUTY-SPEAKER: Kindly
be brief L]

SHRI PILOO MODY Sir, we have
heard Members constantly referring
to something that was expunged yes-
terday This expunction has been
going on for a long time Today also,
I heard you say to the record keepers
that nothing will go on record, I
think, this 15 the most dangerous
practice that we have started. Some-
fimes it 1s said here, sometimes, it i*
removed In chamber I think, the
debates are being regularly edited by
somebody

MR DEPUTY-SPEAKER: Not .n
the Chamber It was by a clear order
here

SHRI PILOO MODY: T find tha
the debates have been actually edited
by responsible people, edited by those
who are interested I think, this pro-
cedure of trying to expunge some-
thing from the record is wholly un-
parhamentary. Only those sp2cifie
words which are unparliamentary can
ever be expunged. Anything else that
goes on record must be there for his-
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{Shri Ptioo Mody-—~tontd }

tory to judge  There 15 no reason
why we should sit on judgment, whe-
ther the Member should o1  should
not have said something Let hastory
Judge that It Members have .said
things that are nasty and undignified
let it be judged by history Why
should the Chawr protect them by ex-
pungng the yemarks?

SHRI SAMAR GUHA (Contai1) Sar
1 want to make a submssion to you
I do not feel concerned about Mr R
N Goanka, as an industrialist

MR DEPUTY.SPEAKER Why go
into that?

SHRI SAMAR GUHA But certain-
ly, I am concerned with Mia R N
Goanka wmnside as a Member of the
House I want to make a submission
io you

MR DEPUTY-SPEAKER If you
disturb the horncts’ nest and the hor-
nets are angry, there 1s no question of
any submission

SHRI SAMAR GUHA  Yesterday
1 myself heard twice on the All India
Radio in Hind: and 1in Enghsh, “Today
m Parhament about the episode that
happened in the House

MR DEPUTY-SPEAKER 1 have
given my ruling on that
SHRI SAMAR GUHA  You have

not smd categorically, whether tnose
remarks were expungeq or not

MR DEPUTY-SPEAKER 1 have

to go by the record

SHRI SAMAR GUHA  As the mat-
ter still remains open and you have
not given your conclusive directive,
m cantinuation of yesterday's news in
the gs well as over the Al
India it may continue again
What jg the protection for a Member
of the House? ‘Therefore, T want to
Enow you are giving any
clear ve that until and unfess
you come to any conclumon, whether

it weas -expunged or not, nothmng ye-
garding the mvatter thut weg raised
heve yestérdiay can come eifhier in
g‘:d: newspapers or over the Al Indid

0 <

SHRI S M BANERJEE (Kanpur)
Sir I accept your iuling, whatever
vyou have given But I was surprised
when 1t came on the All Tadia Radio
I put a very simple questinn in the
House, whether the name which ap-
peared m the Patriot i1s the name of
the same person who 1s a Member of
this House, who 1s involved 4n the
forgery

I know him to be a gentleman 1
only asked 1< he involved in the
forgery”? That only I asked 1 never
asked anything else That was not
expunged That 15 only what I asked

MR DEPUTY-SPEAKER I do not
think there 13 anything that calls for
my ruling now

SHR]1 SAMAR GUHA I wanted
to know whether there 1s any bar on
the All India Radio or any newspaper
to carry the news about proceedings
which have been expunged

MR DEPUTY-SPEAKER I have
been a4 Piresiding Officer for the last
four years now I have discovered
only three mrethods of runmng this
House One 1s to allow the Mcmners
io say anything tLat they want and
I sit here and enjoy everything That
1S one way Anocther way 1s that when
Members raise a point of order

SHRI PILOO MODY The thugd is
to dissolve the House

MR DEPUTY-SPEAKER 1 will
dispose that point of order .and the
third 1s whes Members rmse all
kmds of pomntg of order, I note them
down snd dispose of them tagethoer

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI x RAGRU
RAMAIAR)- There is the dourth
method That is you dollow the
procedure
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MR DEPUTY-SPEAKER That 1s
. tume-old method

SHRI PILOOC MODY, Expunge his
remarks

MR DEPUTY-SPEAKER Since
these points have been raised and
Members will not be satisfied unless
} make some observations, then I will
make some qbgervations After that,
kindly let us go on with the regulai
business

In the first place, Mr Mody objects
<trongly to the residuary powers of
the Speaker to expunge You iaised
that objection 1 agree thal the powe:
of expunction has to be used very
sparmgly and only when 1t 1s 1n-
escapable, it has to be used Just
now I have expunged everything that
was said because it became a debate
I expunged

SHRI S M BANERJEE Not ex-
punged, only 1t was not taken down

MR DEPUTY-SPEAKER Somc
mght have been taken down and some
might not have been (Interrup-
tions) 1 said that strictly according
to the 1ules because the rule about
peisonal explanation 1s that no de-
batable matter should be raised and
»oon after Mr Uma Shankar Dikshit
sdt down, certain things were sud I
wag myself caught by surprise Thmgs
were thrown agamnst cach other which
tbecame not only debatable but ac-
«rimoniously debatable and that 15
why, according to the rule I have ex-
punged all that and I ruled that noth-
mg would go on record

Now, about your point, I had only
made a hypothetical statement because
1 do not know what happened yeste: -
day 1 do not know whether these
vemarks have been expunged or not
T\ 18 a matter of record If the Spea-
ker has said that this should not go on
record and did not go on
record, then, in spite of that, if & News-
wapey or All India Radio or the tele-
vision network or ay other mass media

AGRAHAYANA 14, 1896 (SAKA)
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reports 1t then, 1 think it constitutes
a breach of privilege. But, whether
1t has been expunged or not, I do not
know

SHRI SAMAR GUHA 1 did not
raise that 1ssue I am not speaking
about what 1s expunged today and if
it comes in the newspapers and om
the radio tomorrow (Interruptions)

SHRI PILOO MODY What 15 this?
Did you hear what he says” He
says *

MR DEPUTY-SPEAKER This will
not go on jecord

SHRI P K DEO (Kalahandi) 1t
15 most regrettable that a government
mase media ke AIl India Radio
should have cartied this news  (In-
terruptions)

SHRI SAMAR GUHA I want to
diaw your attention that the Mimste:
of Parhamentary Affairs should have
some control over his Members Wil
there be no end to this kind of vulga:
remarks?

SHRI K RAGHU RAMAIAH He
Just retorts to what you sad How
do I come 1ntc the picture?

SHRI SAMAR GUHA I want to
make a submission You were sitting
i the Chair and certain observations
had been made Are we to continue
1n this fashion® Otherwise there 1s
no end to it We can understand
strong anguage strong words bul not
abusive words We can understand
strong criticisms but not vulgar
wotds and abusive words You have
to expunge 1t Otherwise there 13 no
end to 1t

ot ay feed TSI AT,
W wer w2 g § ww 3F o
g difsw
MR DEPUTY-SPEAKER; 1 was

going to deu! with the punts raised
by Mr Guha and in between worve»

*Expungeq as ordered by the Chawr
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MISA and conservation
[Mr Deputy-Speaker]

mody else said certamn thangs to some-
body else there and strong objection
was taken, I did not hear it but Mr
Mody rased his voice and said that a
particula; expression was used which
should not have been used aganst
esch other It 18 most unfortunate
That should not go on iecord That
will not go on 1ecord

SHRI R N GOENKA Can vyou
call a Member like that? I tuke
strong objection to 1t

MR DEPUTY-SFEAKER It will
be wise, M1 Goenka 1if you at this
stage contain yourself and be patient
unt1l the Speaker gives you a chance
to make a personal explanation If
you lose yowr balance now and get
excited then you only provoke othei
member s

SHRI PILOO MODY 1 would hke
to know why there ;. no decision on
this loday

MR DEPUTY-SPEAKER
know anythimg Order please

I dont

Wt T mmel (9D)
W Wt g wrer =g # froee &
farg faw Awm W LA TAT T+ VBT
27
MR DEPUTY-SPEAKER Shi
Parashar

1515 hrs

STATUTORY RESOLUTION RE DIS-
APPROVAL OF MAINTENANCE OF
INTERNAL SECURITY (AMEND-
MENT) ORDINANCE

and

MOTION RE DISAPPROVAL OF
PRESIDENTAL ORDER SUSPEND-
ING CITIZENS' RIGHT TO MNOVE
A COURT AGAINST DETENTION
ORDERS UNDER MISA

etc, etc, Bill
and

CONSERVATION OF FOREIGN EX-
CHANGE AND PREVENTION OF
SMUGGLING ACTIVITIES BILL—
Contd,

PROF NARAIN CHAND PARA
SHAR (Hamirpun) Sir, yesterdav,
1 was referring to the enormous
dimensions that the problem of smug-
ghing has assumed According to the
Kaul Committee 1eport theie was con-
sumption of illegal foreign exchange
to the order of Rs 160 to Rs 170 crores
per yea1 and, Sir, 1t 15 veiry disturb-
ing to discover that a parallel Ile-
serve Bank has been set-up by the
smugglers in Kalba Dewvi at Bombay
which has a ci:pital of Rs 1,500 ernev
The problem 1s concerning so mand
points

First of all this has the fiscal anele
which should get the attention of this
House So much of foreign exchange
1s lost We are given to understand
that seizures to the order of as much
as Rs 17 lakhs per day are takinz
place Then there 15 a social angle
We musgt understand that even such
M guy' body as the T aw Commis-
sion was lorced fo comment th
may he brought under the purview »f
preventive detention The Law Com-
mission in 1ts 47th report obseryed
that jtem No 9 in Last I of the Seventh
Schedule may be amended and n
addition to defence, foreign affanr-
anothe; thing should also be added
n.mely effective tealisation of duues—
customs and excise—and conservation
of foreign cxchange This s something
coming fiom an 1mortant judicial bod¥
and, thers *ore, this problem cills for
our attentron Simularly the most
mmporiant body of this House, the
Public Accounts Comruttee, also in
1ts report obser ed that smugehing A&
adopted larger dimensions In view
of this background and # largs num-
be' ¢f people who have been involv-
od 10 1t mostly of anti-cocial type who
do not belong either tp the wedker
section or the honest professions—it
hag become essential for the Govern:

Jment of India ang for the ¥inance
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pMinister to bring forward a Bill to
suggest certain remedies to provide
relief tp the weaker sections of society
from the clutches of these smugglers.
It is high time that this Ordinance
which is being replaced by a Bill gets
the unanimous support of this House.

I want to take it outside the politi-
cal pulls and pressures. I can assure
my friends on the other side that they
shauld also understand that if their
grouse is that nothing has been done
so far then their grouse should no

¢ longer be valid that nothing is being
done. So far as the problem of this
#rest of the smugglers 1s concerned
through various lacunae which are
available in the legal system they are
able to exploit the situation and get
released which they do not deserve.
So, the law should be tightened. Even
m some of the advapced socialist
countries economic offences are bheing
made more and more cognizable and
it is realised that wunless economic
effenders are not given harsh penalties
Iike offenders of criminal offences then
the problem will not get settled.

So, I congratulate the Finance Mins-
ter who has come out with a golden
measure so that there 1s justice to
soiety. Smuggling is the bane ond
curse of our present day economy and
it 15 the only thing which 1s responsi-
ble for the operation of black-money
and rise in prices and unlimited cor-
ruption,

Sir, I am not entering into any poli-
tical controversy. But, it 15 hightime
that the weaker sections of the people
of India whe have been the merciless
victims in all these operations of black
money and smuggling are able 1o get
their dues. All political parties are
represented in the, House. Let us
rise with one voice in recognising that
‘muggling is not only an offence but
it is also a socio-economic offence and
t must be treated as such. A serious
punishment must be given to these
“ffenders.” These people say that the
fundamental rights must be available
to those people. When Article 359 of
the Constitution was framed, it did
Not envisage thet the fundamental

etc, ete, Bin

rights would be available to those
ruining the economy of the country.
In item No. 9 of List I of 7th Schedule,
defence was mentioned. Defence was
above all considerations. When the
words ‘enternal aflairs’ were mention-
ed, this was done at the highest level.
This involves security of India. There-
fore, the smuggling and the allied
activities should be punishable to the
same extent to which the offences,
endangering the security of India, are
going to be dealt with. So. in view
of al] this, this 15 a step in the right
direction. And it is hightime ‘hat we
realise this. When we talk of funda-
mental rights, they should be avail-
able 1o honest citizens who are willing
to carry on their day-to-day activities
in this world and who are willing to
tollow the honest worofessions. No
loopholes should be there in the law
for the smugglers who are ruining the
economy of this country., They not
only create have in this country but
they also endanger the security of
India. They also endanger the very
existence of our sociely. They are
responsible for much more Theinous
crimes than any other crime in this
country.

In these circumstances, I plead that
Ne kind of mercy shonid be shewn to
the smugglers who plead for it in the
name of fundamental rights. I plead
that no mercy should be shown to
such people, who claim the funda-
mental rights 1n the name of our Con-
stitution as this would do injustice
to the very fabric of our society. We
want to contain s underworld and
we want to drown this into the ocean
of forgetfulness and into the abvae
‘We cannot pass a law with loopholes.
So, to plug those lopeholes, we should
give most rigorous punishment possi-
ble to these people so a5 to create
a chmate of security and a society
in which an honest man can live and
work. It 1s hightime that this Bill is
aclooted as it receives a umnanimous
support of the whole House and also
the support of the citizens of this
country. What is happening today is
this. A weakman’s voice is perhaps,
not heard and he is unable even to.
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move the court and get justice. But,
a amuggler will be able to get any-
thing that he lhkes with the black

money that he has got We wani to
check this

People must realise the gravity of
the situation ‘Therefore, I plead that
the entire House and all sections of
the House should lend thewr unstinted
support to this Bill which 15 very
important

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) Yesterday, it wa, agreed
that five hours should be given for
the discussion and then we may take
clause by clause consideration But
five hours are over So I seek your
permission 1n the mattter

SHR! P K DEO (Kalshandi) We
are 13 1n number And we should be
given time

MR DEPUTY-SPEAKER  There
are some groups who have not yet
spoken In fairness to them, they
should be given the right And no-
body’s right should be taken Now
I see the names Nobody shoulk!
have the right of speaking again more
than once Mr Jameswar Mishra 1
there from the BLD.

SHRI K RAGHU RAMAIAH When
will you call the Minister?

M  DEPUTY-SPEAKER You
help me One of the names 15 that
of Shr: Janeswar Mishray BLD He
15 the first to speak Mr Somasunda-
ram of the Anna DMK 1s slated to
speak, nobody spoke from that party
1 think parties which have fleld their
speakez should not speak again CPI
(M) hat spoken 1 shaill give oppor-
tuntity o1ly to those two speskers and
after thit I shall call the Minister

SHR1 SHIVNATH SINGH (Jhuny-
hum): What about the Congress

.. ele,, Bilt

MR. DEPUTY-SPEAKER: If yom,
want I will eall you. 1 have mght
names from the Congress Party and
if you want, I shall call all the eight
names There 18 no harm. I will never
diseryminate But I am saying this
because your Minister 18 agam and
again <aying that weé are behind
schedule

SHRI K RAGHU RAMAIAH 1
request all our Members not to irsist
ort their right

o wvere famy (wermgra)
Foreusy AT, e Tw s AR d
wearE frerdt ST T ¥ wrew Y gren
fane @ €.

ot firr Coprerer Welt
zfiaor) Jraw AL

oY wewe faw : WX TR RN
rerArdrEw A AmATE

(e

AIRE FWIR ¥ qrE I T
ST SET Q7 ST AT Wit T
HIT §6 ¥ ST9-9F § =& §q I&A A(ST
yegfe e arél, T Gt awy @ fa
o1 %9 W froaz wd § Wi mger
wrk § qud 908 54 ATETET, GrEE WiT
e s § T &g F fadrar aw €
ferg o1 gt | Afur! ERE qTE WE G AT
fgwrar #§ qgar a1 fi wk wrdandl
TCX | 9 a1 & AR VAT O X G5 AT
w1 wg7 fauT & arc aEalt & =W
aae) wEe TN w v frqE ¥
aw gk &1 um «f frow vy ¥
T 15 § W& FARETE ¥ grft FofT
oA T AT AT BT W7 f wgrasy
¥ wade ¥ Taer efefade fegt | wade
sgw ¥ 36q T foar) g -
st 3 wifwer gy 947 f wg wicfede
w§t i, aret <4f &1 1w wge feolt ¥
uwﬂwwutﬁmmmﬁ
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A ag Cum far ar fe o sfagfeat
¥ farere gaaT TR HE w067, FEw
2w & geoAt & famrs w37 1 rowrdo
|qITe & wwg WY qg qwrw fear ar f
N wr A & Erg AL FW Ay §
¥aw IRl & AT 9€ WF R HIT
afver r ard wt ave g€ aw ot 7} sl
g7 fF g g% QAW & AW 9T WO[
T T g § wifw ¥w ¥ wreafes g
€T <@ A Wk W @ o whr
b qg  #fedw, we e feaidt
qwe WY § 7z Wi dfeRe W
Feamifdr gwe g Tt | Wi firer & w2
fone e wx § 988 ®E AT -
ﬂ'ﬁ'ﬁ#ﬂ%‘*mﬂ €1 Saw agm

ool e WY TR W
v{ﬂ FrgT WY ga Q111 weieg g
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;W ehCy, AR
M!ﬂwnmmy &, uid
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T W A1 TH §EA ¥ qIqrq @3
®T?

% @ i\:mtﬁmﬁ
AT F—AAEE qw faferr § fo
o @ & A% N T A v
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7 o Y, iﬁﬂm*mmﬁﬁ
fafiae § fr frde oo & & @
Fraf § wEAardr w0 & § 1 weare
U W @ § N I9X g wW q¢
frdie o ¥ A g geg
QET TAT qT——FiRG Tt & A ww
ag § e frT gt Wik AT i o
R a1 @ &, TNt Oy @ qr
&0 W Y v @ o fr s o o
qax ¥ar g § av Wt @ v
R, W g WY Serzrer gy §
oY g g e At qgwaedd Qe
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[=t wazre fing)
T8 T §aR Y wrdargY § Wy earar
ot Wi & s war A wd, Hfew
werres T fora fem ag g &1 &0
fir fardw 98 W Fw T S T QA
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& Ara—T AR HST £ FEHTT
Fx 3, afaw Sud Wt N wEAAR
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weft el & spafaw 4 § ) Fori e
* g, form stamTs fzat T1 AT,
form SreaTrd ®TW A HOAET,
ek faers @ vEladt (2, &faA
foak famrs @ TET 948 faqrw
Frdagt 7€ F7) FE T IH 43T A
% qut § AW fqar Tar g, 5T e
& wpr AAT E A TR f5 wHE Ao F
F2 T FTET &, ¥ ol awan
faQw o& ™ FER #ET 9T WAE
IWEA T FW W@ Al ag
e g §, IqneHe WEERE | 69 &
o€ FYT T TuT FAT IS W IA AT
¥ FT FTTART qSTAT § WK T F
feeRmT § I a1 ¥ aTo 9 FY =T
& 7§ §—r sw war T ST,
fraTa®, TH SIOQW, NI A6,
TEATEIT WHATH, FAIGFAT, JFHRA,
AP T, TAGHR AHI—
€7 411 &Y agr g% g & € @ f
7 WIUH §) R ¥ B AT AT
TR § weafag § ) agr 9 € O
w9 a &, wfaw § ol o I 5
%) da% w1 g | 7€ Nefer wod

" ete;, etd, Bill

gt o¥ gu ¥ e wrafie 3 anflnt =
W, T w i P v, wpe el
wifgy, ¥femr gam ey o dare wfY
ghfr, witfie wrefy ¥ ser agerdar d
PRIy @ ey T e e ard
gfirar ¥ g waet fnar ¥ @eT T
T Tgr §—ww Ferdy orter g g qrdaft o

T THE—AY g Muwer Nt &
FAT gt I §, A & gt e
AR 9 HAT 38}, Ffew war @g
w41 7 §—waw 7 w€ A sg 4T
§—3roft Tt wenw &Y A qaE wAT
oft @ greeey & a0 §, Fomal frara ot
s gl amdrnacna ot TEgfe
gg TSAATHT T Fe&T AT @1 & |

Foft Foft e A ag qTav g .

N, www WS (WaA) . g
foar g 7

=t sy fasy : & 93 #< qaear
0= & 1w @I—

“l know many political beggars
who shower abuse on me in the
light of the day and call me vile

names but come with a begging
bowl to me in the darkness of the
night.”

™ g Al weAw & wadr freward
¥ a9 agr ax grar faar a far foe®
wr H—win war ¥ g H—
3 $TT w47 HAMEF 9 T fxar qr )

oft werw W I A 9T Y, SaH
warey aw wew vyl ¥ 7

On the country, in that very article
of Mr. Shamim, he has said, it i
utterly wrong that [ met the Prime
Minister,
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off whewe forw : ¥ qR-Hamt v,
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oI T H AT aTFa AT AEA § 4

o= & g wawe ¥ oer
FAgL ¥ w18 T wer § fam o
TFEAT AHA AT qr—IAw, AT
Ferdl WY famm@e &1 SEe NAm ®
7Eq WE ¥ ATH WAGH FWE F QT
fagrgs MO wwT T F o fed
fadt g—3m1 war Hfga & fedt
frodrarT ar w3% o7 DA FT IF LTreET
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T Y R 1 &A@ wEgew wrgan
g fr W ariad 9 fars w39
fomg wrg Ao & smaw ) wfas S
WO Wy B SAX, A0 g0 g
wEAT g1, AT NGR4T g1 a1 F1E HIqre
DN—7 T% § A AT @, A9
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wE fawrs wqE S8A wad, @€
B &I, ¥y #g¥ &I gy qqenet
t, ww dw ¥ war ww W g
o 96 wa«"re §, 9w §, w9 S
HTHT ey w7 W1 @ FT 5047 E)
T Y 4T §—gAR TETGIETE A AAE
FATE Aot o @y @ Y, A
fawrs gurdht ot ¥ SwiEAe )
gl Q& E AU AmeIe—eid

m-!mﬁm
o fror—afier fog off Qur @
w®N

¥ vy § i gw aort & ok 7%
W §—Sursaw  WEA, €
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afex g% yre ¥ wuv Afagfagt «r o
w91 | 1w fak g w1gd § f avorddy
ot ¥ sy gwew Jwr farar & e vl farer
%! firey farar wr—& wive @ § o
AFM—AT aga Fwad ¥ e T
7@ &, % qre et S FT Ay A H—
Afew g MR AT F AT Y Y qwTA
i gy, witw AT Wré ¥ gEmE
Y g1a T & | 48 TEw, AR GLHTE-
T Ta F [ T SGTHE F7 AEE §,
geaTae & ¥ & g7 gu @, WK 99y
78 Wt Al A 3§ gaA ¥ q6% AgY
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FaT § 7 Y 1 vy v A av
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wifd, saree wgea, & smgar
far qroaefY SfY & gaww &1 a1 fagr I
"< Tregafa ot & qewdd $1 wemwa F
S Qe & fad o geardw Sl
foar &, ot aay ¥ srow et ¥
wadtfas sfaafadi wr gura s@ &
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ag few du foar §, swey wrdr agaa &
ggt < firw faar s

MR. DEPUTY-SPEAKER: The
Minlster. .

SHRI K. 8. CHAVDA (Patan):
Sir, 1 will take only two minutes. I
wﬂlnotmkeaapmh. Imllon],y
ask a question.

P §—aaR Towm T & fady
faY AT oI BTt TwaATy, ity
% wihe =€t ger, W€ 45T ey
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MR, .DEPUTY-SPEAKER: No
pleuse.

SHR] K. 8. CHAVDA: 1 have not
spokeh at all throaghout the seasion.

THE MINISTER OF PINANCE
(SHR] C. SUBRAMANIAM): After
my speech, he #%n put a question.

MR, DEPUTY-SPEAKER: You
can put a question affer his speech.

SHRI C. SUBRAMANIAM: Mr
Deputy-Speaker, Sir, the House is
considering a very serious matter,
ke, smuggling and racketeering in
foreign exchange which is undermin-
ing the economy of the country.
Whatever might have been the tone
of speeches, I am stire, “there is
nobody in the House who supports
smuggling or racketeering in foreign
exchange. Therefore, I am sure, this
House is interested in taking effective
steps for the purpose of preventing
these activities....

SHRI PILOO MODY (Godhra):
Effective, not selective.

SHRI C. SUBRAMANIAM: Effec-
tive, 1 agree. That is what I am
saying. I did not say, “selective”. I
said, “effective”. We have to take
effective steps for preventing these
activities, )

In my opinion speech, I had nar-
rated the variou§ steps That had becn
taken previously and, ultimately, we
came to the conclusion that unless
there is preventive detention, it will
not be possible to break; this racket.
It is muinly because particularly
those at the top level who are smug-
glers Keep themselves as far away
#s possible from these activities and.
therefore, it is very difficult to have
direct evidence to imphcate them in
any criminal casé, and-to have them
prosecuted in a court of faw. So,
they canh be only connected by cir-
cumstantisl evidene fhat these people
are dndulging in these¢ various activi-
ties. And they are the key figures,

of Foreipw' Bachange 233
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N we want to. take !:ﬁldvﬂ the, key
figures, particularly, the key figures
who after having eirned tHe money
through illegal -activities, try o
invest them In sbme legitimate acti-
vities also just to demonstrate fo the
people that they sre éarning money
through other activities. ...

SHR] PILOO MODY: Like Maruti.

SHRI C. SUBRAMANIAM: Or in
your Company also. That is not the
question hefe, Wherever 1t might be.

They not only carry on some legiti-
mate activities but some beneficial
and charitable activities also. As
some people go to Tirupati for
the purpose of depositing money
fhere to get away from the sins, so
also the “Smugglers indulge in these
various beneficial and social welfars
activities and pose as patrons of the
poor people and@ patrons of the de-
pressed sectiong o the people, That
is how they mislead the society as a
whole, that they are not only houvest
citizens but citizens who are inte-
rested in the welfare of the various
sections of the people.... (Interrup-
tions), Why is he interrupting like
that? When he speaks, nobody in-
terrupts him. I do not know why he
should indulge in thig activity. This
is some sort of smuggling in the
debate.

Therefore, this is an impression
they create. That is why perhaps an
hon. Member went to the extemt of
saying, declaring in this House thuat
Haji Mastan is much more honest
than the Members of thiz House...
(Interruptions). ~

SERI S. A. SHAMIM (Srinagar):
I still maintain that he is more
honest then any of you.....(Inter-
ruptions).

SHRI C. SUBRAMANIAM: 1
respectfully submit that after all we
belong to the same tribe, the same
political tribe. Do not you think that
when you throw mud on us that



Rez. and Motion re,
MISA end conservation

will stick on you alse?..(Interrup-
tions)

SHRI FILOO MODY: ‘Wah, wah’,
You may be interested in protecting
yourself but I do not want to protest
myself,

AN HON. MEMBER: Very good.

SHRI C. SUBRAMANIAM: Be-
csguse you do not care for your repu-
tation. (Interruptions:

SHRI PILOO MODY: After all
we sit here from 11 a.m. to 6 pm.
Don't you think that this mud does
stick on to me?

SHRI K P.
(Badagara):
Patnaik also.

UNNIKRISHNAN
Talk about Mr. Biju

SHRI PILOO MODY: In the name
of Biju Patnajk, our Party’s money
has been taken away by them. Two
Commissions were appointed and
several inquiries were held and
finally, this 1s all what you can do. ..
Interruptions)

st wRmwe fasr @ FITEAm nwENEd,
Lt amacqr T NTITE 1 IW A A0
7g famw $ {1 19 qzd1a® Ay agr
azg 3 & 9y ady atqa afm
g faY mredt &t 13 YA A7 957
q 3y far wz™ Alfeg fad ady 331
axd | afg ag =t A9 GzAwEs T
ATH &4 & AKA g & § %8 q5N0
g a7t ®r wArAsy ¥ fay fF oAy
A, TEAWES F T [ Y 0F ey
¥ oF wedY oy 9Y fa¥w ¥ wyA A9
¥ A1y g WY O¥ WYX I A A7 A
frar 1R SR FrawIgd 1 oY
7 ag fagdy agy a1 § war)

SHRI PILOO MODY: The money
You have taken from Mr, Biju Puat-
nalk belongs to the Bharatiya Lok
Dal. You kindly return it. You think

you can suppress the Ophosition in
this fashion? =
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ate,, ete.,
SHRI C. SUBRAMANIAM: Now,

‘he hes written a Jotter to Prime
Minlutumdlaﬁreplyﬁx!‘foit.

SHRI PILOO MODY: I have =not
written to her., I have written to
your Ministry. I have sent only =
copy to her.

SHR] C. SUBRAMANIAM: I am
writing to him explaining the cir-
cumstances If the money belongs to

the Party, certainly you do not place
1t under sarees..

SHRI PILOO MODY: Of course,
it is hidden like that. Where do you
hide your money in your house?

SHRI C. SUBRAMANIAM: That
is not the question now here, You
will get the reply from me. ~ -

SHRI PILOO MODY: Mrs. Gandhi
gave it in charge 6% Mr. Malhotra of
the State Bank of India, Do not
give me sanctimonious and TbnSensi-
cal lectures on where the money is to
be hidden . (Interruptions) Why
did you menffn it»

SHRI C SUBRAMANIAM: Why
do you further prolong it?

SHRI PILOO MODY*: I would like
to discuss Biju Patnaik in thiz House.

SHRI C SUBRAMANIAM: [You
better discuss it 1T we will' Xnow
very interesting facts about him.

SHR] PILOO MODY: What right
did you have to raid the office of the
Bharatiya Lok Dal in Bhubefeswar?

SHRI PRIYA RANJAN DAS MUN-
SHI: Because they ar® hiding money.

SHRI PILOO MODY: Tomvorrow I
will go and raid your office including
the Finance Ministry and, the day =
not far away..(Interruptions)

SHRI C. SUBRAMANIAM: I
would only say that if the BLD i» to
keep money in this way, I wish them
goodluck,
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* SHRI PILOO MODY: How else
will you suggest to 'ﬁeep money?
Kindly give me your suggestiosis,
Mr. Finance Minister.

SHRI C. SUBRAMANIAM: Then
come to me for suggestions.

SHRI PILOO MODY: Why don’t
you come to me to give the sugges-
tions?

SHRI C. SUBRAMANIAM: Al
right, I will come to you.

The point for consideration is this
I was m#khg the point that it is not
possible to get direct evidence to
involve them in specific cases even
though we-gre able— 16 get someé in-
direct linkg to treat these people as
the key patrong and as the key
persons in operating these rackets.
Therefore, it 1s a question of..

SHRI R. R. SHARMA (Banda):
There must be some circumstantial
evidence if there is no direct evi-
dence.

SHRI PRIYA RANJAN DAS MUN-
SHI: Why are you defending these

smugglers? Please listen to the
Minister,
SHRI C. SUBRAMAN AM: It can

be only by what we call prevéftive
detention. It i1s not a punishment.
It is for the purpose of preventing
persons from indulging in certain
sorts of activities which are inju-
rious to the economy of the country,
which harms the country.

Therefore, this has got "o be pre-
vented, That' 1s why the Constitu-
tion has provided for ‘Prevertive
Detention’.

If there igs a direct evidence in any
case what you do is, you straightway
prosecuie him and then get him
punished. But the Constitution has
also provided this, that in certain
cases Preventive Detention also could
be undertaken and it is that provi-

- ghe., ete, BIlL
sion which w. wanted to use for the
purpose of arreriing these people and
detainifhg ther so that they may not
indulge in these activities,

Then a question has been put by
Shri Vajpayee which I would like to
deal with, Having moved the Mo~
tion, I am sorry, Shri Vajpayee is not
here to listen to the reply. We have
been discussing this Act here for the
past 4 or 5 days. Suppose we give
enough notice to these persons who
have got varivus other methods of
concealing themselves, do you think it
would have been possible to round
up large number of people as has
been done? Therefore it has got to
be done without notice, in an emer-
gent manner, and tBai coula onty be
done by issue of ordinance. Apart
from any other factor we have to
take into account the nature of these
peonle we are deallng with, the re-
sources at their disposal, the way i1n
which they indulge 1n éws smuggling
racket and the foreign exchange
racket and the foreign exchange
racket, the only way to round them
up is to take them up by surprise, as
qluickly as possible, as early ag possi-
ble,

So, this is what exactly we nave
done and if thig is objected to by
hon. Members, saying, no, no, you
should have come before the House by
giving a regular Bill and have it
discussed for duys and weeks together
and given them notice saying this is
the action which we are going to
take, I am afraid, we would not have
taken any effective action. And 1
have alpready told the House why
effective action was necessary in this
case, .

Certain persons went to the court,
particularly to the High Court
Till now all the cases which ware
decided by the Supreme Court relate
to political detenues where the stand-
ard has got to be very strict. I agree
particularly political detenues have
to go through th estrictest scrutiny
possible and that scrutiny has been
made by the Supreme Court und they
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have laid down the laws, they have
laid dowh the principles when a per-
son c¢buld be detained. Such cases
have been with reference to pelitical
detenues. But the point here is with
reference to smuggling. And as far
as smuggling is concerned, ag I have
already stated, when they indulge in
smuggling activities, foreign exchange
activifies, etc, a different set of prin-
ciples will have to be adopted for
that purpose. This matter has still
not gone to the Supreme Court for a
deciston, Unfortunately the High
Courts have to follow the rulings
which have already Leen there, the
precedents which have ulready been
laid down in the Supreme Court with
reference to the political detenues
and that is why, taking advantage of
this Section 359, we thought for the
present at least—for the emergency
for the next six months at least,—we
should take them away from the
approach to the courts, and 1t is
from that point of view that the Pre-
sidentia] Order was passed and I am
here to fully justify that taking into
consideration the ecircumstances 1n
which some of detenues had been re-
leased on the basis of principles laid
down by the Supreme Cowrl with
regard to political detenues.

AN HON. MEMBER: Do you™now
agree that MISA had been used
against political opponents?

SHRI C. SUBRAMANIAM: If any
hon. Member brings to my notice and
is able to prove that this Ordinance
which has been specially promulgated
against smugglers has been used for
political purposes, I am preparéd to
apologies. Uptil now no individual
case has been brought to our hotice
that this has been done with a poli-
tical motive.

(Interruptions)

SHRI PRIYA RANJAN DAS MUN-
SHI: 1 have been hearing this alle-
gution that political opponents in
West Bengal have been detained
under MISA for the last 2-3 years.
With due respect to the leaderg of

etc,, ete,, Bill

the Communist Party I say t.hq'&nj-
they will give me the list of the
names distfict-wise ag to which are
the persons arrested under MISA,
I will get them released. They
cannot publish the names. You take
my challenge. You publish the names.
You cannnot publish the names be-
cause they are criminals. (Interrup-
tions) Give me their names gand I
will plead for their release.

16 hrs.

SHRI NOORUL HUDA, (Cachar):
Who are you to plead for their
release? (Interruptions)

SHRI DINEN BHATTACHARYYA
(Serampore): 145 persons are detained
under MISA, Is he the Prime Minis-
ter? (Interruptions),

SHR] C. SUBRAMANIAM: I am
not considering the MISA which has
been enacted long ago, We are con-
gidering the specific Ordinance and
the specific Bill which has been
brought forward for replacing the
Ordinance, This Bilt specifically
deals with the smugglers and others.
Ag far as I am concerned—] am sure,
the Home Minisfer will be able to
answer those questions—JI am deal-
ing with the smugglers; I am dealing
with the persons who are indulging
in foreign exCthange racketeeering.
If anybody says that so many cut
of 500 or 600 persons detained under
MISA and put in jail for smuggling
and foreign exchange offence under
the Foreign Exchange Regulatioms,
then let them give the list of tThose
names. Then, I am prepared to look
into it I am p fo say that
none of them belong to sny of the
political parties either on this side
or that side. They belong to a group
which are indulging in these illegal
and illegitimate activities. Therefore
do not mix up the two. Those who
have been detained under MISA as
political detenues are gquite different.
If you mix that up with the smugglers
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it wﬂl only further ‘tamnish image
of the political parfies. Therefore, I
fhigught that the whole House must
#agree on this that the qmuuhna
should be sefiously and effectively
dealt with. Therefore, I would res-
pectfully urge on the hon. Members
10 confine their remarks—even their
interruptions— to the administration
or workthg of the specific ordinance
and the bill which is going to be-
come law. If they want to make any
observations with regard to that, I
am prepared to consider that. But,
if they bring in the working of the
general MISA with regard to politi-
cal detenues ceriainly, that is not
relevant for this purpose. Those are
for political activities. Let us isolate
those two, It is a gquestion of how to
deal with these. That is why I said
that this could be done only on the
basis of not by punishing them but
by preventing them from indulging
in these attivities. We have taken
steps. 500 or 800 persons have been
put in prison. May be quite a few
aof them may be still out.

SHRI PRIYA RANJAN DAS MUN-
SHI:. Shri Raj Kapoor is stjll out.

SHRI C, SUBRAMANIAM: Quite
a few of them are still out, Buf, still,
if we take into account the smuggling
activities which are flourishing at a
very high level we can claim that
their back has been broken as far as
smuggling activities wre concerned.
1 tried to gel a report of what is
happening in those areas from where
these articles are smuggled into India.
1 am reliably informed that crores
worth of articles which used to be
smuggled into India are now heaped
there and that they have no value
whatsoever. Therefore to that extent
we have broken the back of these
activities, for the present 1 agree.

I want to make this quite clear that
thig is not going to end the smuggling
activities once for all. This is the
first step we have taken. We have
% wke 8 serieg of other follow up

B qmw a4

fiepe fGr the piirpose of

theulgivkm. hm
trying to get speed poats fo inter-
cept fhie varjous kinds of ‘boats and
vuseh‘whichnm?:hd;odl into
India, Even with these-fwo boats as
I already said on another occasion w

have effectively jintercep
boats coming to India and hgiu

of the articles already geized ix nbout

boats by the end of March and our
fleet will be in hundreds within the
next one or two years..., (Interrup-
tions)

SHRI PILOO MODY: How much
commission are you getting?

SHRI C. SUBRAMANTAM:
silly thing to suggest.

It is a

SHRI PILOO MODY: Are you
saying that Ministers do no take
commissions?

SHRI C, SUBRAMANIAM: The
Falstaffs of this Parliament should be
put a stop to, You cannot be a joker
always like this.

SHRI PILOO MODY: Tell me a
single Minister who does not take
commission.

SHRI C. SUBRAMANIAM: It is
nonsense. I do not think he is en-
hancing the prestige of the nation by
these remarks; certainly he is not
interested in the priestige of the
nation; he is interested in doing the
opposite.

SHRI PILOO MODY: These cheap
jibes will not get you anywhere, All
the nationalism bélongs to you?

SHR] C, SUBRAMANIAM: You
go about with an arm band: ] am a
CIA agent, Are you not ashamed of
coming and speaking here?

SHRI PILOO MODY® Are you not
ashamed of acclsing me? 1 think he
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was & litle mdre titelligent; I bhave
to change my opinion,

SHRI C. SUBRAMANIAM: I em
glad you are changing your opinion,
1 do pot want any compliments Irom
you; it is a ‘dis-compliment' to re-
ceive any compliment from you.

As 1 already stated the detention
of the top persons alone will not be
the answer to the smuggling activi-
ties. We shall have to take preven-
tive measure for the purpose of seeing
that smuggling activities are not
carried on. If not, I am sure many
more Mastans will come forward for
carrying on these activities. We shall
have tn toke further preventive ac-
tion for the purpose and we are deter-
mined to take this preventive action.

On the economic front we have
taken certain actions. For instance I
tried to find out the common com-
moditities which were being smugg-
led into India. One such commodity
is watch, not of the superior vanety
but of the common varieties, We
cannot say ihat a watch is luxururv
today. That is why perhaps we may
have to lLicence quite a number of
people who manufacture watches so
that sufficient number of watches are
available in the country, not of the
superior type but of the common
Janta type that anybody can have
In modern society watch is a necessity
in my view. Therefore we have to
take certain action....

SHRI PILOO MODY: What com-
migsion will you take on licence?

SHRI BHOGENDRA JHA (Jama-
gar): 1n this guise are you going to
smuggle the Private Sector in?

SHRI C. SUBRAMANIAM: Therz
comes the public sector and private
sector controversy. It is the public
sector which is the deminant producer
of watches and it can be expanded
to iy extent. . . . (Interruptions).

e
Therefore, it f3'n wwmg.

activities which are underinining the
economy of the countyy.

The opposition no doubt has =
certain responsibility to discharge.
But to doubt even the bona fides with
regard to the implementation and
administering of the Act is aot pro-
per. Whether it will go well with
them or not, I want to give this ussu-
rance to them that we will try to
administer this Act in all seriousmess
for the purpose of putting down
these illegal aclivities. I want to gmive
thi: assurance alsg that this parti-
cular Act will not be used for poli-
tical purposes to put anybody behind
the bars....(Interruptions). * Ag far
as smuggling is concerned, we have
to have some police raj, if we have
to deal with criminals. J.P, Satya-
graha is a different thing altogether.
They can do satyagreha against the
smugglers, but that is not going to
alter the giluation. It has to be a
police raj against the smugglers. We
will use the pollce ruthlessly against
the smugglers ... (Interruptions)

It is not a question of one party
image being tarnished. After all, to
give credence to a person like Mastan
as 1f he is the Bible or Quoran, saying
that Mastan has said this or that is
not proper.... (Interruptions),

SHRI SAMAR GUHA (Contai):
What about ex-Governor Kanungo?

SHRI C. SUBRAMANIAM: There-
fore, it 18 a question of effectively
mmplementing the law and even the
opposition can help the Government
in implement:ng the Taw in ah effec-
tive way in a fair way so that these
smuggling activities cap be put a stop
to. 1 am gure the opposition is also
interested in this.

SHRI BHOGENDRA JHA: You
have said that such ecriminals should
not be given a certificate. I would
like to know whether Shri Kanungo
will be arrested, because he has given
a certificate.
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SHRI C, SUBRAMANIAM: 1If he
carries on. such setiviligd, certainly he
will be deasit with under this law.
But for the purpose of detention a
person has to be found engeaged in
this sort of activities. No doubt,
Shri Kanungo has figured in one case
five yemrs ago. That does not mean
that you can detain him now. Unless
one is a regular smuggler, he cannot

be dealt with under the MISA.

Here I want to make one thing
clear. Some people feem to be afraid
that if some stray incident had hap-
pened in the past, it could be used
for the purpose of preventive deten-
tion. Somebody said fhat a foreign
cigarette céuld be put into the pocket
of somebody and “then he Tould be
detained, That ig not the puTpose for
which this Act is Being enacted.
We have used tH® t>rmf*engaged in
this activity”. So, it cannof be a
stray incident. No persorf héed be
afraid on that gcoré. Unless one is a
smuggler, or "a racketeer in foreign
exchange, one need not be afraid of
this measure, ... (Interruptions). Of
course, we cannot claim the purity of
Shr1 Shyemnandan Mishra, but we
try to be as pure as possible.

SHR] SHYAMNANDAN MISHRA
(Begusarai): Stinking skeletong are
coming up every d:..

SHRI C, SUBRAMANIAM: ] do
not know why Shri Shamim is gett-
ing so much excited about it. I dc
not think he should expose himself
in this way. . (Interruptions),

SHRI S. A SHAMI! " Do not worry
about me. While the Minister bas
everything to lose, I have nothing to
lose. A smuggler could not gzet a
licence from me but he can get it i~om
you. That is why I am: free. But ycu
are not... (Interruptions).

SHRI C. SUBRAMANIAM: The
firgt time I heard the name Maetan
was when . it was meéntioned here.

otc,, ese) B,

Somc =pecitic casez were mentlon-
ed. I thauk Bhei Madhu Limaye rais-
ed the pniit with regard to one Bhri
Hari Va. .bh Tandel. He is a Cong-
ress Member in the Goa Assembly.
His wife and the wife of Shri 8, N.
Bakhia are sisters. Here is absolutely
no information that this man is also
connected with smuggling activity
If the suggestion is that every relation
of every smuggler should be arrestea,
certainly it is not possible... (Inter-
ruptions),

! ag femy : d7 S0 am-
I 7g@ FEY ®Y G §, fET
Y T gAT |

SHRI C. SUBRAMANIAM: If he
gives more information, if there is
sufficient justification for it, we would
not hesitate to use MISA for this
purpose.

Another name which was mention-
ed was Premabhai Tandel. He has a
brother, Jogi Tandel, who is the right
hand of Bakhia. Simply because his
brother 18 a right hand man of Bak-
hia, we cannot dub him as a smuggler

ot vy fem @ AF
T w7 aftar § 3T #
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SHR] C. SUBRAMANIAM: If
more information is given, we would
certainly try to go into it and try
to see what action could be taken
against him.

Then he mentioned the case of
Modi. Another hon. Member said
that it is supposed to be a forged
document. I hope the hon. Member
would agree that this requires a
little more of investigation into the
case before we could come to any
conclusion about it, Let ug not jump
to conclusions on the basis of some
Member, even though he may be the
information reeceived by some hon.
most distinguished Member on the
opposition side. Simply because they
come out with some information, it
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does mot mean that everything they

get as information “ig gospel truth.

Even they can be misled, So, it is

a question of proper invesfigation,

SHRI SHYAMNANDAN MISHRA:
What about Shri ¢ :1ale's letter and
cértificate? Please mention about
that.

SHRI C. SUBRAMANIAM: Simp-
ly because some information is re-
ceived by the hon. Member, and
that information may be given
through spite—I do not know—we
cannot go by that, Therefore, a pro-
per investigation will have to be made
before we take action on the basis
of that.

Something was said about a certi-
ficate given by Mr, Gokhale to a
particular person who worked for
his election. Certainly, it 15 not the
case that Mr. Gokhale knew him as
a smuggler, that as a smuggler he
used him for the purpose of election
campaign and that, on that basis, he
gave a certificate...(Interruptions)
When some persons work for some-
body, they try to get a certificate.
Simply because a certificate has been
given, you cannot say that. Mr.
Gokhale has been a High Court
judge and he has been a lawyer also.
Do you think that if he had known
he wag a smuggler, he would have
given a certificate? On the face of ik
it is ridiculous to suggest that as a
lawyer, as a person who knows law,
knowing that he was a smuggler and
he was likely to be caught later on,
that he will give a certificate, There-
fore, it does not prove that....(In-
terruptions).

SHRI K. P. UNNIKRISHNAN:
Mr, S. K. Patil has also given a cer-
tificate to Haji Mastan.... (Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
You produce it...(Interruptions)

SHR] C. SUBRAMANIAM: Don't
challenge him. Mr. Mishra has
dragged in this name. I did not want
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to go into that. Mr S, K. Patil's
pame has been dragged in because he
recommended for a telephong %o a
particular smuggler. I did not want
to drag his name, He has given a
statement. In the House itself, it has
been read out that, “So many people
come and I give certificate. That
does not mean I am associated with
them.” This is the stand he has
taken.

SHR] SHYAMNANDAN MISHRA:
You refer to Mr. Gokhale's certifi-
cate, ... (Interruptions).

SHRI C. SUBRAMANIAM: If the
hon. Member is interested, I can pass
on the volume to him. He may peruse
it and, after that, 1if he wanted to
make any reply on behalf of Mr,
S. K. Patil, he can do it... (Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
Mr. Gokhale has given a certificate
for consideration.

SHRI C. SUBRAMANIAM: May I
read out for Mr, Mishra, because he
has dragged in the name of Mr. S, K.
Patil. .

SHR] SHYAMNANDAN MISHRA:
Please refer to Mr. Gokhale.

SHRI C. SUBRAMANIAM: May I
read out?

“A telephone connection under
an exempted category was sance-
tioned to Hay Mastan Mirza in
1968 Mastan had obtained and
produced a certificate to the effect
that he was a social worker and
that a telephone may be sanctioned
for him, from eight important per-
sons including Mr. S, K. Patil....”

Of course we cannot say that be-
cause he has given a certificate as a
social worker that he is associated
with smuggling activities. But with
reference to other persons, that is
what Mr, Mishra would like to say.

SHRI SHYAMNANDAN MISHRA:
This is completely different.
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SHRY C. SUBRAMANIAM: 1
should do justice to Mr, Patll alro.
Shri Patii also denied having any
peérsonal knowledge about Mastan
but if any worker recommended his
case, he used o endotse for the
issue of a certificate. ...

SHRI SHYAMNANDAN MISHRA:
But Mr. Gokhale has given a certi-
ficate that he is a loyal person, that
he is social worker, that he is a loyal
and truthful worker. These are the
adjectives Mr. Gokhale has wused.

You read out from Mr. Gokhale's
certificate,

SHRI C, SUBRAMANIAM: ‘He 1s
a social worker'—that is different.

Mr. Patil also denied any personal
knowledge about Mastan and said ‘If
any worker recommended his case,
he used to endorse for issue of a
certificate’. I think that would satisty
Mr. Mishra as far as Mr. S. K, Patil
is concerned.

SHRI SHYAMNANDAN MISHRA:
Please quote his words.

SHRI PRTYA RANJAN DAS MUN-
SI: Mr, Pati] does not speak but
he does.

SHR] C. SUBRAMANIAM: Mr.
Patil made the following statement
in the Lok Sabha on 17-3-1970:

“I do not know the name of the
smuggler, not having ever seen him
in my life. 1If in a photograph...

Please hear this.

“...along with a bunch of others,
he gets photographed himself along
with me, that does not prove that
he is connected with me except in
the sense that he is in the bunch
of others. If Mr, Fernandes along
with a group gets himself photo-
grdphed with me, that does not
prove that he is connected with me
except in the sense that he is in
the bunch of others just as others are
there. Since this matter was dis-
cussed on the flpor of the House, I

» ctc.,
hope you will gtve e the usual
courtesy of eittdr ‘reading thia
letter to the Hou¥s dr mentioning
in your own words my emphatic
refutation of the allegation.”

SHRI SAMAR GUHA: What was
the status of Mr. 8. K. Patil at that
time?. ... (Interruptions).

SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir, Now, here
was Mr. S. K. Patil who came before
the House and made a statement,
But, here is Mr. H. R. Gokhale who
1s sulking somewhere and he did not
have the courage to come before the
House and make a statement. That
1s the difference.

Then, he was signing a petition
amongst many, but here is a person
who has given him a character cer-
tificate and, he must have got lots of
money from him. All these people
have amassed a great deal of money
and they are running their Party on
the basis of smugglers’ money. That
is the main point.

SHRI DARBARA SINGH (Hoshiar-
pur): Absolutely wrong.

SHRI SHYAMNANDAN MISHRA:
You can sell licences and so many
things,. . . (Interruptions)  Where 1s
Mr Gokhale? Why does not he take
courage and come and defend him-
self? Let Mr. Gokhale come here
and make a statement. Here is a
Minister who does not have the
courage to come before the House
and defend himselt? Where is he—
Mr. Gokhale?

SHRI MADHU LIMAYE: On a
point of order, Sir.

MR. DEPUTY-SPEAKER: 1 listen
to you because the Minister hss
vielded to you. Otherwise, I would
not have.

ot wy fowd : SIrEAH  ALHT,
AT Atz WIE WIELY 1 AWW
7g 81 41 fa wqr S oo wTTe MAN
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Let him defend himself. The alle-
gation is against Mr. H R. Gokhale
as an individual, not against you, It
13 not against Mr. C. Subramaniam.
It is against Mr, H, R, Gokhale as an
individual who was a candidate in

Bombay, WYY IIA A H REZ AT & |

T §% g wgr ar : SO called Indira
¥ave consisted of Smugglers and » 1:3 mar-
keters  WWT YA @al A & TwA X
7ee 5Y § samiY ame Y a1 F

MR. DEPUTY-SPEAKER: When a
particular Member or a Minister

holds the Hoor, he has my ears and
he has my eyes.

aic, etc, Bill

In the course of the debate, I think,
it is quite legitimate, that seme in-
terventions are made. Give and
take of the Debate is there. If the
Minister yields it is up to him. I
have to listen to the other Members.
If he does not yield there cannot be
any question of point of order.

st vy femd : a8 T XY BRTiees
wfmr 70 a¥ 1 arge Wi wrET gy
agfaxc § 1

MR. DEPUTY-SPEAKER: I am
on my legs You can intervene in
the Debate and the Member who has
the floor can retorl, can reply to
that; it 1s within the norms of a
debate. But then if you want to use
the Chair to stop a particular Mem-
ber then I do not think that js a
pomnt of order.

SHRI MADHU LIMAYE: If a
point of order is bogus, the Chair
can rule that out instantly after
hearing.

MR. DEPUTY-SPEAKER: What
is order in the House., The order In
the House is, a particular Member
has the floor., You may not like what
he says. That is not a point of order
at all. You may think he is irrele-
vant, But that is not a point of
order. It 18 very difficult where
you draw a line where he is relevant
and where he is not relevant.

SHRI MADHU LIMAYE: You
yourself interrupted and asked how
it is relevant.

MR DEPUTY-SPEAKER: I don't
interrupt others. I never interrupted
when you spoke. If on every occa-
sion you want to use the Chair for a
pomnt of order, it 1§ difficult, When
a Member has the floor I listen to
him and others get up and they want
to be heard; I honestly tell you I do
not hear. But héfe you have made
theé point and the Member has yield-
ed and therefore it is in order. It is
up to him to refufée the argument.
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SHR) SHYAMNANDAN MISHRA:
Puint of order ““arising out of this.
Suppose an hon, Member js speak-
ing, and in the course of his speech
heuses unparljamentary expression...

MR. DEPUTY-SPEAKER: That is
different,

SHRI SHYAMNANDAN MISHRA:
You can’'t make a rule of this kind
that when a Member is on his legs
pnd he does not yield, and so no
point of order could be raised. I
think that would not be correct.

MR. DEPUTY-SPEAKER: There
can be an exceptional situation when
Aan unparliamentary word is used.
The Chair expunges those words.
That is not a point of order.

SHRI SOMNATH CHATTERJEE
{(Burdwan): So far as point of order
is concerned, the Chair can rule
that it is not a point of order. But
you cannot say, no point of order at
all can be raised. When a point of
order is raised, without hearing it,
you cannot decide whether it 1s a
point of order or not. There cannot
be a sort of blanket ban that I can
not raise a point of order.

MR. DEPUTY-SPEAKER: 1 am
not saying that this is a blanket rul-
ing. 1 am out to this particular
gituation. When a particular Mem-
ber has the floor you cannot just get
up and interrupt and want the Chair
to listen. In that case in the course
of the speech if I listen to the points
of order I have to interrupt the Min-
ister about two dozen times.

SHRI C. SUBRAMANIAM: I re-
gret for having yielded to Mr. Madhu
Limaye. I did it because of the res.
pect I have for Tum. But, unfor-
tunately, he misused my weakness
and took advantage of by making
irrelevant remarks on a point of
order which has been ruled out.

MR. DEPUTY-SPEAKER: 1 did
not rule out. I do not want this mis-
understanding. I learnt my ears to

ete., ete,, Bill:

Mr. Madhu Limeye’s point of order
after I had seen the Minister yield-
ing. Therefore, what Mr. Limaye
has said has gone on record and it
is upto the Minister to refute or not
to refute that.

SHRI C. SUBRAMANIAM: These
individual cases could be discussed
to any length of time. Apart from
that I would like to request the House
to pass this Bill as early as possible
thus enabling the Government to
take effective action for curbing
down these illegal activities, Inspite
of the various remarks made by the

various Members, I hope, they will
pass this Bill unanimously.
MR. DEPUTY-SPEAKER: Before

the Minister started his speech some
Members wanted to put some ques-
tions to him and the Minister had
made the request that those ques-
tions may be put at the end of his
speech, which I think was very pro-
per. Therefore, I would allow Mem-
bers to put questions to him now be-
fore we proceed 10 the next stage.

SHRI K. S. CHAVDA: A drug
called prednisolone was smuggled and
marketed by M/s. Wyeth Labora-
tories India and the country lost
foreign exchange to the extenf of
Rs. 2 crores. When this matter was
brought to the notice of the Minister
for Petroleum and Chemicals as well
as the Finance Minister the foreign
officer in that company was removed
by the company. In certain cases.
for example, Beta Picolin was smug-
gled and markeled by Warner Hin-
dustan Ltd. and the country lost one
crore of rupees by way of foreign
exchange. The officer, the General
Manager, has been transferred to
Hongkong. 1 have got the names of
other persons too who are indulging
in smuggling in fhe country and the
country is looted by them. Sandoz
Ltd. smuggled two drug. chemicals
and the country lost about 8 million
rupees by ‘way of foreign exchange.
The Finance Minisiry through Re-
serve Bank of India asks the Sandoz
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India Ltd. to repatriate 8 million
rupees back to India. But the Min-
istry of Petroleum and Chemicals
now desires to revoke their earlier
decision.

1 would like you—in this case not
to revoke that deecision. May I know
why these smuggler companies en-
gaged in drug manufacturing and
the Government officers abetting the
offence have not been arrested under
the MISA. The Government s fully
aware that these were brought to
their notice. Still why they wcre not
arrested under the MISA?

SHRI SOMNATH CHATTERJEE-
Sir, the Hon Minister said that
there is a difference betwcen the
existing MISA law and the new law
that we are goin to pass, This is
supposed to be a more stringent law
than that is now bemng appled.
Again he has admitted that the MISA
15 used against political detenus I
would like to know from him 1if this
1s the real intention of this Govern-
ment, then why the provision 1n
MISA, as amended by the Defence
of India Act, provides for detention
till the expiry of the Defence of
India ‘Act, 1971? That means so
long as the emergency continues, and
six months thereafter the people who
have been arrested and belonging to
political parties for the socalle¢ wvio-
lation of public order, are te rema:in
m Jail for an 1ndefinite period. No
body knows when the proclamation of
emergency will be revoked in this
country. During emergency ar.d six
monthg thereafter they will remamn
in detention. But for a  smuggler
against whom they are trying to say
that they are taking stringent mea-
sures, the emaximum period of deten-
tion is only one year.

SHRI C. SUBRAMANIAM: It 1s for
two years.

SHRI SOMNATH CHATTERJEE:
You have not read your own Bill In
respect of certain categories of dete-
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nuos it ig for two years. You do pot
know your Bill and ¥6u are piloting
the bill,

1 would therefore like to know oOne
thing. You are using this straingent
measure against the smuggling act-
vities. You say you are going to check
smuggling by thig measure. You are
more concerned with the smugglers
than the political detenus. 1 want te
know whether the provisions in the
existing law like the Customs Act,
Foieign Exchange Regulation Act and
the Central Excise Act which provide
for confiscation of property and im-
position ot personal penalty and also
prosccution of the oflenders gre not
enough Are you going to take steps
agamst them? If not, why have you
not taken steps against them so far?
Are you proposing to make a provi-
sion for confiscation of their property
and al<o imposition of personal penal-
ties against the offenders' apart from
thei: detentions?

SIIRI K. P UNNIKRISHNAN May I
know {rom the hon Muuster whether
Government of India 1s aware that the
DMK Government ot Tamil Nadu has
been (olluding with many smugglers
and whether information regarding a
particular smuggler named Mohd.
Yasin of East Coast Construction and
Crescent Construction was conveyed to
the Customs Department of Govern-
ment of India? Though it is stated
that he has left the State and left the
country and has gone to Hongkong,
still he is in the city of Madras. Has
such nformation been received by
Government? If so, what steps do
they propose to take against the smug-
gler?

SHR1 SHYAMNANDAN MISHRA.
Those who have participated 1n the
dehate have made certain important
points For example, it was pointed
out that the political prisoners may be
kept without trial for a period of three
to five years and even indefinitely.
Why could not a smuggler, on that
score, be brought under present laws
and detained indefinitely? 1 have
laid a mreat deal of emphasis on this
and said that there are thousands of
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persons behind the prison Lar for three
to five years. Why could not a smug-
gler be treated similarly? That is my
point number one. Why was there-
for such a draconian measure re-
quired? Secondly haz the Govern-
ment thought about the Law Commis-
sion recommeéendation for bringing
about a constitutional amendment so
that a particular schedule of the con-
stitution 1s amended and MISA be-
comes somewhat foolproof so far as
smugglers are concerned? There s
a specific recommendation of the Law
Cormmission on this Why do not they
£o 1 for 117

Then, in their view, what 1s more
sacred? In the eyes of the Govern-
ment what is more sarrcd-—propertiy
or person” What are thev «dmng to
confiscate theirr huge properties and
assets? If persons could be put be-
hind prision bars why not their huge
assels and properties be confiscated”
Could they not bring up sume meagure
in order tq deal with their properfies?

SHRI H K. I. BHAGAT (East
Deihi), I should like to know trom the
hon Minuster, 1f nol for my benefit,
for the benefit of Shri Shamnandas
Mishra whether under the law any
hody can be kept without trial for
years together by any excculive au-
thority. Is it not a simple provision of
law that within 24 hours an accused
has to be produced in a court of law?
The maximum period of remand 18 15
days. Then there will be the orders
of the court Either bail will nol be
allowed or they do not offer bail

Secondly, I should also like to refer
1o what my hon friend Shr1 Sombath
Chatlerjee was suying He was asking
whether the present law relating to
customs did not provide for conflisca-
hhon of smugpgled goods 1 want to
make it clear that the law provides
for the confiscatinn of smuggled goods,
and not the properties of the smug-
glers as such,
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The other point is this. If the
smugglers had been released, {further
enquiries against them and into their
assets and other things would be ad-
versely affecled and they would de-
finitely take advantage of their free-
domy and iry to escape from the con-
sequenceg of various scctions. I should
like to know the position from the
hon. Minister.

SHRI BHOGENDRA JHA (Jal-
nagar)' I hag raised some points
yesterday., 1 wanted to know whether
under Seclion 110 of the amended cri-
minal procedure code a single smug-
gler or single foreign exchange re-
tkeleer was proceeded against ip any
part of the country? 1If not why?

1 was mentioning the case of a
customns nspector of  Javanagar mn
Bihar who was raught  red handed
while carrying smuggled goods He
‘was cuught bww the people and his face
was pamnled black and he was faken
fo the vplice where four District
Magistrates, Commssioner and Sup-
erintendent of Police were present
They direrted the peoble to take him
to the Police Station But the Inspec-
tor of Police did not take a slatement
trom them Later on a case was filed
and 11 was alleged that the people's
contenlion was not true 1 put a ques-
tion here and answer was given Ican
personally vouch for the truth: it was
not a fani, TIs the hon. Minister guing
to make a special inquiry because the
officer belongs 1o the customs depart-
ment?  In the context of what the hon
Minister has said. why have they not
taken powers to coufiscate the properly
in the present Bill?

MR  DEPUTY-SPEAKER That
question has been puf bv cthers

SHRI BHOGENDRA JHA Is the
Government thinking of accepting uP
amendment No. 377 Lastly, T wanl a
clarification about ‘{he hon. Minister's
amendment,  After six months’ deten-
tion a person of the rank of the Judge
of the High Court wili be put Iin
charge «f reviewing such cases...
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MR. DEPUTY-SPEAKER:
conclude.

P’lease

SHRI BHOGENDRA JHA: Lastly, 1
support my frienq Mr. Chavda’s con-
tention that those who are going In
for foreign collaboration with foreign
drug manufacturers—that point also
cshculd be takepn into consideration,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): May Iknow whe-
their it is not a fact that in Bombay
the black money and other things of
the smugglers are spent largely for
acquiring land and constructing houses
in Back Bay Reclamation? May I
know whether after
Mastan and Bakhia, there was a cate-
gorical assurance given by the Govern-
ment in the last session that the cases
of those who acquired land and con-
structed houses in Back Bay Reclama-
tion would be enquired into and neces-
sary steps would be taken? This has
not been done. Ig it also not a fact
that the black money earned by the
smugglers was spent on Hindi Films,
particularly in he R. K. Studio and
whether after the arrest of Haii
Mastan, much of the film shooting has
stopred and Government has not in-
vestigated the matter where the money
came from?

SHRI PILOO MODY (Godhra): Is
the minister aware that there 1is a
minister of the Kerala Government
who is reputed {o own scmething like
20 to 22 smuggling ships either
Yenami or otherwise? I would appeal
to him to investigate it. My more
substantial question is this. The rea-
son why 1 was angry with the Finance
Minister when he was piloting the Bill
was this entire thing is an eyewash.
It is well known that this sort of smug-
gling can never take place unless there
is protection from customs, excise and
police and political protection. If you
use this MISA to catch the smugglers.
I will say, hurrah! But if they use
the same law against the entire pack-
age deal between political protection.
of officers and smugglers and
arrest them, I will believe what
You are saying.

2887 US—10

the arrest of
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SHRI MOHANRAJ KALINGARA-
YAR (Pollachi): If Government has
specific  information about political
parties, cine stars or individuals who,
with the help of smugglers, have built
properties and acquireq plenty of
black money, whatever position one
may occupy, will they seriously take
steps to confiscate those properties
and bing them to book?

aeER W fag aE @ (FA9IR):
¥ fafaezz @ga & ag stiw= =rgar
¢ % fergram & o o fogar -
ferm g 99 # A7 o%aL faer go
g ¥% 9 awEs W AT gEd SR
al 7T F 37 7 7 fraq geadl &
fasis oFora faa, @ @ae At faand
Al ag 7 qF AA A FIg |

A IWEA mEE o (9E)
JqrEa8 Waled FA0 U8 &9 g fw
fagre & angaa fas & oF @7 ¥
AMRY WA -FEHT Al FEIE 16
& faamw az § faa & are § oy
AW AT 7 »aA AT ¥ @ fHar
7T | 47 Igid AF gar x foed
I9E ¥ qm2A 0 F oF &3 a0
F1 Agg 1 A1 AV GG QAT g FaA
FLFH Iz arq effad sudv o4y 7 Far
39 &1 fowaiy % faq oF @@ w9y
F 3R ! FNIT AT areaw
FAA & F2 AT G A 7 ;IR
g Al g I A1 FAA YEg F
faa® w19 @Y ST FW w0 a7
Tadig foasr ardl #ing AT | 3q
AT H F& AFUAT A 7

SHRI K. S. CHAVDA: He is in the
ruling Congress, not in Cong.(O).

SHRI C. SUBRAMANIAM: Mr.
Chavda gave specific information
about three cases. About this he had
already given information to the Gov-
ernment. I shall try to find cut what
action hag been taken and see if fur-
ther action is necessary to nursue this.



259 Res. and Motion re.
MISA and conservation

[Shri C. Subramaniam)

Mr. Chatterjee asked why this is
confined only to one year. Whether
there is emergency or not, this Act
will have to stand on its own merits.
Therefore, this will have to stand
judicial scrutiny. So, we Aare advised
that on this basis you cannst detain
them for a long period. There is no
use of his laughing. We are also
guided by legal gpinion. That is
why | year and 2 years have been
provided. If it becomes necessary
later on to prolong it, we will come
with the necessary amendment,

Coming to confiscation of property.
there are twg kinds of properties.
Ai»ut goods which are smuggled.

there are already provisions in the
Customs Act and Excise Act for con-
fiscating them if they are caught. The
more important thing is property ac-
quired kecause of the earnings of these
smuggling activities. It is a question
of tracing these properties, WMany ot
the properties do not stand in the
name of the smugglers ‘hemselves.
They are held benami by various
persons. A close enquiry will have
1o be made and T cun assure the
House that the enquiry is already
going on for the purpose of identify-
ing the various properties which have
been acquired and which are stand-
ing in the name of various benami-
dars. As it is, even if we trace the
property, under the Income-tax Avt
or Wealth-tax Act, you can only tax
it and levy penalty. It cannot be
confiscated. I do agree that these
properties which have been acquired
by illegal activities stand on a differ-
ent footing than merely tax evasion.
Therefore, a specific law will have to
be enacted for this purpose. We are
looking into it and we shall come for-
ward, if necessary with senaraie Act
for that purpose. Certainly it can-
not be linked with this. All legal im-
plications will have to be looked into
and we will do it. Firstly identifi-
cation of the poperly is the mnst
important thing and is going on.

raised
which

Mr. Shyamnandan Mishra
a point about wundertrials
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was elleclively answered by M+« Bha-
gal by his counter question. All
undertrials are under judicial cus-
today. They have to out them in cus-
tody and release them on »ail, etc. 1
have said that if there is a specific
case, we can have a charge-theet. But
here it is nnly circumstantial eviden-
ce linking them with srauggling acti-
vity. That is why we put them un-
der preventive detention, Mishraji
also raised the question of constitu-
tional amendment, The guesiior. is
whether this House is competent to
enact this legislation. If  vou look
into the provisions of the Schedule,
giving powers to the Centre, the Con-
current powers and the State powers
cither it is included .n the Schedule
or it is not includeq in the Schedu-
le. In our view, it is not included in
the Schedule, either in List I cr List
II or List IIL The residuary pow-
ers res{ with the Parliament. There-
fore. the Parliament is competent to
legislate on this  basis. This  has
been upheld hy the Madras High
Court in its recent judgment, This
very Ordinance has been held wvalid,
that is, intra  wvires. Therefore,
there is no question of amending the
Constitution for this purpose so that
the legislation may be valid,

17 hrs.
lle auso raised the quesiion of pro-
party and so also.

Mr. Bhagat to which I have already
replied.

Then. Mr. Jha mentioned aboul
the new Criminal Procedure Code.
Certainly, that is not an Act which

should be applied to these criminals.
That is why we have made a special
provision here. That was passed omnly
in  April. 1974 It was given effect
to from 1st  April, 1974. In the
peanwhile we have made this special
privision, Why go to a remoie Cri
minal Procedure Code when we have

cnacted this special legislation for
this purpose?
The hon Member. Mr. Jha, also

said about some officer having been
caught while he was indulging n
smuggling. There are two versions
about it. I do not know which ver-
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on is correct. We can further in-
uire into it. One version is that
an officer caught a person who vras
indulging in smuggling from India te
Nepal or from Nepal to India and,
when a crowd gathered, they caught
hold of the officer and punizhed him
with all the atrocities which have
been mentioned by the hon. Mem-
ber. ... (Interruptions) The  othes
thing could also have happened,
Therefore. this a matter which will
ihave to be enquired into further 1
can assure the hon. Member tharv
any officer who indulges in these il-
legal activities will be severely dealt
with. There 1s no question of any
leniency as far as this is concern
ed.

I think, Mr. Jha also raised a ques-
tion as to why six months review has
i come in, instead of one year. We
have to be guided by our highest
law officer with regard to the reason-
ableness of the enactment so that it
might stand judicial scrutiny. There-
fore, whelher we can postnone the
review of the case for one year with-
out being referred to anybody, mere-
ly to the satistaction of only the exe-
culive, the advice given was that it
is better we restrict it to six raonths
and within six months, we can ap-
point somebody who has been a
High Court judge or who is cualified
~ to be a High Court judge to look into
- il, and, on his advice, we can further
carry on for one year before referring
it to the Advisory Board. It is only
on specific legal advice that we hLave
taken this step.

Mr. Unnikrishnan raised one point

that the D.M.K. Government is col-

| luding with some smuggler and he is
evading arrest. Certainly, I will
look into it. I do not believe
E_ that such a thing is happening, Anv-
how, that is a matter tor turther
ingquiry. We shall look iato it.. I
would not like to charge another leg-
ally constituted Government tbat they
are indulging in these things. It
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should be jeft to the QOpposition
Members to indulge in irresponsible
statements, 1 do not think we shall
indulge in this Theretore, simply
because there is some informat:on
floating about like this, should I
immediately say that the DMK Gov-
ernment is colluding with the smug-
glers? T am not prepared to say that.

Shri Priya Ranjan raised the point
regarding Back Bay propertics. As I
have already stated. we are trying to
trace these properties and where this
accumulateq wealth has gone. Asg he
has made pointed reterence where the
accumulated wealth has been invested.
certainly we will have a nointed in-
vestigation. ...

SHRI PILLO MODY: Alsa about
the Ministers.

SHRI C. SUBRAMANIAM: includ-
ing the hon. Member.

SHRI PILOO MODY: T have filed
a case in the High Court.

SHRI C. SUBRAMANIAW- With
rcgard to the Hindi films, VYes, 1
have alsp heard about it. Manv of
these film studios are now without
any work whatsover because the sour-
ce of money has been blogked. I
am told that even some of the films
which are half-done have heen stob-
ped because the source of money has
been stopped. That only shows the
effectiveness of the action we have al-
ready taken.

SHRI PILOO MODY: WMovies are
not made and he thinks it is eflective.

SHRI C. SUBRAMANIAM: Mr
Piloo Mody gave some informatior.
about 22 ships which are involved in
smuggling and being owned by &
Kerala Minister.... .

SHRI VAYALAR RAVI: Ii is ah-
surd. It is nonsense,

SHR1 MADHU LIMAYE- You
know about all these things?
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SHRI VAYALAR RAVI:
lenge. This is not correct.

I chal-

SHRI C. SUBRAMANIAM: What
the hon. Members says is an absolute
truth for him and we have to swal-
low it?

SHRI PILOO MODY: You in-
vestigate it. I have not given any
name, I have given only a hint. 1
was not like him giving names of fic-
titious people. I just heard. T say
this i, what 1 hard. You insestigate
it. But please do not ask the C(BI
to do it.

SHRI C. SUBRAMANIAM- The
hoh, Member admits that this v.as only
a rumour which he had heard and aS
a responsible member, he has hslen-
ed to it and he is mentioning it in this
ouse,

SHR1 BHOGENDRA JHA: Why do-
es he come with a rumour? Either
he should mname the Minister or
should not mention it.

SHRI PILOO MODY: 1 will find
out if you want.

SHEl1 C. SUBRAMANIAM:- Find
out? This is sirange.

SHRI PILOO MODY 1 do not
know whai the Minister want us
o talk about. What I have said
was that I have not heard the name
¢f the Minister. I heard the MMinistry
in whose charge he is, Just because
[ had not produced it here, you cannot
say that it is only a rumour.

SHRI C. SUBRAMANIAM: Kindly
fel me know...

SHRI PILOO MODY:
want to be irresponsible.
1 woulg have sent a nolice.

I o not
Otherwise

SIIRI C. SUBRAMANIAM: I am
glad the hon. Member has heen res-
ponsible, Because a Minister in
charge of a Ministry owns 22 smuggl-
ed ships....
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SHRI PILOO MODY: Not smuggled
ships. Owns 22 ships which are used
for smuggling.

SHRI C. SUBRAMANIAM: ....
smuggling ships, I want to say this in
all fairness to the Kerala Government
that it is one of the best.run Minis-
trics in the country to-day and, there~
fore, there is no question.

SHRI PILOO MODY: Because i is
not exclusively run by you.

SHRL C. SUBRAMANIAM: It js
one of the best-run Ministries,

SHRI1 PILOOQ MODY: You should
cat tonight,

SHRI C. SUBRAMANIAM: Unless
he hag got definite information, in my
view, it will be an irresponsible
utterance from a responsible Member
like Mr. Piloo Mody.

SHRI PILOO MODY: What com.
phments to hig future masters!

SHRI C. SUBRAMANIAM. The
other points, bui a relevant point
made by Mr. Piloc Mody was that
these things should not have happened
without some of the officials colluding
He also said that there should have
been some political protection also
Certainly, those matters will have to
be investigated. But as far as officials,
whether of the Customs or of Exci.c,
are concerned, there is the Department
of Vigilance and action has been taken
against quitc a number of officials
But I want to state on the floor of the
House that they have done an excellent
job during the last two 2-3 months
and without their co-operation and
without their vigilance and without
their detection, so many people could
not have been arrected so quickly and
put into the prison and see the effect
of it not only in the film field but also
in various other fields, Mr. Mohanraj
raised the question whether if links
are traced to political personages of
cine-stars etc. action would be taken
without fear or favour and on that I
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assure him that however high the per-
son may be the strongest action will
be taken. Mr, Shastri gave some in-
formation.

SHRI RAMAVATAR SHASTRI’
His name ijs Kamdeo Singh; he iz an
absconder. . .

SHRI BHOGENDRA JHA: He has
got his private army; there is reward
pf one lakh of rupees and yet he is
protected by many CONGI MLAs and
Ministers. He is protected by many
Ministers of Bihar Government and
perhaps Central Government also.
Unless you send force from here you
cannot get him,

SHRI C, SUBRAMANIAM: What-
ever may be the links, if these links
are cstablished, we will take strong
and striet action, The hon. Membher
gave some information. Mr. Jha said
about protection by CONGI MLA or
Minister; well, I don't know what
responsible stalement this is. but since
he has made a statement. we shall
cerlamty ook nto it

SHRI BHOGENDRA JHA: We will
be sutisfied if you only arrest him, he
i, an absconder,

SHRI C, SUBRAMANIAM: Sir, I
have tried to answer to all the points
which have been rajsed. Thank you

MR. DEPUTY-SPEAKER: Vajpayec
is not here.

wragfmd : § @@ 3
e BT R A WYE

MR. DEPUTY-SPEAKER: It cannot
be done,

oft AW fowd : 7 sUAEQT T A
IS T {——WIAT AT YL V-9 @A
A ww a@n w7 wg semm =Y wew
fagrdy aroddY, AT war wy waAd
F AW T ar 1 oY vz fagry AT A
87 T@r, 4K T @1 3 ®AL

elc,, etc., Biil

aat Al § #a 3% w7 qAwv Y o 0§
WY wara 7g% T aw Aw Afew &
dF et war | s qar g fw
o waY afz 4T giiwr g Ay gEQ
RAY IT XY FqE U7 qATE T |

F3 Atfasy fzar @ AMzg WX %1 W@
gAma &7 W9 saany few e
# A7 /{7 31 wFALY 1 AW
F F2T /Y AG A Ay 3q F fagre
%7 fzadra® | 3W @ W OF TW0
wfamam F1 A& A\ @9 a@dl A
@7 AT 39 51 4w =Y sifawg a7
Ffaai am 9y aro ¥z I
HE AT ¥ FarEl wEn W@ O wafa
Zrfaa o

MR, DEPUTY-SPEAKER: I have
always said I admire Mr, Madhu
lLamus+; he 13 a hard  fighter but he
alsv fights within the rules of the
game. Now, if you read the rules you
will find, it is only the Member who
has moved the motion who has the
right to reply. You referred to a
particular instance. I have the record
with me here but that is not exactly
what you are trying to make out. On
9th May, 1974 the No Confidence
Motion was in the name of Shri
Jyotirmoy Bosu and he got up and
moved the motion but he gave up the
right to speak on the motion becauge
another Member of his party wanted
to speak. He gave up the right to
speak on the motion but he moved
the motion and when it came to reply-
ing to the motion it was Mr, Jyotirmoy
Bosu who replied to the motion. You
also tried to make out the case in
regard to Ministers. You gaid another
Minister can speak on the Bill. Our
rules provide for that. Now, you read
Rule 358(3):

“A member who has moved a
motion may speak again by way of
reply,...."

SHRI MADHU LIMAYE: Here rule
170 applies, Why do we give notice?
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MR, DEPUTY-SPEAKER:
have a look at Rule 170,

Let us

oft wy faerd : TAFUTER B oaE
=7 feaoney——wgr afedom 21 f
FaT WA A g AEAT )

MR DEPUTY-SPEAKER: There is
no prohibition but there iz no provi-
sion either.

off wy form : oo AR fem=TyT-
TE A AHYE A% WEAA ¥

SHRI H. M. PATEL (Dhandhuka):
Why 1s it then permissible to have =a
many names lListed?

MR. DEPUTY-SPEAKER: The only
validity to allow so many names is
that if the first person is not ithere to
move then the second person will
move, But once it is moved, it 18
only the Member who has moved who
can reply.

Now, I will put to the vote of the
House the Statutory Resolution moved
by Shri Atal Bihari Vajpayee. The
quesaon is:

“This House disapproves of the
Maintenance of Internal Sccurity
tAmendment) Ordinance, 1974
{Ordinance No. 11 of 1974) pro-
mulgated by the President on the
17th September, 1974.”

The molion was negatived.

MR. DEPUTY-SPEAKER: Now, I
will put to the vote of the House the
motion moved by Shri Aial Bihari
Vajpayee. The question is:

“That this House disapproves of
the Presidential Order issued on the
18th November, 1974 under clause
(1) of article 359 of the Constitution
suspending citizens’ right to move
any court with respect to orders of
detention under the Maintenance
of Internal Security Act, 1971 for
the enforcement of the rights con-
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ferred by article 14, article 21 and
clauses (4), (5), (8) and (7) of
article 22 and also suspending all
proceedings pending in any court for
the enforcement of the aforesaid
rights with respect of orders of
detention under the Maintenance of
Internal Security Act.”

The motion was negatived.

MR, DEPUTY-SPEAKER: The
aquestion is:

“That the Bill to provide for pre-
ventive detertion in certain cases
for the purposes of conservation and
augmentation  of  forewn  exchenge
and prevention of smuggling activi-
ties and for matters connected there-
with, ve taken into  consideration

The motim was adopted.

MR DEPUTY-SPEAKFR  Naw, we
inke up  eclause-by Gause  econswderg-
tior T {think to clause ? there 15 no
omendment,

The guestion s

‘That Clause 2 stand part of the
Bill”,

The motion was adopted,
Clauee 2 wens added to the il

Clause 3—-(Power (o make order
detenung certain persons.)

MR. DEPUTY-SPEARKER. Niw W
fuke up Clause 3. There are some
amendments. Are you all moving?

SHRI K. P UNNIKRISHNAN 1
g to move:

“Page 2. line 97—

for  “satisfied”
appears” (8)

substitute

“Page 2 line 40, —
fler * order” ingerfe—

“withou! assigning anv specific
reasons, or facts and wilh-
out affording any ©ppor
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tunity of being heard ex-
cept as provided under this
Actl.” (Y)

SHRI JANESHWAR NMISRA: I beg
to nmiove.

Page 2, lines 28 to 30,—

for *that, with a view to prevent-
ing him from acling in any
manner prejudicial {o the con-
servation or augmentation of
foreign exchange or with a
view to preventing him from.”

substitute—

“who habitually and clandes-
tinely engages in activities
prejudicial to the conscervation
or augmentation of foreign ex-
change with a view to preven-
ting him in engaging such
activities or with a view to
preventing him from” (21)

SHRI RAJDEO SINGH (Jaunpur):
I beg to move:

“Puage 2, line 41—
add at the end—

“and vehicle or transport if any
used be taken over Hy Guv-
ernment” (30)

SHRI C. SUBRAMANIAM: [ beg to
move:

Page 2,
after line 45. insert—

“(3) For the purposes of clause
(5) of article 22 of the Con-
stitution, the communication
to a person detained in pur-
suance of a detention order
of the grounds on which the
order has beep made shall
be made as soon as may be
after the detention, but or-
dinariiy not jater than five
days, and in exceptional
circumstances and for rea-
sons to be recorded in writ-
ing, not later than fifteen
days. from the date of de-
tention™. (35)
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MR. DEPUTY-SPEAKER: Shall T put
the amendments to the wvote? Or do
you wanl to gpeak?

SHRI K. P. UNNIKRISHNAN: I
want to speak on this.

Sir, for the last one decade or so,
smuggling on a gigantic height has
been eroding the national economy
and it has also become a major eco-
nomy with consequent distortions in
the entire economy.

17.21 hus.

iSiury NawalL Kisnore SiNHA  in the
Chair)

It is estimated that the ioss is vary-
ing from Rs 500 to 600 crores even.
The economists themselves put down
the loss by way cf foreign exchange
Letween Rs. 500 and 600 crores from
smuggling alone apart from other mani-
pulations practised and as expressed by
Shri Limaye yesterday like underin-
voicing and overinvoicing and illegal
remittances etc. These have been go-
ing on. It may come to the tune of
Rs. 300 to 400 crores a year. The
fisure  mentioned in the Kaul
Committee Renort is a gross
undeiestimate. If you take the
general view of the whole problem
of smuggling as well as illegal remit-
tances. underinvoicing and overin-
voicing. I would say that we have
been losing not less than Rs. 1.000
crores of valuable and precious
foreign exchange every year.

Beyond all this, we have also seen
that this menace has become a social
menace. Also it has produced dange-
rous distortions in our social values as
well as in our cultural life with dis~
astrous consequences for the entire life
of the country. Taking the coastal
States like Maharashtra, Kerala,
Karnataka and Gujarat, I say this
social distortion has been produced by
smuggling in this country. What is
more important that has been debated
here is not whether this party or that
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party has taken money or whether
this individual or that individual has
given money but what is more impor-
tant and fundamental is that the
smuggling has rigsen to such alarming
proportions that thiz i producing
dangerous distortions not only in the
economy but also in the very social
structure itself. This is the point that
{ want to emphasise. And that is why
I would congratulate the Prime Minis-
ter for the bold step that she has taken
mn bringing about the Ordinance as
well as the present Bill

Also what is more imporiant. let us
not forget that, 1s that repealedly the
Committee of this House ke the P.A.C.
has been drawing attention of this
liouse and the countiy regarding the
steps to be taken to effectively pre-
vent the loopholes in the anti-smug-
gling law, the customs law. Also the
Law Commission, in their 47th Report,
has drawn our attention to one thing.
I would also refer to the recent judg-
meni of the Supreme Court where it
has called for more effective steps in
stopping the smuggling and such other
offences. So, my contention is that
this is an extraordinary situation which
calls for an extraordinary remedy and
that is why thisz Bill, these oftences
cannot be dealt with under the ordinary
laws, over can they be dealt with
through the normal procedures and
normal laws. Some of the smuggling
gangs have connections with notorious
international gangs. While I welcome
this measure I would say that this is
not enough. Clause 3 is the most cru-
cial clause which empowers preventive
detention Ly certain categories of offi-
cials. I am referring to the way it is
drafted The crux of the problems
is in the word used here in
line 27: “i4  satisfied”. This s
the crucial point. A part from dic-
tionary meaning the word “satistac-
tion” has a c'ear legal conotation. It
rdoes not give the authorilies necessary
discretion to achieve the purpose of
this legislation because ‘satisfaction’
necessarily means ‘satisfaction on re-
asonable grounds’ In a number of
cagses where statutes have the word
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“gatigfaction” Supereme Court has
come out with a clear verdict that it
must be based on reasonable grounds.
It does not exclude the plea for natural
justice, If this principle is accepled by
the Courts the whole purpose of this
legislation would be lost. I would
support the plea put forward for a con-
stitutional amendment. But that iz a
different proposition altogether, Here
I should say thal the word satisfaction
cunnot uchieve the purpose of this le-
gislation because it would be opening
the Aood gales of litigation and courts
would intervene at every stage. This
is extraordinary  situastion calling
for extraordinary remedies. It ls a
cancerous growth caling into the vitals
of our svsiem. So unless this is clear-
Iy exempted from judiciul review you
will not be achieving the purpose of
preventing smusghng. I want the
purpose of this legislation to be achiev-
ed and hence mv {two amendments,

oA fy ;. gaefa Sy
F0 3 (1) Y 8L Araw wrg 2@ !
Y AT 3R B9 7 Ay Ay afew
frm am ¥ 3¢ medi 7 Ay o fae
fxar ar fx wr oz FAAX & wGT AT
fatts wa ¥ Az Avar %t waEd
A% gf7g @ 2w 109 T 110 F
BARE 1 3w H frarguy fv

/..with a view to preventing

him from acting in any manner...’
any manner

AT AT 1§ A1EH) ST qUAT oy
T ¥ Aty factz @ fgeay WY
TEMAT MW AT AAH A 3R
I9 ®Y I X A dnuw faart fx

“AY WY WX &Y searea: Wi
W fod fagely mar % d<an wr. "
m#‘tmawmwmmra
AY 8T oA F7Ar g 9w & fadrw
FRT w4 ) wrow gE FwE
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&t ¢ fr dfafers oodew & ﬁmﬂi
WIT §F TFF F1 LEXATS @ H4 |
go W § 78 wET ¥ v wre a% £ 7R
a w1 Wit B wA fY QR ATE Y
ZT &@ & fomy aman &, R FW F
aret % faaTs aAmar g Wi 98 €1 mks
oo &Y, o ¥o Wo Tgar TET &1 4T
fw &1 Sifafes= ey ¥ faars &
geRaTer FRaT arar § 1 TR I guTI Sl
e & gaw T F & fog gg s &
for Wy S gATL HNA 7 ATA 7 arfw
frdte o= &Y a7 ¥ W7 2w FY O
wAHT ®T §TF ¥ A 48 7 saF fwar
ot & fo et oY ST P s w1 frewa
3 WAT A W 34 AvifEe w0
Nfea vEF 1T AT W1 WG (@A
1 w00, aTa g1, AT g, "X
siq W F T YSTT Q1T SART Gt H
a:z{;rrfﬁ'lf&'mf 7F F1 WA avg
fpur &, w3 e & faefadi A& &t
et ¥ a=g fear & 1 Fomma ST ATaA avEt
% fErems FT0 FIF & 41 gL T § IR
Hrar ¥ aga aww a7 faar sET § A
3% e qaed 973 § | R AAA R
foF sTq AR AWEH ®1 AT F |

st Trwds fag | TR TS WTE WA
HUTer 9T AV FEAT § | WY S F1
feda s WY FTaaT ¢ § 1 AfFT A
I TH9 BN & A gL g AfgEed
1 & Ry § T F73 § 7 9D
g 9z §¥A §-we & wgar g e IAw
fedn £ & W19 479 IT® & ifgwes
¥1 WY TTSE FT forqr oy, IART W
Fafpake w1 fagr amar w2 1 78 AT
qirediz & | ¥ @ & f ag wer
¥ za ¥ A wrar § 74t § gEw AA
W

SHRI BHOGENDRA JHA: The
minister himself saig that this enact-
ment ig not meant for those persons
who by chance are in possession of
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some smuggled goods The spirit of
Mr. Jancswar Mishra's cen be accom-
modated this way Insiead of saying
“preventing him from smuggling
goods” you can say, “preventing him
from beiwng engaped n smuggling
goods.” In this way, the spirit of the
minister’s statement also can be ac-
commodated. Otherwise, that danger
remains.

ot wy foed @ 37 fawas o 7@
qAR wEEAT T § | 7AE A1 F AR
a1 AaEr & (% wEl Agred /) siat %
ATy Tqz FAATT A9 1 7 a2E qKW
mgfrang s HaA g mw
A3, wF At o 77 & fr

“with a viiew to preventing him

from acting 1n any manner prejudi-

cial to the conservation or augmenta-
tion of foreign exchange ... "

Tedy siofy, S3
“or with a view to preventing him
from smuggling goods, abetling. etc.”

Clearly tlere are two categories.

% a7 # & &1 IAFLT IAT A°RAT §
fora®t Srasrer &% waFT ar & 1 g
il AT AT forwy wrey arfae
fagrgyab e A AT FT A& | W9
=rg7 & fr 77877 7 ¥ awT T Wt
FT AT H9 foar oy ?oag oo
qarar § | e 3R AR aewr faeh
& 21T gooEr | AF & ¢ wfird
fadr 7 TaqE AT FT W@ AW T IAAT
gfers 93 & qFTA F) g7 A A G B,
e F1 fFA T ¢, 7t 6t e W O A
eafan & w0 ¥ fag swrgez fear o
T 9T | 48 AT Y 7Y § i a8 gfew
a1 TETH T0 OFATEE o7 TAFH 099 9
feg a% | agY @va wwa § gHT ATHY
afgar & a1 ¥ g€ oY o g7 FLEA
w7E & aY TH [N T JUAGT YT | WTTHT
waA Y, fog 1 oroa W s frur
§, o 9T g w4t A o ?
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T FF TEAF TG § ) AN W
afeer wfaert ar weew afgsrd @9
fr wa gh ¥gaq Ad s R, Al &
¥ { A=5g srar, A1 ¥ 9wy a7 7
faar 1 €A Vg § AT ATEN, FEAZ T
T FTH FAAT, AT TG FAT | T T
o =g ¥7 F oy sqwT w1 F @A
4 FrFa € 79 97 78 TT aAERYE
FEY & Wiv ag F A0 gAY W
Fva &) aE

farofy war 2 9rd) =1 A A
faToir war #v wfor w1 W@ T FH
agn ¥ wErTE § W1 AW A7 weriaar
ST 7T § AT sRamtan w5 g
gAaTatan & F{vy 3a% fgars oy ga%
Az wriarg g1 AvA 7 1 A zaEr
ag waew 71 & {5 Fwad 1 org M-
Wz T FL ) AF AT FT, AT AT
ZAY qxd 7 A w7 q{E@Y 74z (A
+ Hatew gra¥ees ¥ A & d g
wiqH INFr Ieww fwar wfEw g ®
& wrewY art g9 adr 7w | F el
FIO ATGR F | o w5 5 a% eaiam
v ¥ wgr & fr ag Az agwe BT
g1y earg g §a gar 2 f5 oo
wZE, wox qrga A, f@ A i
g FE TEAT ¥ | AT WE WeE,
97 W19 waAT Faeierd)y 97 58 @ &—

SHRI Il K P SALVE (Betul) 1
have been lold by vne ol the execu-
tants that the document 1v a forged
document I smd that yesterday.

SHRI C, SUBRAMANIAM We shall
g0 1nto that

siiaqfrd 72 A Ag AT TR
& 1 & wiga g fw EwT geTAT A% WX
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ATl 3% Ty & WY aeemeEY F #1 R
argE 1Y ¥ WY 787 )

TAAT 50 AT WY Fad o qHT WA
Taaratey & stfedr aew @ w€ & ar @
EW Al & ) wu vree oy goT &
m7 it qrowt & g ¥ w@rg | Faw
THaT SATE ATZAT g for wwgamady a7
STHIST #41 EAIT FATfY: qAYE TREET
s swToy f2ar & geed s qay oY
"o Wive Wi F1 fermr § fordr wrdt
8 WA § | wEAT /7 ard gAEY Jra
FHAT ) T 5T ST q1E & Agd o8y
AT B—

SIRI N K P Sahe It was not onlh
1 tase ol torelgn exchange

There was an allegation ot violation
ot ~ome other enactments Thete was
ann allegation ol sale ol steel and ce-
ment  qaoty which  would not  faal
under ihe Foreign Exchange Regula-
iton Act 8o 1 thouzht a comprehen-
shve o ttiting under the Compames Adl
I penmssible by thee Company  Loaw
Bowa  That 15 why 1T wiote 1o Shn
Gokhdae

ot 7g femd ) s W gl WA
gv1 |qifeq | gevnn st o 8
IHF AT F FEAT A1 aqrg v gl
oofriar WY o 87 Hedr & Afww ae
A WHAGT FATT § B AT W7
forr @7 @1 AT & WYE AYT 9V, my
feese At wosr & gur A7 TEEE
% wrg faear o &fem 399 e @
g &@ 11 fw 39 wree wifad *
I ¥ Ay ugwiz 1w, gaifer
AL & Aq AV g T BIT OFAES
IT ATAAT § A ATYHET HATAG, TH-
BRI FTRTT, fro 4% wregiar,
T WTAFA | g A AL A A
AT SHWT 9T BT QTR T qAdR
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g vew ary § & wrgar § frwrw AR
g d vy A gEr e A At ®
TLH A e g F a1 Harw arfie
weg Fewafaat gr AT 7 fagel g
MR FTHHATORT HITEA A F7HTE
s ST ST e
MR. CHAIRMAN: The Minister.

SHRI ERASMO DE SEQUEIRA
rose—

MR. CHAIRMAN: No please. My
difficulty is that the time is very limit-
ed. The hon. Members who have noi
moved any amendment are supposed to
have accepted the clause.

SHRI ERASMO DE SEQUFEIRA. 1
oppose the enfive clause,

MR. CHAIRMAN: You have not
moved any  amendment. Anyhow, 1
cunnot stop you totally. You be very
hrief,

SHRI ERASMO DE SEQUEIRA: I
will be very brief,

This iz very important matter. I
wiant {o draw the hon, Minister's atien-
tion to two points. First of all, it
deals with preventive detention. The
hon. Minister has gone on record to
say that it is the intention of the Gov-
ernment to use powers merely against
persons who are well known to be in-
dulging in these activities which the
Government consider as anti-natnonal
and which they would like to prevent
them from indulging by utilising these
preventive detention powers.

Here, I want to draw his attentlon
to the fact that. firsi of all, the clause
is subject to the subjective satisfaction
of the officer concerned because it
says:

‘‘or any officer of a State Govern-
ment not below the rank of Secre-
tary io that Government, specially
empowered for the purposes of this
section by that Government, may,
if satisfied...” '

ete,, etc., Bill

I'herefore, the power is given to that
officer subject only to his own subjec-
five satisfaction. Then, it says:

“with respect to any person (in-
cuding a foreigner) that with a view
to preventing him from in any man-
ner, . '

It is as wide as it can be.

So, you have here two sourceg of
mischief, first, there i  subjective
satisfaction and, second, the powers
are as wide as they can be. My
submission is, when you have a case
like this. it is necessary for you to
contajn Lthose powers with some limi-
tution. It iz for this reason 1 say
that the amendment moved by my
hon. friend, Shri Janeshwar Misca,
which qualifies the type of person
that can be covered by this clause by
saving. “who habitually and clandes-
tinely engaged in activities” would
be the appropriate wording to use
here because these powers, we all
know, have cume to be used with one
iugtification  and  ended up with not
being used in unother fashion,

Even about the present MISA
arrests, court after court, review
board uafter review board, has been
turning down and throwing the orders
of the Government. This is a fact
of life. Wg cannot run away from
it. Therefore, I say that the Govern-
ment should not come to the House
saying, “We want wide powers butl
we shall use them in a narrow way.”

You have stated your purpose.
Why don't you accept the amend-
ment, making it possible to be used
only against those persoms whom you
vourself say that you want to use the
powers against?

SHRI C. SUBRAMANIAM: Sir,
there are two extreme points of view.
One is put forward by Shri Unni-
krishnan who says that not even
“satisfaction” is necessary. He says,
“If it appears” will do and he fur-
ther says, “without assigning any
specific reason, without affording any
opportunity of being heard except as
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provided under this Act” 'That is
the extreme point of view which
Shri Unnikrishnan is taking.

The other hon. Members are taking
another point of view that there
should be further restriction.

Taking into account the class of
parsong against whom we have to use
these things, we have to keep two
pointg of view One 1s that the
legislation should not be struck down
as being too vague and with too wide
powers heing given to the executive
without iimitation. The other thing is
that we should be able to take effec-
tive action against this class of per-
sons. So, it 1s  taking that
into view that we have spe-
cifically used these words, “‘with
a view to preventing him from
avting in any manner prejudicial to
the c¢onservation or augmentation of
foreign exchange”. It is not just onc
small thing which will come into the
conservation or augmentation of for-
eign exchange, That is why we have
used the words ‘“comservation and
augmentation of foreign exchange”.

How this foreign exchange is being
sold, is, for example, when they want
to send money from abroad, instead
of sending it through the legal chan-
nels, they sell the foreign exchange to
a particular person and he pays for
the foreign exchange at a higher rate
here This is generally the foreign
exchange racket which has got to he
put an end to. Of course, over-invoic-
ing and under-invoicing salso is therc.
But that also could Jead not merely to
one instance but a manner of instances.
Therefore, for the purposes of taking
preventive action, if there is a specifi>
case, it is not only a habitual man. If
you prevent him., that is not only
Yecause where the preventive action
becomes absolulely esseniial. We have
o take into account all that and we
have framed the laws. I would not
like it to be further resiricted, Then
he gaid about the subjective judgment
of the persons concerned. That is why
we have provided for the review, Ad-
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visory Board, ete. Those are the speci-
fic safeguards we have given even to
the detenus—a review by the appro-
Priate persons #nd authoritiez. Theve
fore, on that account, I do nbt think
‘we need to go that far.

My amendment No. 35 is there that
for the purposes of clause (5) of Art. 22
of the Constitution the grounds shall
be communited within a particular
period. I would request the hon Mem-
bers to accept the clause as amended

MR. CHAIRMAN: Now, the gues-
tion is:

Page 2, —
after line 45, insert—

“(3) For the purposes of clause
(5) of article 22 of the Con-
stitution, the communication
to a person detained in pur-
suance of a detention order
of the grounds on which
the order has bheen made
shall be made as soon as
may be after the detention,
but ordinarily not later than
five days, and in exceptional
circumstances and for rea-
sons to be recorded in writ
ing, not later than fifteen
days. from the date of de-
tention.” (35)

The motion wdas adopted.

MR, CHAIRMAN: Now I will put
&ll the other amendments Nos, 8, 8, 21
and 30 to the vote of the House.

Amendments Nos, B, 9, 21 and 30
were put and negatived, .
MR. CHAIRMAN: Now, the question
is.
“That clause 3, as amended stand
part of the Bill.”
The motion was adopted,

Clause 3, ds amended, was added to
the Bill.

Clauses 4 and 8§ were added to the
Biuts.
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Clauge 5A (New)

SHRI BHOGENDRA JHA: I move:

Page 3,—
after line 14, inser(--

“5A, Entirc property acquired
through smuggling or in
violation of Foreign Ex-
change Regulations, helong-
ing to those detained or not,
shall be confiscated 1o the
State irrespective of the faci
whether it is benamu  or
otherwise.” (37)

SHRI C. SUBRAMANIAM:. I have
alrcady given you the assurance, 1 do
not know whether you want to move
should move it again.

SHRI BHOGENDRA JHA: The hon.
Minister is correct that he has given
an assurance, The amendment that 1
have moved is to the effect that the
entire property acquired through
smuggling or in violation of Foreign
Exchange Regulations Delonging to
those detained or not, shall be con-
fiscated to ihe State 1rrespective of the
fact whether i1 1s henami or otherwise
I think it may he that in this session he
may not be able to bring in and get
the legislaiion pas<ed. Then. we meet
onlr in the Budget session. Mean-
while, the entire property belonging to
these smugglers may puss to other
hands through underhand transaclions
and the Government may not be able
to lay their hands on them later on.
So. I wani this now Section 5A to be
added so that the existing machinery
should at least attach those properties
so that they cannot be transferred to
other persong clandestinely. There-
after, it a legiglation is brought, that
will be all right. So, I request the
whole House and the hon. Minister to
accept this amendment as part of the
Bill. But, in cage he is in a position
to assure that in this gession itself the
legislation will be enacted, then I
would be gatisfied, But, if in this
session he cannot bring in, then the
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whole purpose will be defeated. Hence
my amendment and I request the Min-
ister to accept it. Already some 30
smugglers have peen released by High
Courts and the Suvpreme Court and
many more will be released and un~
less this new section is added. I fear,
the property in the hands of smug-
glers will puss to other hands. So
this step is necessary and unless
another Bill is brought forward and
adopted in this session I would not he
salisfied,

SHRI C. SUBRAMANIAM: With the
pace of the progress we arc making
with regard to the transaction of bus:-
ness I do not know whether we can
bring in any other new Bill; it depends
entirely on the opposition members.

SHRI BHOGENDRA JHA: Extra
saturday can be taken. I{ you bring
it on extra saturdav we can git; so this
can be done. None is opposing it.

SHRI C, SUBRAMANIAM: W¢ have
enough provision uncer Income-fax
Act and Wealth Tax Act for identify-
ing the prrpertieg efc, and for that
thing absolutelv ng fresh provision is
necessary. Once link 1s  cstablished,
under existing law, I agree it cannot
he confisceted it can  only be iaxed,
penaliies imposed ele. but m such class
of cases also I am firmly of the view
that it shouid be nossible of confisca-
tion But fhe <cope of the Bill is
purcly for Preventive Detention 10
that you can’t bring in such a clause
and say, I shall confiscate properties.
Certainly this 1s a surest way 1o gel
into difficulties in the law courls an.d
therefore 1 would request the hon.
Member not to press this amendment.
I am interesled in geiling at the pro-
perties and I am interested in seeing
that these do not proliferate further
and we are taking the necessary steps
for that purpogse. With this assurance
I hope he will not press this.

SHRI BHOGENDRA JHA: During
this session we can do; we can sit one
extra Saturday.
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SHR! MADHU LIMAYE. No, No
guestion of sitting for an extra day.
Unless they cooperate how can we co~
operste?

MR. CHAIRMAN: I will put Mr.
Jha’s amendment to vote.

The question is;
Page 3~
¢iter hine 14, ingert-

“5A  Entire property  acquured
through smuggline or in
violation of Foreign Ex-
change Regulations. belong
mg to those deluined or not,
shall he confisenied to  the
State irrcspective of the fact
whether it is bhenamg  or
otherwise ™ (37)

The Lok Sabha divided :
Drividon No. 3

AYES

Banera, Shri Hamendra Singh
Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Bosu, Shri Jyotirmoy

Chandra Shekhar Singh, Shri
Chatterjee, Shri Somnath

Deo, Shiy P K

llalder, Shri Krishna Chandra
Jha, Shri Bhogendra

Joarder, Shi1 Dinesh

Limaye. Shry Madhu
Mavalankar, Shri P. G
Mishra, Shri Shyamnandan
Misra, Shri Janeshwar

Mody, Shri Piloo

Mohanty, Shri Surendra

Ramkanwnr, Shri

17.56 hrs.
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Roy, Dr. Saradish

Sequeira, Shri Erasmo de

Shakya, Shri Maha Deepak Singh

Sharma, Shri R R.

Shastri, Shri Ramavatar
NOES

Agn, Shri Syed Ahmed

Ahirwar, Shri Nathu Ram

Ambesh, Shri

Ansari, Shrr Ziaur Rahman

Arvind Netam, Shri

Asud, Shri Bhagwat Jha

Dunamali Babu, Shn

Barupal, Shri Panng Lal

Dosumatari, Shii D

Besia, Shit S, C.

Bhagat, Shri B R

Bhagat, Shai I K 1,

Bhargava, Shri Ba<heshwar Nath

Bheeshmadev, Shri M.

Brabmananwi, Shri Swami

Chandrakar, Shri Chandulat

Charan, Shrimati Premalabai

Darbara Singh, Shry

Das, Shri Anudi Chwan

Dhamankar, Shy:

Dinseh Singh, Shri

Dixit. Shri G. C.

Dumada, Shri L. K,

Gandhi, Shrimati Indira

Gohain, Shri C. C.

Golkhale, Shri 1 R.

Gomango, Shri Giridhay

Gopal, Shri K.

Gotkhinde, Shri Annassheb
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Gowda, Shri Pampan

Hari Kishore Singh, Shri
Ishaque, Shri A, K. M.
Jagjivan Ram, Shri

Kadam, Shri J. G.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kotoki, Shri Liladhar
Kureel. Shri B. N,

Mahajan, Shri Vikram
Maijhi, Shri Kumar

Maurya, Shri B. P.

Mishra, Shri G. S.

Mohsin, Shra ¥ H.

Murmu. Shri Yogesh Chandra
Negi, Shri Prutap Singh
Pahadia, Shri Jagannath
Pandey, Shr Krishna Chandra
Pandit, Shri S. T.

Pant, Shri K C.

Paokai Haokip, Shri
Pasashar, Prof. Narain Chand
Patel, Shri Natwarlal

Patel, Shri Prabhuda:

Peje. Shri S. L.

Pradhani, Shri K.

Raghu Ramaiah, Shri K.
Ram Dhan, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ramji Ram, Shri
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Rao, Shrimati B. Radhabai A.

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Rajagopala

Ravi, Shri Vayalar

Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bish;wanath
Sadhu Ram, Shrni

Saini, Shri Mulki Raj
Sangliana, Shri

Suankata Prasad, Dr.
Satpathy, Shri Devendra
Saviiri Shyam, Shrimati
Shajlani. Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Dr. H. P.

Shatma, Shri Nawal Kishore
Sharma, Shri R. N.

Shenoy, Shri P. R.
Siddheshwar Prasad, Shri
Singh, Shri Veshwanath Pratap
Sinha, Shii Dharam Bir
Stephen, Shri C. M.
Subramaniam, Shri C.
Suryanarayana, Shri K
Tulsiram, Shri V.
Unnikrishpan, Shri K, P.
Venkatswamy, Shri G.
Vidyalankar, Shri Amarnath
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Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
MR. CHAIRMAN: The °‘result vof
the division is:
Ayes—22; Noes—102.
The motion was negatived.
MR, CHAIRMAN: There mre no

amendments to Clause 6. The ques-
tion is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted

Clause 6 was added to the Bill

Clause 7—(PowWers in relation to ab-
sconding persons)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 8, line 41,

for “one year or with fine or
with both”

i substitute—

“wo years and with fine”
(14),

wwTafr ST, TEd Y WY AN AT
£ % ool & 9 AW g AW &
sga s gwA & warw fadet A g 4,
arqarg 2 EE o E R WA S
¥ g% w7 &) W, ¥ qg 57 Sqe
fargwam &1 gum ST 3T 1 gafE
Ay 3% B ), WArer-RYY, S,
et ¥ Taere surey /sy wrdaEr e
* AT wo qama ¥ wlog w7 §
o og Ay FE AL E fe S &R was
£ w18, uw a7 qEFdr FA qga T80
o §, w"ftmt{mawﬁ & qR
Wixawrgd § | ..7
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18 hrs.

MR, CHAIRMAN: Some hon, Mem-
bers want the House {0 be adjourn-
ed at 6. I would like to know the
pleasure of the House.

SHRI'K. RAGHU RAMAIAH: How
long will this take?

MR. CHAIRMAN: Not less than 35
minutes.

SHRI K. RAGHU RAMAIZH: Ther
let us finish with this,

MR. CHAIRMAN: The pleasure of
the House is that you will continue.
We want to fimsh with this.

SHRI JYOTIRMOY BOSU: In the
BAC. it was suggested that with
lunch hour the House will sit upto
6 O'clock. Beyong this let us not sit

Let us adhere to the wish of the
B.AC.

MR. CHAIRMAN: I have taken the
sense of the House. The House wants
tot complete this today Let Shn
Ramavatar Shasiri continue

SEVERAL HON. MEMBERS: No
no

SHRI BHOGENDRA JHA: Nothing
will be lost it this Bill js finally adopt-
ed tomorrow. We can sit even upto
12 1n the night if necessary. I do not
think this 1s necessary. The Members
on this side are pressing that we may
take thig up tomorrow,

SHR] DINEN BHATTACHARYYA
You want cooperation from us. To
day when the two speakers from the
Congress Benches and one from the
Opposition were not here and Shri
Somnath Chatterjee, who is an emi-
nent lawyer, he wanted fo speak on
this Bil), he was not allowed to speak
So, we cannot allow you to pass thus
Bill.... (Interruptions).

*The following Members also re- corded their votes for NOES: Barva-
shrl R. G, Tiwari, Biren Engti and Vasant Sathe.
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Shri Dinen Bhoitacharyya and some
hon. Memberg then left the House,

MR. CHAIRMAN: Let the Minister
for Parliamemntary Affairs explain the
position.

SHRI K. RAGHU RAMAIAH: The
Deputy-Speaker wag regulating the
proceedings at that time. I enqured
from him when he would call the
hon, Minister and then he pointed
out that there were two parties which
had not participated and that he
would give them time. Then the
CPM members wanted that one more
Member from their party should be
called, to which request the Deputy-
Speaker did not accede. I did not say
this. 1 requested all our Members to
drop and they did not speak. I cut
out our list to help the Deputy
Speaker., If the Deputy-Speaker does
not call another representative of
the same party, how am I responsible?
Secondly, they could stil] speak 1n the
third reading stage; nobody wants to
shut out anybody.

The second point is this. This is
an 1mportant measure and the entire
House is interested; all the parties are
interested. We have already exceed-
ed the time allotted to ii. You know
how lhittle time we get every day and
I make a special request to the Oppo-
sition to kindly sit for a little while
more so that we can transact other
business tomorrow,

SHR] SAMAR GUHA: Mr, Chair-
man, you are aware of the situation
in the House from day to day; that is
continuing. There was an effort to
resolve almost the quasi deadlock that
was there. Tomorrow  something
very serious may happen in the House
affecting parliamentary democracy, I
had tabled some amendments but
when the Speaker invited us to meet,
I had to go in view of the importance
of that matter and I had to forego
my amendments,

MR, CHAIRMAN: In the light of
Wwhat you are saying, you should com-
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plete the work on thig Bill today be-
cause something else is geoing to
happen tomorrow, that is what you
say.

SHRI SAMAR GUHA: After what
happened in the Speaker's meeting
our minds are preoccupled with
something else, 1 wanted to speak on
my amendments or, if possible, in the
third rcading. We are equally con-
cerned, as much as the Treasury
Benches with the future of parliamen-
tary democracy and what happens
tomorrow will not only affect the
Treasury Benches but will also affect
the whole country and the future of
democracy. One individual who par-
ticipated on behalf of his party can-
not take a decision; it has to be
discussed with other leaders or mem-
bers of the party and therefore we
want t) meet tonight or tomorrow
mormng., Madam Prime Minister, we
are equally concerned. Something
may happen tomorrow which will have
a serious effect, Our mind is pre-
occupied with what happened in the
Speaker’s chamber at about 545 p.m,
today. Since we want to go out and
consult our members and other leaders
in the party and we cannot partici-
pate now. We should not be hustled.

If you want to bully us you can
do it. But it is not fair.

MR CHAIRMAN: In that case, we
can complete the second reading to-
day and take up the third reading
tomorrow.

SHRI SAMAR GUHA: Yes.

oft Trorawre svelt ¢ § ag faaa
7 W@r 9@ 5 aeardy % gur v
fainft v o fa Y &1 were Q@
At w1gw oY Pome & s & fAR
@y 7 490 ¥ fa¥ eTR @
ITH B OH WU wewdd ) owar Xy
T HFEGr AT A THH T & WL
W TF GTH aF WG A Wy €T
st ¥8 fedos @ fear g 1 A
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wwe [§ i o @ ot we wed €
T w WA QF Y aw ¥ @ ¥
€ oy gt Wl # Q¥ qm-
Afgdt  ®r, warsr fadd wet N
AN weqel ww ® faaew T @
g o @i s wias qwr fredt
aTfed | WITE HIE AA, w14 BT
frews & e wTEgR B @rd
awes ¥ fa ox ®ie AT AT w0
FTF A A Arg oy QA Al A
grorfy aga o war w8 R
AHAT § WY ST T &1 Adr 4
Ty wTRY wi fo owrd F OO ag@Ay
wF adrm g M T A agE &
& m g & feT W mwAy, W
frata & o s | g5 aIg 41 #EH
ag@T L, JW AA@WE T W &,
g5 ¥ foers FriaE 7 78 & 3€
wEiT arg wEw 2 g aAEa g fw
¥ qguA e & I fa wwe A
AT AFET § d1 3@ F ULERIT
FIX qT Y AT &1 IF HI AAT Y
M| OF G FT I KA |A
v 4% | WL OWT W9 ¥ ©
Ar &rir & faew @0 f6 oW
A& T #:3T = AT @R
gafay AT guitgws 1 w9 )

SHRI C. SUBRAMANIAM: I am
unable Lo accept the amendment,

MR. CHAIRMAN: I will now put
Amendment No. 14 moved by Shri
Ramavatar Shastr1 to the House,

Amendment No. 14 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 7 stand part of the
BilL.”

The motion was adopted.

Clause 7 was added to the Bill,
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MR, CHAIRMAN: There are two
amendments by Shri Mishra but he
is not here. The guestion is:

“That clause 8 stand part of the
Bill”

The motion was adopted.
Clause 8 was added to the Bill,

Clause 9—(Cases in which angd cir-
cumstances under which persons may
be detained for longer than three
months without obtawning opinion of
Advisory Board).

MR CHAIRMAN: There are am-
endments by Shri Samar Guha, Shri
Unnikrishnan and Shri Khuda Baksh.
But they are not present, There 1
a Government Amendment No. 20

Amendment made:
Pagc 5,—~
after line 41 iNSET L~

*(3) The case of every perscn
detained under g detention
order to which the pro-
visions ¢t sub-seciion (1)  apply
shall within a period oy siv
months from the date of delen
tion, Le reviewed tunless in th
lstantime a refetence has Dbeen
made in vespert thereof to 0
Advisotvy Board constiluted undet
clause (a) of section 8 read with
«ub.section (2) o1 such order has
heen revoked] by thc appropriate
Government 1in consullation with
a person who 1s, or has been, 0!
13 qualified to be appoinied as
Judge of a High Court nominafed
in that behalf by that Govern-
ment

Provided that where the appio-
priate Government is a State Gov-
ernment, that Government shal
also consult the Central Govern-
ment 1n the matter.”(20)

(Shry C. Subrammmam)

MR. CHAIRMAN: The question is:

“That clause 9, as amended, stand
part of the BilL"

The motion was adopted.



293 Res. and Motion re. AGRAHAYANA 14, 1896 of Foreign Exchange 294

MISA and comservation

Clause 9, as amended, was added to
the Aill,

Claguse 10.-—~(Maximum period of
detention),

SHRI RAMAVATAR SHASTRI: I
Leg to move:

Page 5, Line 48, -~

foy “One yeur” substitute *two
vears” (15).
Page ¢, line 4,

for two” subsidtute * four (16)

SHRT BHOGENDRA JHA 1 beg to
move

Poge . Line 48.

for “irom the date of detention

substituic—

“from the date of the confirma-
tion ot detention by the Advisors
Board™ (27,

Page 6, Line 4,—

for *ttom the date ol detention®

SUDS U H @

“from the date of confirmation
of detention by the  Advisory
Boad * (28).

Page 6 ufter hine 7 inseri—

“Provided fuither that overy
person so detained, shull, atfer the
confirmation of detention by the
Advisory Board but before the ex-
piry of one year from the date of
deiention or before revocation of
detention, if any, whichever is
carlier, be wprosecuted under the
appropriate laws for offences con-
nected with smuggling.” (29).

st trrrae el  mrof oft,
WA wEAT uT qE K wg w7
THIET Al U qrer am woreawEy &
wafe o ot A wT wadr &)
SarRT @ wart fody o goec wY ox
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ge a% gra 8 (uw) ¥ qafes
Foreasdr ®Xued &1 Ao qew 7
& fa 3 % ot w1 99 guEw A faare
oY UF &I ¥ 3 g1 7 Dfad ) garer
AWy WY 15 8 A g v &
qarfes wor@edt A wafs ww A
"I Tasl wg g1 K wgwg {w
38 W Gt faar oo g 7Y oMt
7T § 4 |vraw @ o ewiwe &
fr genil 1 SqRT § TArT Ay wv
ez arfy ag wadt gEUE, da-
T CFT APIATLAT | W o
HA BT AT raei ¥ I H A
se & it 7ot fad BT FIEnT w1
g4 &t faTlr 99 &1 & AmIFE
qIEATE | THiwq Torewdt w7 wafy
9t mada { aar € qmw

SHRI BHOGENDRA JHA: My am-
cndment Nos, 27 and 28 are on the
same lines as that of Shri Ramavatar
Shastr:. So, I do not want to press
that pownt further.

I come to my amendment No. 29,
Dunng the course of the debate many
members emphasized the point tihat
the professional smugglers, 1f there
are circumstantial evidence against
them, proceeded with in the
courts, apart from their detention.
Suppose there aie some incidents,
some antecedents, some links which
have been established, then they
should be prosecuted. In about three
months the Advisory Board will con-
fitm or advise the revocation of the
order of detention But, thereafter.
within one year, they should be pro-
ceeded with in the courts. I am
suggesting one year because this law
mentions one year in the case of cer-
tain categorics of detenus and two
years in the case of some other cate-
gories. So, affer the confirmation of
detention by the Advisory Board, but
before the expiry of one year from
the date of date, or before the revo-
cation, of the detention, if any which-
ever be earlier, that person should be
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{Shri Bhogendra Jha]
prosecuted. I think, that wav, he is
under detention snd tben he will be
prosecuted, Both are not contradic-
tory. Both are not exclusive. They
are supplementary. If they are
prosecuted, 1t will be petter to have
other links also established while
they are in deteation so that they
will be less powerful to gubvert
Justice, as 1s done with the help of
money, invariably, by fair or foul
means. wr

That is my amendmeni. 1 would
request the Treasury Bencheg to ac-
cept the amendment. There are ap-
prehensions and it 1s said by persons
who are connected with smugglers,
who want to back smugglers, that
prosecutions or trials are not going to
take place because someone who is
connected with them does not want to
be exposed. So, in order to see that
such misgivings are removed, you ac-
cept it. I want that this period of
detention should not be treated as a
period of under-trial. Otherwise,
while under trial. they will be releas-
ed on bail. To ensure against that,
they being released on bail, this de-
tention is all right. But it is in order
that other things, connectiong links, are
brought out and, thereafier, he 15 sen-
tenced to yome imprisonment so that
he does not honourably come cut
and say that without any trial, with-
out any chatge, he hus been kept in
prison.

1 would again request the Trea-
sury Benches to accept my amend-
ment if they mean business. They
should not stand on prestige that
they will not accept any amendment
The amendments that have bheen
moved by the Finance Minister are
in favour of smugglers He has said
that this was a legal advice. We
know how legal advice is secured.
We have that experience. That is
why this Bill had to be brought
forward, This legal advice is legal-
ly purchased, not through corrup-
tion, guaranteed under our Constitu-
tion, that the best legal advice can
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be had by spending largest amount
of money, ill-gotien money. That is
the tradition of our judicial system.

Under the circumstances, 1 would
request him to accept the amend-
ment if he is serious enough. It is
in order to meet the challenge
thrown from outside and, at the
same time, to make the purpose
more effective, he should accept the
amendinent.

SHRI C. SUBRAMANIAM: It i
totally misconceived, There is ab-
w»olutely no bar if there are suffi-
cient materials to launch a prosecu-
tion. This will make nonsense of
the whole thing

SHRI BHOGENDRA JHA: He
should not use such a word. He has
used the word “nonsense”, He has
nonsensically proposed the amend-
ments, It seems 1o have been done
to favour smugglers....(Interrup-
tions) ’

MR CHAIRMAN
No more speech.

Orde:, order.

Now, T put amendment Nos 15, 16,
27, 28 1w clause 10 1o the vote of the
House

Amendments Nos. 15, 16, 27, 28 were
put and negatived

MR. CHAIRMAN: Now. T will put
amendment No 29 to clause 10 by
Shri Bhogendra Jha to vote,

Amendment No 29 was put and ne-
gatived,

MR CHAIRMAN: Now, the ques-
tion is:

“That clause 10 stand part of the
Bill”

The motion was adopted.

Clause 10 was added to the Bill.
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MR. CHAIRMAN: shri Samar Guha
is not here to move his amendment.
Now, the question is:

“That clause 11 stand part of the
Bill”
The motion was adopted.
Clause 11 was added to the Bill.

Clause 12-—(Temporary release of
persons detained.)

SHRI RAMAVATAR SHASTRI: I
move:

Page 8, line 21.—
omit “either without conditions
or” (17)
Page 6, lines 25 and 26,—
omit "or without” (18)
Page 6, lines 33 and 34,—

for *“two years, or with fine, or
with both"

substitute—

“four ycars. and with fine”. (19)

W OENIY ¥ AT H WY M
angs & &7 3T A 9 & ow A
7 ATHAT AIZA B | AT F1 GrEd
®1 =qaey oy oW fadas ¥ @ W@E)
o 12 (1) ¥ oww wE P

“The appropriate  Governmeni
may, at any time, direct that any
person detained in pursuance of a
detention order may be released for
uny specified periog either without
conditions or upon such conditions
specifieq in the direction as that

person accepts, and may, at any
time, concel his release.”

& qenr =wgAT § fr wr gqd wf
=qT A T frarer wigd R, omew
& gfe mar o« femwmr wed ¥
i wie g oo fear @ E =
TR Ar%T N WAT § WY @ FAT
uT orrar § | oY SEFT AAWE & IR
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s wry frdY wag & vt w9 ¥
Brer qrgd § A wrasr afgy fw
WY % sfews ward Wi S wow
fazraz wfewior w37 § 78 T IE
frargz wfews #Y ara o FF
FET I1fgy 1 fagre wfenis wre X
s BYT f2ar &Y feT a8 wusr o
qEGLRT L FIoh TFA W A W9,
&1 TUX B FW A, ATET ZTTRT
aex wiw W@ qgME 1 ¥S AW
g™ wat wgraw A form sAAR wew
Fr Zeamrer frar @ a\r wwar § fw
5 AR HT AMA- o« @
AT § 1 WO HEHTT EATRATE §, A
Al #FET 5T Waa[ Y FT ¥ C'mTE—
a7 fagrge adfta e mfa ag Wi
TH AT qEt AT ;. x # feeicTr v
ufl wWgerr dfwe wqw A9
wElraRs, ... 1 s Fadt 5 drer
AAT &, AT ITILAET T TET wAd-
e AATE T, AT A ATET AT HY
FUFT 7 T AF — quroa-fadafr
ar zo-faieft wd 7 TS )

et 78T 18 738 f e
12(2) # & “mre fagres” /1 fiom
fzur @k, afs fwdl sxfa ®Y Srea
aa% I8 & vqfedy A wew o fadrwy
o safdy & fawr 7 SgT 9y, arfw
feer far w14 & &g x5 T4 ¥ @,
FEWET w & Ay W wqq a7 gfaw
EA |

g 12(4) & sgram g fo
s 1% aafew feaffa ads &
WAHIY WA WY FT HEET AL FATY
A1 I4AT A AR HF, qT AAW, AT
T ¥ gAT AT | I F AT &7 FTAY
ag § fr wax o safeq A% a9 T,
qEaTy ® AT {5t WY T@ R T, T
FOF & Jw§ Tge W o, W
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[t erarvrare wredt)
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awl wTger @, 7297 ¥ WE W TY
¥gft &, e ag gar Tvar e
ot g, fwia  aw fAwd o1 95 &1
TH WA GAT T | ALY WG T
g fa sy gmu & A w1 @
AT I T faeg AT o7 FTRAATH
net @ w¥ |

SHRI BHBOGENDRA JHA These
three amendments 1elease to what is
popularly known as beimng ieleased on
parole. Sometimes there may be hu-
manitarian conditions, the futher may
die, or mother may die and s0 on It
15 ouyr experience when we are detain-
cd evidence 15  produced and even
ihereatie:r the person is not senienced
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and all that These amendments do
not object to the provision as such, but
say that the term wiathout conditions
should go They are not ordinary
people but poweiful men They have
got assets and links abroad It is not
necessary for them to remain Indian
(itizeng, also If on the one hand you
have {0 pirovide for their temporary
1elease or parole on the other hand
vou musl provide tor the fact that
such condilions are defimitely there

Sumtlarly there must be sureties
None shoulg be released without ade-
Auale surety Ag regards the sentence
of two years, the Minister can con-
sider, on these {wo points, neamely
without condition and without surets
none should be released otherwise you
(e deepening the apurehension in ihe
peoples’ mind that theie may be ten
dencieg to hargamn

SHRI C SUBRAMANIAM 1In view
ol the haid plea put by the hon
Member 1 am piepared to accept
amendment No 18

MR CHAIRMAN I am now putiins
amendment No 18 of Shi; Ramavatam

Shastn1 {o the vote of the House The
question s

Page o lines 25 and 26.-

ol orwithout (18)

The motwy was adopted

MR CHAIRMAN Now, I am putting
amendments No 17 and 19 of Shn
Ramavatar Shastr; io the vote of the
House

The Ameudments No, 17 and 19
uerc put and negatwed

MR CHAIRMAN The question is

“That clause 12, a8 amended
stand part ot the Bill”

The motwn was adoptéd

Clausc 12, as amended, was added t0
the Bill,
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Clause 13 wag added to the Bill
Clause 14—(Repecal)
SHRI C. SUBRAMANIAM: I move.

Page 6, line 44—
after “repealed” insert—

“ani accordingly the amend-
ments made 1n ths Maintenance ot
Internal Security Act, 1871 (26 ot
1871), by the said Ordinance shall.
on such commencement, cease to
have effect.” (36).

MR. CHAIRMAN: Now, 1 am put-
ting amendment No, 36 of Shri C.
Subramaniam 1o the vote of the House
The question 1s:

Page 6, ling 44, -

after “repealed” insert—

“and accordingly the amend-
ments made 1n the Maintenance
of Internal Secuntiy Act, 1971 (26
of 1971), by the sad Ordinance
shall. on such commencement,
cease 1p have eidort” (30),

The motion was  adopted

GMGIPND—Job I—I .8. 2987-=15-1-75~—
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MR. CHAIRMAN: The question 1s:

“That Clause 14, as armendeaq,
stand part of the Bill".

The motion was adopbed,

Clause 14, ag amended, was added to
the Ball.

Clause 1, the Enacting Formula, the
treumble. and the Title were added
to the Bill.

SHRI C. SUBRAMANIAM: Sir, I
heg to move:

“That the Bill, a» amendad, be
passed "

MR. CHAIRMAN: Now, the House
stands adjourned to meet at 11AM.
tomorrow

1841 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Friday.
December 6, 1974/ Agrahayana 15,
1896 (Saha)





